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LOK SABHA DEBATES

LOK SABHA
Tuesday, July 21, 2009/Asadha 30, 1931 (Saka)'

The Lok Sabha met at Eleven of the Clock
[Mr. Deputy Speaker in the Chair
[English]

SHRI BASU DEB ACHARIA (Bankura) : Mr. Deputy-
Speaker, Sir, the former President was frisked at the Indira
Gandhi Airport. It is most unfortunate. The Minister for Civil
Aviation should make a Statement in the House.
(Interruptions) '

[Translation]

MR. DEPUTY SPEAKER : Now, it is the question hour.
We shall take it up after it is over.

11.01 hrs.
ORAL ANSWERS TO QUESTIONS

MR. DEPUTY SPEAKER : Question No. 241, Shri
Mansukhbhai D. Vasava.

_Conservation and Development of Mines

+
*241.  SHRI MANSUKHBHAI D. VASAVA :
SHRI GHANSHYAM ANURAGI :

Will the Minister of MINES be pleased to state :

(@) the role of the Union Government in the matter
of development of minerals in the country in general and
awarding mines on lease/according approval for grant of
mineral concessions to the State Governments, in

particular,;

(b) whether the Indian Bureau of Mines exercises
the regulatory role under the Mines and Minerals
(Development and Regulation) Law in the matter of
conservation and development of mines;

(c)  if so, the details thereof;

(d) whether the existing structure has helped  in
prevention of illegal mining in the country; and

(e) if not, whether the Union Government proposes
to make any changes in the prevailing legal framework?

[English]

THE MINISTER OF MINES AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI B.K. HANDIQUE) : (a) to (e) A Statement is Taid
on the Table of the House.

Statement

(a) As provided in the Constitution of India; the
Parliament, may by law if it holds that it is expedient in
the public interest, allow the Central Government to take -
under its control the regulation of mines and development
of minerals to the extent allowed by the Parliament.
Accordingly, the Parliament has legislated the Mines and
Minerals (Development and Regulation) Act, 1957 (MMDR
Act), which provides the framework for the regixlation of
the mining sector in India. In terms of the MMDR Act, the
State Governments grant mineral concessions (reconnais- -
sance permit, prospecting licence and mining lease) for
non-fuel minerals. However, in respect of minerals specified
in the First schedule to the MMDR Act, prior approval of
the Central Government is necessary before the grant of
mineral concession. The Central Government, in respect
of grant of mineral concessions, also has powers to-
allow:— '

(i) relaxation of limits on maximum area of grant
of minerals concessiori specified in the MMDR
Act,

(i) relaxation of the need to notify an area after it
has been held earlier under a grant or if reserved
. for specific use.

(i) reservation of a mineral bearing area for the
purposes of conservation or for specific use by
a PSU, etc.



3 Oral Answers

(b) and (c) The Central Government has framed the
Mineral Conservation and Development Rules, 1988
(MCIDR), for conservation and development of minerals,
and the Mineral Concession Rules, 1960 (MCR). The Indian
Bureau of Mines (IBM), a subordinate office of the Ministry
of Mines, administers the MCDR and MCR for regulating
mining activity and for ensuring that mining activities take
place in a systematic and scientific manner in the interest
of conservation and development of minerals. The IBM
performs the following regulatory roles in respect of major
minerals (non-fuel) under the MMDR Act and Rules

. thereunder:—

() Approve mining plans, schemes and mine
closure plans having regard to conservation of
minerals and protection of environment.

(i) Collect, collate and maintain database on
exploration, prospecting, mines and minerais and
to bring out publications/bulletins highlighting the
problems and prospects of mining industry.

(I)  Inspection of Mines.

(IV) Facilitate in minimising adverse impact of mining
on the environment by undertaking environmen-
tal. assessment studies on regional basis.

(V) Conduct suo moto techno-economic field studies

‘ in mining, geology, mineral processing and
environmental aspects including analysis of ore
and minerals and to promote R&D activities in
these areas.

(V) Promote awareness about conservation,
systematic and scientific development of mineral
deposits and protection of environment including
restoration and rehabilitation of mined out areas
through exhibitions and audiovisual media.

(vil) Promote and monitor community development
activities in the mining areas.

(VHl) Promote systematic and scientifi¢ deveiopment
of mineral resources of the country.

(d) and (e) Yes, Sir. The mineral rights and collection
of revenue vests with the State Government, which also

JULY 21, 2009

to Questions 4

has the power to frame rules for curbing illegal mining
under Section 23C of MMDR Act. The Ministry of Mines
reviews the status of mining operations and issues suitable
advisories. The IBM in exercise of powers vested in it under
the MMDR Act and ruies thereunder, performs regulatory
functions which ensures that mining activities are in
accordance with the terms of the mining plan. However,
the existing legislative framework is under review in the
light of the National Mineral Policy, 2008 and the
recommendations of the Hoda Committee.

[Translation]

SHRI MANSUKHBHAI D. VASAVA : Mr. Deputy
Speaker, Sir, the replies hon'ble Minister has given seem
right when we look or read them. But the reply he -has
given today, earlier also same replies have been given
whenever such questions was asked. However, the illegal
work has still been carried out in the mines. Through you,
| would like to bring.into the notice of hon'ble Minister that
illegal mining work is going on in some areas. There are
dug holes of 40 MM to 100 MM. But illegal workers carry
out blasts by making holes of 200 MM to 500 MM. This
heavy blasting causes receding of water level and at some
places there looms large the fear of earthquake. This makes
the earth hollow and this activity is harmful for the people
of neighbouring areas....(Interruptions)

MR. DEPUTY SPEAKER : Hon'ble Member please ask
your question.

SHRI MANSUKHBHAI D. VASAVA : Through you, |
want to ask the Minister whether the Government have
such an information and if so, the steps taken to prevent
such people from doing this illegal work.

[English]

SHRI B.K. HANDIQUE : Sir, the power for controllihg
and containing illegal mining does not rest with the Central
Government. The power rests with the State Governménts.
The State Governments have been given that power and
it is they who can tackle the situation because this is a
law and order problem and only they are competent enough
to take action on it. But, legal provisions in the MMDR Act
have been strengthened in 1999 to check the problem of
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ilegal mining more effectively. For the benefit of the hon.
Member, may ! quote some of the rules? There are
provisions included for transported and storagé and
confiscation as against mere seizure. Section 4(1A) was
introduced and Section 21(4) of the Act was amended to
bring transport and storage of illegally raised mineral within
the purview of law. Section 21(4A) has been introduced
for confiscation of mineral, tool, equipment, vehicle or any
other thing seized for illegal mining. There is a law for this.
| do not want to waste the time of the House. We have
passed the law and have further strengthened the law. But
laws have to be implemented in the State where mines
are Ibcated. That is the lookout of the State Government.
But we are in constant touch with the State Government
and they are taking action. | think the hon. Member has
not given any specific case. If he gives any specific case,
I will definitely look into it.

[Translation]

SHRI MANSUKHBHAI D. VASAVA : Sir, | want to say
to the hon'ble Minister that through TV or through many
newspapers | have read, | quote some incident from them
but you should also be aware of them that despite laws
of the land, illegal works keep on going. Not only | but
also all the people including you know that. Still these works
are not stopped.

Sir, through you, | want to know that despite strict and -

strong laws, why are we unable to enforce these laws
against the persons indulging in illegal works. In some
cases we compromise. We 6ompromise with the contractors
and the companies. If they are caught stealing or doing
something illegal, they should be punished. Why do we

compromise with them? | want to know from the Minister

about the reasons of such compromises?
[English]

SHRI B.K. HANDIQUE : Sir, | could not understand

as to who does the samjautha and with whom. The Central

Government passes the law and it is implemented by the
State Government. | would like to cite a few instances
where actions were taken by the Indian Bureau of Mines,
which administers the MMDR Act, 1988. During the year

ASADHA 30, 1931 (Saka)

to Questions 6

2008-09, the target for number of mines to be inspected
was 2,500, but the achievement was 2,645, which was
more than the target; the number of vmines in which
violations pointed out were 1,034; the total number of-
violations pointed out were 1,963; the number of violations
rectified after pointing out violations was 818; the number
of show-cause notices issued was 276; the number of
violations rectified after the show-cause notices were
issued was 270. So, we have taken action.

So, we have taken action. The hon. Member is not
giving any specific case. He is just saying that there are
cases all around. Please pin point one case so that | can
just help the hon. Member. | can also try to give the answer.
Definitely, | will accept the suggestion if the hon. Member
convinces me or convinces the House.

[Translation]

SHRI GHANSHYAM ANURAGI : Sir, the environment
in the whole country is deteriorating very much. We read
this daily in the newspapers. | hail from Uttar Pradesh,
Madhya Pradesh and Rajasthan are the adjoining Statés.
Rivers and mountains frequently change their course and
shapes respectively and the environment is getting polluted
in the country. | am from Bundelkhand. This region has
rivers and mountains. Illegal mining is continuously being
done there by the Government of Uttar Pradesh. It is doing
mining work in such a way that it is polluting the
environment completely and public life is also being
disturbed completely.

MR. DEPUTY SPEAKER : You may ask question.

SHRI GHANSHYAM ANURAGI : Sir, my only request
to the hon'ble Minister is this that the mining which is going
on should not affect environment and the climate of our
country. QOur people should not suffer. Can you get an
enquiry done into this. Let me, know the conditions under
which this enquiry can be done?.The people of our country
are very poor. Even the sand is taken from there?

...(Interruptions)

MR. DEPUTY SPEAKER : Hon'ble Member may ask

question.
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SHRI .GHANSHYAM ANURAG! : Sir, | am speaking
about mountain. In Lucknow, crores of stones brought
from mountains are being used which is adversely
affecting the environment and this mining is going on.

...(Interruptions)

MR. DEPUTY SPEAKER : Hon'ble Member may put
up his question.

...(Interruptions)

SHRI GHANSHYAM ANURAGI : Sir, | want to ask
whether he will make efforts for stopping the illegal mining
of the sand? My only request to him is that kindly take
action to protect our environment.

[English]

SHRI B.K. HANDIQUE : Sir, the hon. Member wants
to know whether the concerns of environment and
conservation have been taken care of or not. | would like
to say that beforé we clear a mine, we have to get past
the Ministry of Environment and Forests. | tell you this is
the toughest task. To get past the Environment Impact
Assessment of the Ministry of Environment and Forests is
the toughest task. It is the toughest test to get past the
'Ministry .of Environment and Forests. So, all these things
have been done. It is not that the Government is not aware
of the problems. A lot of steps have been taken. The
Ministry of Environment and Forests have taken all care
so that before they gave us the clearance, they ensure
themselves that environment will not be damaged.

[Translation]

SHR!I GHANSHYAM ANURAG! : The Mining which is
going on daily in Bundelkhand region of Uttar
Pradesh....(Interruptions)

MR. DEPUTY SPEAKER : You can ask only one
question Shri Satpalji Maharaj.

...(Interruptions)
MR. DEPUTY SPEAKER: : Please take your seat.

...(Interruptions)

JULY 21, 2009

to Questions 8

SHR! SATPAL MAHARAJ : Mr. Deputy Speaker, Sir,
a number rivers flow in Uttarakhand. These rivers bring
sand from mountains and due to the depdsition of this
sand, the waterbeds of rivers gets widened. In that érea,
mining has been stopped. | would like to ask the Hon.
Minister if the Government have issued any instructions
to the State Government to quarry this sand so that the
devastating impact of the rivers is lessened.

[English]

SHRI B.K. HANDIQUE : Sir, my answer remains the
same. It is the primary responsibility of the Ministry of
Environment and Forests and they do it religiously. | can
tell this August House that this is the toughest test to
get past and even we do not get the clearance that

soon.
[Translation]

SHRI SATPAL MAHARAJ : Whether the Government
issues any direction or not.

[English]

SHRI B.K. HANDIQUE :
happening, definitely we will’ request the Ministry of
Environment and Forests. It is not a question of giving the

if there is such a thing

direction.

SHRI YASHWANT SINHA : It is the Government’s
policy that in the mining sector for all non-atomic, non-fuel
minerals, hundréd per cent foreign direct investment will
be allowed.

[Translation]

i would like to know from the honourable Minister as
to how many major mining projects with 100 percent foreign
direct investment have been started as a result of this policy
and how many of them are going on the State of
Jharkhand?

[English]

SHRI B.K. HANDIQUE : Wouid you please repeat your
question?
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SHR! YASHWANT SINHA : Sir, shall | put the question
again?

Sir, the question that | am asking is this. The foreign
direct investment in the’ mining sector for ail non-atomic
and non-fuel minerals is permitted hundred per cent. This
is the Government’s policy. Now, what | would like to know
from the hon. Minister is this. As a result of this policy and
as a result of this liberalization, how many major projects
with hundred per cent foreign direct investment have been
started in this country and how many of them are in the
State of Jharkhand?

SHRI B.K. HANDIQUE : As far as the FDI is concerned,
I need a separate notice on that. The material is with me.
Actually, you give a separate notice on it and then | will
respond 1o the question. It has nothing to do with this
question.

SHRI ARJUN CHARAN SETHI : The answer to the
question asked by the hon. Member is no doubt exhaustive.
But, at the same time, at the end of the answer he has
referred and | would just like to quote the last sentence:—

“However, the existing legislative framework is under
review in the light of the National Mineral Policy, 2008
and the recommendations of the Hoda Committee.”

Sir, since he has-referred to the Hoda Committee and
it is under the review of the Central Government, does he

know that the mineral bearing States, like Orissa,

Chhattisgarh, Jharkhand, Karnataka, Rajasthan and even
West Berigal, have objected to the certain recommenda-
tions of the Hoda Committee? It is because they think that
if the recommendations of the Hoda Committee will be
implemented, the interests of the mineral bearing States’
will be hampered and it will go against the constitutional
framework of our country. All the Chief Ministers met not
only once. but also more than once and represented it to
the hon. Prime Minister of India. Till today, no decision has
-yet been taken, if | remember correctly. Will the hon.
Minister clarify the position? What is the position now?
Before taking any decision in this sensitive issue, would
- the contention or the representation made by all the States
which | have mentioned be considered? The Government
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should see to it that in no way the constitutional
arrangement made in our Constitution should be disturbed
in order to protect the interests of the States concerned.

SHRI B.K. HANDIQUE :
remember that a number of times, this question has been

Sir, the hon. Member will

raised on the floor of the House. We had assured at that
time also. A number of meetings has been held. The hon.
Member may himself know that the meeting was held with
the hon. Prime Minister. After all the consultation, we
framed a National Mineral Policy. After considering all the
Hoda Committee’s recommendations — best of Hoda
Committee's recommendations are there — now, the policy
is finalised. Naturally, it will come before Parliament. You
will have enough time to debate....(Interruptions) But so
far as consultation is éoncerned, | can assure you that it
was done a number of times. He will remember himself
that the hon. Prime Minister also met them and he was
in the consultation....(Interruptions)

SHRI ARJUN CHARAN SETHI! : What was the result?
Has the Government considered the contention of the
States concerned? While implementing the particular
recommendations of the Hoda Committee, has the
Government of India considered the interests of the States
concerned? Would the interests of the States concerned
be protected?...(Interruptions)

MR. DEPUTY SPEAKER : There is no supplementary
question by other Members.

SHRI B.K. HANDIQUE : Sir, our objective is to maintain -
the interests or protect the interests of every State.

SHR! BASU DEB ACHARIA : A large quantity of irorf
ore is being exported from our country although a large .

number of Iron and Steel Plants are being set up and a o

Memorandum of Understanding has also been finalized and
singed by the States of Orissa, Jharkhand, West Bengal
and Chhattisgarh. In the year 2007-08, a quantity of 89
million tonnes of iron ore was exported. Next year, there
was some deceleration because Shri Chidambaram
imposed a duty of Rs. 500 per tonne on export of iron
ore. So, there was some deceleration but subsequently it
was reduced and again export increased. There is a
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demand for ban of export of iron ore from our country as
there is a ban in some countries which are importing iron
ore from our country. They are not exporting their iron ore.
They have deposits of good quality of iron ore. May | know
from the hon. Minister whether the Government would
consider imposition of a ban on export of iron ore from
our country to protect our own indigenous industries?

SHRI B.K. HANDIQUE
decision in the matter. So, definitely, it is a suggestion which

: We have not taken any

we shall consider. | say “shall consider” only. In 2008-09,
the production was to the tune of 204 million tonnes and
the consumption was 83 million tonnes. So, there was
actually no dearth of it. Hence, iron ore could be exported.
...(Interruptions) But in spite of the fact, the hon. Member
says that he wants that it should be banned. Well, whenever
an hon. Member gives a suggestion, we are always ready
to give it a consideration. We will go through it. If it is
acceptable, we will select that and if it is not acceptable,
we will not....(Interruptions)

SHRI BASU DEB ACHARIA :'| would request you to
seriously consider it.

SHRI B.K. HANDIQUE : | will not only consider it but
also most seriously consider it.

[Translation] -
Construction of Service Lane

*242. SHRI RAKESH SINGH : Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to state :

(a) whether the National Highways Authority of India
(NHAI) proposes to dispense with service lane and flyovers
in the upcoming road projects;

(b) if so, theldetails thereof;

(¢) whether NHAI proposes to construct two lane
instead of four lane roads;

(d) if so, the details thereof;

(e) whether this move is likely to hinder smooth
movement of traffic and put pressure on movement of
heavy motor traffic; and
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(f)y it so, the reaction of the Government thereto?
[English]

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (SHRI KAMAL NATH) : (a) and (b) No, Sir.
Service roads and flyovers are provided as per needs of
traffic.

(c) to (f) Construction of two lane roads with paved
shoulders is undertaken by the National Highways Authority
of India (NHAI) in the stretches which are not viable for
four-laning on BOT basis in terms of traffic volume. It is
not likely to hinder smooth movement of traffic keeping in
view low traffic volume on such roads.

[Translation]

SHRI RAKESH SINGH :
through you, | would like to know from the honourable
Minister that the important projects of the country under
National Highway Authority of India are being implemented

Mr. Deputy Speaker, Sir,

at a very slow pace. The Golden Quadrilateral Project is
an important project under which six-lane-roads are to be
constructed. Madhya Pradesh, the State from which | as
well as the honourable Minister have been elected is
situated in the heart of country and is a victim of
discrimination. Even one kilometer stretch under the Golden
Quadrilateral Project is not passing thrbugh this State. It
means that the construction of six lane road would not be
possible in Madhya Pradesh. Similarly the East-West
corridor and the North-South corridor projects are also very
important projects and if the roads constructed in the State
under these two corridors are clubbed together then
621 kilometre roads are constructed in that State which
is criss-crossed by 17 national highways of the country.
...(Interruptions)

MR. DEPUTY SPEAKER :
question.

You please ask your

SHRI RAKESH SINGH : Mr. Deputy Speaker, | am
coming to the point. My submission is related to this only
and without this, it will be incomplete. Only 621 kilometre
road is to be constructed there. Not only this, the Authority
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has been able to construct only 43 kilometres out of it.
S_imilarly, 303 kilometres road between Jabalpur and
Bhopal had to be four-laned from the present two-laned
_and the matter had been referred to the National Highway
. Authority of India in the year 2004. The work has not started
as yet.

Mr. Députy Speaker, Sir, through you, | would like to
ask the Hon. Minister whether the Government will take
a decision for the four-laning of the 85 kilometre road from
Jabalpur to Lakhnadon which is focated on NH 7 so that
Jabaipur, which is the most important city of entire eastern
Madhya Pradesh including Mahakaushal and also the
divisional headquarters of mine as well as his constituency
is connected with the North-South Corridor.

SHRI KAMAL NATH : Mr. Deputy Speaker, Sir | share
the concern expressed by honourable Member particularly
regarding Mahakaushal which is in Madhya Pradesh as it
is also my constituency. As far as two, four or six lanes
are concerned, they are based on traffic. There is a formula
which determines the road lanes because our resources
are limited and we have to see what volume of traffic will
be on the road. If four or six lanes are required after
15 or 20 years then, there is no necessity to construct

_four lanes now. We have worked out rules that wherever
traffic is less than 15 thousand PCU we will construct two
lanes. The meaning of two lane is 10 metre. Ten metre
wide road will be constructed. We have fixed criteria of 15
thousand passenger car units. It will be our endeavour to
see as to where it is required on the basis of traffic, and
what the traffic can bear? All the facilities, be it service
lane, flyover or underpass, are based on the capacity of
traffic on the roads. It is decided on that basis. | have talked
to the Government of Madhya Pradesh regarding the issue
raised by the hon'ble Member about Bhopal-Jabalpur and
Rewa-Jabalpur, | am waiting for the proposal for assigning
the work of Bhopal-Jabalpur to Madhya Pradesh Road
Development Corporation and as soon as the proposal is

received, we will consider it.

SHRI RAKESH SINGH : Mr. Deputy Speaker, Sir, | am
happy to learn that the hon'ble Minister has always shown
his concern about that area as it is his own area. In the
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very first question, | had asked whether he would consider
on the proposal of four laning of the Jabalpur-Lakhnawan
road which is at present two-lane. 1 am yet to get its reply, '
he should reply to it. '

| would like to say that during the last five years
Government of Madhya Pradesh have given priority to the
construction of roads. The roads which are not includéd
in the National Highways Authority and other projects, the
Government of Madhya Pradesh through its Jan Sankalp
2008 has decided to inter-connect all the divisional -
headquarters with four lane roads. In this regard a proposal
for the extension and upgradation of 1267 kilometre road
has been sent to the Union Government, i.e. it has been
sent to his Ministry. Hon'ble Minister, Sir, | think nobbdy
knows better than you that how important are“the roads
for the development of any State. Specially when we are
talking about Madhya Pradesh because since indepen-
dence this region has been continuously neglected and in
the matter of roads it is very backward. So, will Union
Government accord sanction to this important proposal for
this State? '

» SHRI KAMAL NATH : Mr. Deputy Speaker, Sir, | want
to draw attention of the hon'ble Member that during the
last one and half month | have held meetings with the
Government of Madhya Pradesh and we are formulating
schemes for accelerating the work of construction of roads
which is slow. As regards the neglect of Madhya Pradesh
in road construction, | am also concerned about it. | would
like to say that whether it is a matter of CRF (Central Road
Fund) or increasing the pace of National Highway Plans,
necessary priority will be accorded to them.

[English]

SHRI N.S.V. CHITTHAN : Mr. Deputy-Speaker, Sir, the
National Highways Authority of India has created history
by constructing world-class roads. But, Sir, in many places,
in many roads, sufficient signboards are not put up in
prominent places about the diversions, thus resulting in

fatal accidents.

May | request the hon. Minister, through you, will he
take steps through his Ministry through TV channels all over
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" India, to popularize the traffic rules, roads, diversions and

precautidns to be taken by the motorists, cyclists and
pedestrians to minimize the accidents' at the newly
fdrmed roads under the National Highways Authority of
India?

SHR! KAMAL NATH : Safety is a very important factor.
Safety concerns and environmental concerns in all road
projects have to necessarily be buﬂt in. The hon. Member
‘has drawn my attention to the questioh of signages, and

also to the question of - enlightening people. Various

methods can be used for that. But if signage is the issue,
| will be very happy... '

SHRI N.S.V. CHITTHAN : Through TV channels.

SHRI KAMAL NATH
concerned, if the hon. Member can bring to my notice and

As far as signages are

write to me any specific case where signages are required,
| will be very happy to see that is done. On the other hand,
as far as publicity is concerned of making the people aware
of road safety issues, we will consider this. There are many
ways of enlightening people. Which is the best way, we
will have to look into. But, | will certainly keep the
recommendation of the hon. Member in mind.

[Translation]

SHRI GORAKHNATH PANDEY : Deputy Speaker, Sir,
the h‘bn'ble Minister has mentioned about widening of the
roads, i.e. converting two lane roads in four lanes, but the
proposed four laning of National Highway G.T. Road
béetween Banaras and Allahabad has not been done so
far. There are many reasons behind it. The building along
the road in cities, towns, markets etc. could not be
demolished. The four laning work of the road should have
been completed so far. It is getting delayed and hurdles
are also being faced in it.

The construction of road can be completed by
vconstructing a flyover over it. Through you, | would like
to know from the hon. Minister that the road from
Peshawar to Delhi is very important. There is a proposal
to make it a four lane road in place of present two lane
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road. But it has not been completed so far due to the

 presence of several towns like Gopiganj, Handia,
. Hanumanganj etc. falling in between Allahabad and

Banaras where it is not possible to do the four laning »
at present. | would like to know from the hon. Minister
whether he propose to complete the said construction
work by connecting it with flyover?

SHRI KAMAL NATH : In the case of road passing
through any town or urban area, all the aspects are taken
into consideration. This is a different quéstion, but, as the
hon. Member has drawn my attention towards it, | will
definitely look into it to find out the best possible solution
in this regard so that the problem could be resolved.

SHRI JAGDISH SHARMA : Mr. deputy Speaker, Sir,
through you | would like to convey it to the Government
that ninety per cent of the National Highways in Bihar are
in a dilapidated condition, particularly, N.H. 110 which also
passes through Jahanabad which is a terrorism affected

area, where even hon. Madam Soniaji had visited:in 1998 .

when a carnage had taken place there. That road (Arawal-
Jahanabad-Ekantsarai-Bihar Sharif) is part of N.H. 110.
Today it is very hard to ply on it and the movement of
traffic is totally blocked on it. Not a single motor car and
bus plies on it. The State Government has written several
times to the Union Government and the Ministry in this
regard. Through y'ou, | would like to know whether the
Government propose to widen, strengthen those national
highways in Bihar which are in dilapidated condition,
particularly, national highway no. 110 so that movement of
traffic could be restored there?

SHRI KAMAL NATH : Sir, | do not know whether the
N.H. 110 about which the hon. Member has just given
information to me, can be converted into a four-lane road
because it depends on the volume of traffic. If the volume
is more than 15 thousand PCU, which is the laid down
criteria, then we will definitely think over converting it from
a two-lane to a four-lane road.

SHRI JAGDISH SHARMA : 1 am only asking for it to
be made two laned, | am not asking it to be made four
laned.
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SHRI KAMAL NATH
Member has said that there is a need to repair this highway

: | am coming to it. Hon'ble

| will certainly give priority to it.

DR. SANJEEV GANESH NAIK : Mr. Deputy Speaker,
Sir, through you, | would like to tell the hon. Minister that
NH. 4is t_he busiest route in Mumbai through which lacs
of trucks inter Mumbai. No new alignment of the bridge
has been made there. When | tried to seek information
from the officers they said that nothing in this regard is
being contemplated. | would like to know from the hon.
Minister whether there is any proposal to conduct a survey
in this regard?

SHRI KAMAL NATH : | do not have any information
about the highway mentioned by the hon. Member. | will
send him the information.

SHRI RAVINDRA KUMAR PANDEY : Mr. Deputy
Speaker, Sir, through you, 1 would like, to know from the
hon. Minister that the four lane road in Jharkhand State
connecting Kolkata and Uttar Pradesh....(Interruptions).

MR. DEPUTY SPEAKER : | am taking care of all and
am trying to accommodate all.

SHRI RAVINDRA KUMAR PANDEY : The work is still
incomplete even after the expiry of schedule date of
completion. Number of accidents occurring on that four-lane
road are so large that on an average approximately 50
persons are becoming victims of accidents. | would like to
urge the hon. Minister as to by when he propose to
construct a four lane road there. Mr. Minister, as per my
information that work was scheduled to be completed
two years ago. Even the quality of work undertaken is

poor.

SHRI KAMAL NATH : Hon. Member has informed about
a road. It is true that the work of several roads has been
delayed. The biggest problem is the land acquisition for

roads....(Interruptions)

SHRI RAVINDRA KUMAR PANDEY : Hon. Minister, the
work for construction of road is going on. | am talking about
National Highway No.2 from Kolkata to Delhi which is also
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called Grand Trunk road. There is no issue like land
acquisition. The work is going on.

SHRI KAMAL NATH : | am not aware about every
road. Because this question....(Interruptions) 1 am telling
you....(Interruptions).

MR. DEPUTY SPEAKER : This is a National Highway.

SHR! KAMAL NATH : This is N.H. 2, but, | do not have
information about this stretch. Hon'ble Member has said
that there is delay in it. | am making a general point that
one of the main reasons for delay is land acquisition. If
roads are to be converted from two laned to four- laned
then land acquisition is required....(Interruptions)

SHRI YASWANT SINHA : Everything has been done.
Substantial work has been completed, only work on few
stretches is incomplete. Land acquisition is not a problem.

SHR! KAMAL NATH : If there is no problem of iand
acquisition, | will definitely take action in this regard.
...(Interruptions) '

SHR! AKHILESH YADAV : Mr. Deputy Speaker, Sir,
through you | would like to tell the hon. Minister that G.T.
road which was got constructed by Sher Shah Suri is a
historical road and half of the road has been made six
laned and in some parts it is four laned. The work of making
it four laned and six laned from Kanpur to Mugalasarai in
Bihar is going on. However, before Kanpur no work has
been done for either six laning or four laning the route from
Kanhauj in my parliamentary constituency upto Delhi via
Mainpuri, Etah, Aligarh. | wopld like to know from the hon.
Minister -whether this road would be made four laned or

six laned.

SHRI KAMAL NATH : Keeping in view the limitations
listed by me on the basis of volume of traffic if there is
traffic potential, | do not know as about that area | do not -
have any....(Interruptions)

SHRI AKHILESH YADAV : The formula for the stretch
of Kanpur to Mughalsarai is okay, but why the same
formula of traffic is not applicable beyond Kanpur?...

(Interruptions)
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SHR! KAMAL NATH
service lane, not about each of the road. If the hon.

: This question is about the

Member is drawing my attention towards it, | would pay
the requisite attention. This is as per the formula that
six laning has to be carried out as it has the potential
for that. We have to see what traffic capacity does it
have?...(Interruptions)

SHRI JAGDAMBIKA PAL : This is a very important
question...(Iinterruptions)

MR. DEPUTY SPEAKER: Please sit down.
...(Interruptions)
[English]

SHRI M. SREENIVASULU REDDY : Sir, we need Half-
an-Hour discussion on this....(Interruptions)

[Translation]

SHRI SHAILENDRA KUMAR : Mr. Deputy Speaker, Sir,
this is a very important question. it would be better to hold
a half an hour discussion on this....(Interruptions)

MR. DEPUTY SPEAKER : You give a notice. If you
give a notice, it would be considered.

...(Interruptions)
MR. DEPUTY SPEAKER : Please be seated.

...(Interruptions)

[English] -
Availability of Bauxite

*243. SHRI PRABHATSINH P. CHAUHAN : Will the
Minister of MINES be pleased to state :

(a) whether a large number of aluminium based
industries have been affected in various parts of the country
including Chhattisgarh for want of bauxite;

(b) if so, the details thereof and the steps taken by
the Government to ensure timely availability of bauxite for

all sectors;
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(c) whether surveys have been undertaken to
explore/exploit new bauxite mines/reserves in the country;

and

(d) if so, the details of the agencies involved in the
survey/exploration and exploitation of bauxite mines and
the findings thereof? ' '

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION
(SHR! B.K. HANDIQUE) : (a) to (d) A Statement is laid
on the Table of the House.

Statement

(@) and (b) There are five primary producers of
aluminium in India namely, National Aluminium Company
Limited (NALCQ), Bharat Aluminium Company Limited
(BALCO), HINDALCO Limited,
Aluminium Company Limited (MALCO) and Vedanta
Aluminium Limited (VAL), of which, only NALCO is in
the Public Sector. These producers procure bauxite either

Industries Madras

from their captive mines or purchase from market sources

‘to meet the requirements of their alumina refineries. The )

total installed capacity of alumina refineries of the five
above-mentioned producers in the country during
2008-09 was approximately 4 million tonnes per annum.
For production of 4 million tonnes of alumina, on an
average, . 12. million tonnes of bauxite is required.
During 2008-09, the domestic production of metallurgical
grade of bauxite was 11,99 million tonnes. Details of
‘State-wise resources of bauxite and broduction of bauxite,
including Chhatt'isga‘rh, are given in the enclosed

Annexure |.

As can be seen from Annexure |, there are sufficient
resources of bauxite in the country to meet the
requirements of alumina/aluminium producers, who have to
make bauxite arrangements either by mining themselves
‘or by procuring bauxite from market sources. Procurement
of bauxite from the market is a commercial decision to be
taken by the concerned company. However, any company/
person wanting to mine bauxite has to obtain a Mining
lease. Mining leases are granted by respective State
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Governments under the Mines and Minerals (Development
and Regulation) (MMDR) Act, 1957. Prior approval of
Government of India is required in case of the minerals
mentioned in the First Schedule of the MMDR Act, 1957,
including bauxite.

(c) and (d) Different agencies like Geological Survey
of India (GS!), Mineral Exploration Corporation Limited
(MECL), Directorates of Geology and Mines (DGM) of
different States, etc. undertake surveys and exploration of
minerals, including bauxite. The details of such surveys/
exploration activities during the years 2005-06:to 2007-08
in respect of bauxite undertaken by different agencies are
given in the enclosed Annexure Il. During the year 2008-
09, 72 number of agencies/lessees were exploiting bauxite
from 191 mines in the country.

Annexure-I

Reserves/Resources of Bauxite as on 1.4.2005
(State-wise)

(in million tonnes)

State Reserves Remaining Total
Resources Resources

1 2 3 4
Andhra Pradesh 0.25 615.02 615.27
Bihar 0 411 4.11
Chhattisgarh 88.97 59.35 148.32
Goa 34.63 15.73 50.36
Gujarat 68.21 120.12 188.33
Jammu and Kashmir 0 2.02 2.02
Jharkhand 31.66 85.89 117.55
Karnataka 5.73 43.77 49.50
Kerala 0.06 14.04 14.10
Madhya Pradesh‘ 16.84 117.23 134.07
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1 2 3 4
Maharashtra 39.16 72.49 - 111.65
Orissa 608.00 1200.27 1808.27
Rajasthan 0 0.53 0.53
Tamil Nadu 5.89 20.95 26.84
Uttar Pradesh 0 18.91 18.91
Grand Total 899.40  2390.43  3289.83

Figures rounded off.

Sou_rce : Indian Bureau of Mines
State-wise Production of Bauxite — 2008-09*

(in million tonnes)

State Production
Chhattisgarh 1.67
Goa 0.51
Gujarat 3.52
Jharkhand 1.62
Karnataka 0.14
Madhya Pradesh 1.13
Maharashtra - 1.98
Orissa 4.70
Tamil Nadu 0.27
Grand Total 15.54**

*Provisional

“Qut of this, the metallurgical grade bauxite is 11.99 million

tonnes.

Source : Indian Bureau of Mines
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Annexure-ll

to Questions 24 -

Details of Exploration Activity for Béuxite (2005-06 to 2007-08)

Agency Location Reserves/resources estimated
Area/Block District/State
2005-06
DGM, Chhattisgarh Pathrai area, Mainpat Plateau Surguja 5.0 lakh tonnes reserves estimated
(Chhattisgarh)
Kadampet, Kanapat Jamunia Block Jashpur 0.5 iakh tonnes reserves estimated
(Chhattisgarh)
DGM, Orissa Arama Ramgarh Koraput (Orissa) #
MECL Serengdag block Gumla 15.44 million tonnes reserves
(Jharkhand) estimated
2006-07
GSI Kadalia Block Kendujhar 1.97 million tonnes reserves
(Orissa}) pgstimated
DGM Chhattisgarh Extension of bauxite deposits West Surguja 6.0 fakh tonnes reserves estimated
of Pathrai (Chhattisgarh)
Bandhtota area Kabirdham 55 lakh tonnes inferred category in
(Chhattisgarh) Buldula and Akalghari area
estimated.
Kawardha -and Pandaria Tehsils Kabirdham 110 lakh tonnes under inferred
{Chhattisgarh) category reserves.
DGM, Orissa Tadapani near Ramgarh Koraput (Orissa) #
2007-08
DGM, Orissa Ushabali Plateau Kandhamal 10 million tonnes (provisional)
(Orissa) resources of bauxite were
estimated.
DGM, Chhattisgarh Bandhatola Kabirdham Few occurrences of bauxite were
{Chhattisgarh) noted.
DGM, Maharashtra Ghungar Kolhapur 2.8 million tonnes resources of
(Maharashtra) bauxite and 4 million tonnes of
laterite resources were estimated.
DGM, Gujarat Around Bhatia , Jamnagar 17 boreholes done but negative
‘ (Guijarat) results. ‘

#18.66 Million tonnes (provisional resources)
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[English]

SHRI B.K. HANDIQUE : Sir, | believe he wants to
know whether there is enough bauxite in the country.
...(Interruptions) Is it so?...(Interruptions) You are asking
about Gujarat. Sir, what actually the hon. Member wants
to know about?...(Interruptions) Does he want to know
whether we have any plans?...(Interruptions)

[Transiation]

MR. DEPUTY SPEAKER The hon. Minister
wants to know whether the Union Government have
formulated any plan to set up a factor, in Gujarat based
on bauxite.

[English]

SHRI B.K. HANDIQUE : Sir, the Ministry had
received a representation from Shri Vikrambhai Arjanbhai
Madam, hon. Member of Parliament, Lok Sabha seeking
an inquiry into the closure of bauxite mines in Jamnagar
district, Gujarat. Actually, we have taken all interest so
that the bauxite which actually Gujarat has, should be
preserved. The point is this. The Gujarat Government
wanis to ban export which has actually created a
situation there. From the Ministry, we have advised the
Government several times that the livelihood of many
people is dependent on the sale and export of bauxite.
There is an immediate need for the State Government
to do a rethink of the State policy regarding bauxite mining
in order to allow proper environment for reopening of
the bauxite mining operations and take -suitable measures
to ensure that bauxite mining is resumed in the State
at the earliest.

Sir, actually they do not allow the bauxite to be mined
or exported because the Government there is reserving it
for future development in Gujarat. Gujarat has bauxite
reserves. The country has got bauxite reserves. There is
no problem about this. In fact, we have got enough. We
have more than necessary now. ...(Interruptions)

[Translation]

SHRI PRABHATSINH P. CHAUHAN : Mr. Deputy
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Speaker, Sir, the second question | would like to ask the
hon. Minister is whether the Union Government have any
plan to check the irregularities being carried out in the
bauxite mines.

[English]

SHRI B.K. HANDIQUE : | am sorry, | cannot get his
question. ...(Interruptions)

MR. DEPUTY SPEAKER : He wants to know whether
the Central Government has any programme to correct this
defect in Gujarat. '

SHRI B.K. HANDIQUE : Sir, on bauxite, in the

Government we have not any plan immediately. There are

five primary producers of aluminium in India — National
Aluminium Company Limited. ...(Interruptions) | have to
refer to aluminium companies to reply on bauxite.
...(Interruptions)

[Translation]

MR. DEPUTY SPEAKER : The hon. Minister is giving
the reply. You may please listen quietly. ’

...(Interruptions)
[English]

SHRI B.K. HANDIQUE : Sir, these companies are —
National Aluminium Company Limited, Bharat Aluminium
Company Limited, Hindustan Aluminium Company
Limited, Madras Aluminium Company. Limited and Vedanta
Aluminium Company Limited. Actually, there are
provisions to curb illegal mining in our mineral policy. ...
(Interruptions) | will just give the details. ...(Inferruptions)
If there is illegal mining, we have got to stop that. Under-
the statutory provision, no mining operation can be
undertaken without a mining lease duly granted, executed
and registered by the lessee with the State Government.
...(Interruptions)

SHRI YASHWANT SINHA : What is the law to stop~
it? It is being violated with impunity. That is the question. .
What are you doing about it?...(Interruptions)
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[Translation]

MR. DEPUTY SPEAKER : Please keep quiet. Let the
hon. Minister speak.

...(Interruptions)

[English]

SHRI B.K. HANDIQUE : Sir, they say that law is being
violated. If it is violated. ...(Interruptions) | have already said

...(Interruptions)
[Translation]

SHR! PRABHATSINH P. CHAUHAN : Sir, about bauxite
| would like to say that Gujarat ranks third after Orissa and
Chhattisgarh in terms of bauxite. Will the hon. Minister be
pleased to state....(Interruptions)

MR. DEPUTY SPEAKER : It would be considered if
you give in writing. Nothing except the question would go

on record.
(Interruptions)...*

SHRI PRABHATSINH P. CHAUHAN : Will the hon.
Minister be pleased to throw light on the plan of the Union
Government in regard to other mines of bauxite in Gujarat?

...(Interruptions)
[English] |

SHRI B.K. HANDIQUE : | did not get his question.
[Translation] -

MR. DEPUTY SPEAKER : Please ask your question

again.

SHRI PRABHATSINH P. CHAUHAN : Mr. Deputy
Speaker, Sir, | would like to ask the hon. Minister about
the plan of the Union Government in regard to other mines
of bauxite in Gujarat in view of the fact that Gujarat has
the third rank in terms of bauxite after Orissa and
Chhattisgarh.

*Not recorded.
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MR. DEPUTY SPEAKER
Cooperate with the hon. Minister.

Piease keep silence.

...(Interruptions)
[English]

SHRI B.K. HANDIQUE :
...(Interruptions)

Sir, | have already said.

[Translation]

VMR. DEPUTY SPEAKER : Please keep quiet and be
seated.

...(Interruptions)
[English]
MR. DEPUTY SPEAKER : Shri Ramesh Bais.
...(Interruptions)
[Translation]

SHRI SANJAY NIRUPAM : Mr. Deputy Speaker, Sir, the
hon. Minister is yet to complete his reply. Let him complete.
Thereafter, you may call him for asking a question.
...(Interruptions)

MR. DEPUTY SPEAKER : Please be seated. The hon.
Minister has to reply, not you.

...(Interruptions)

MR. DEPUTY SPEAKER : You be seated, he is

speaking.
....(Interruptions)

MR. DEPUTY SPEAKER : All of you, please maintain
silence.

...(Interruptions)
[English]

SHRI B.K. HANDIQUE : Sir, this question of illegal
mining in Gujarat will not arise of the main Question he
has asked. So, we need a separate notice for that.
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Sir, in spite of the fact that it requires a different notice,
| tried to give answer, but they did not allow me to speak.
. That is the problem.

[Translation]

SHRI RAMESH BAIS : Mr. Deputy Speaker, Sir,
through you, | would like to ask the hon. Minister that since
bauxite is used for making aluminium does the Government
have any plan to give the lease of bauxite to someone
willing to take on lease on bauxite mine, instead of setting
up a plant?

[English]

SHRI B.K. HANDIQUE : If he does want to do any
exploration or exploitation of bauxite, definitely we shall give
the permission. ...(Interruptions)

[Translation]

SHRI ASHOK ARGAL : Mr. Deputy Speaker, Sir, please
compare the question asked by the hon. Member and the
reply given by the hon. Minister. ...(Interruptions)

MR. DEPUTY SPEAKER : Okay, you may keep quiet.
...(Interruptions)
[English]

SHRI P.C. CHACKO : Mr. Deputy-Speaker, Sir, part (c)
of the Question says whether surveys have been
undertaken to explore/exploit new bauxite mines/reserves
in the country. In this regard, | would like to say that even
after five decades, a complete survey of the minerals of
the country is not done and a survey map is not being
finalized. The survey mentioned by the hon. Minister in his
answer, which is laid on the Table, is a survey conducted
on a ritual basis or in a routine manner.

The State | am coming from has 14 million tonnes of
bauxite ore. This is a preliminary finding, but no economic
exploitation of this ore has been done and no detailed
survey is being conducted by the Geological Survey of India
or by the Mines and Minerals Development Corporation.
| would like to inform this House that outdated technology
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is béing used by the Geological Survey of India for
exploration purposes. The minerals are the primary wealth
of any nation. Will the Minister order the Geological Survey
of India to have a total survey about the mineral wealth
of the country in collaboration with technical agencies
outside? Sir, reconnaissance survey, aerial survey and so
many other technically advanced survey procedures are
available. There are lot of unexploited minerals.

MR. DEPUTY SPEAKER : Please ask the question.

SHRI P.C. CHACKO : Sir, | am coming to that. Will
the Minister assure this House that a new survey about
the mineral wealth of the country will be undertaken by
the Geological Survey of India in collaboration with
technical agencies having the latest know-how and also
publish the mineral map because it makes possible further

" industrial exploitation of minerals?

SHRI B. MAHTAB : Perhaps, the hon. Minister would
now say that it is a State subject. ...(Interruptions)

MR. DEPUTY SPEAKER : No discussion on this.
...(Interruptions)

MR. DEPUTY SPEAKER : You are a senior Member
of the House.

...(Interruptions) 4

SHRI B.K. HANDIQUE : Sir, the Geological Survey of
india (GSI) has been regularly surveying for all the
minerals, and they are competent enough. They also have
the geological mapping of all the minerals.

So far as Bauxite is concerned, | do not understand
as to why they do not try to understand for my sake that
Guijarat actually...(Interruptions)

MR. DEPUTY SPEAKER : The Question, now, is not
on Guijarat.

...(Interruptions)

SHRI B.K. HANDIQUE : No, | want to answer the other
Question. ...(Interruptions) | am going to the other Question.
...(Interruptions)
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Acquiring Farmlands Abroad by
indian Companies

*244. SHRI L. RAJAGOPAL : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether attention of the Government has been
drawn to reports that several Indian firms are acquiring a

large tracks of farmland in African countries to produce food -

and export the same to India;
(b) if so, the details thereof;

(c) whether the Government proposes to support
such overseas ventures; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR] : (a) to (d) A Statement
is laid on the Table of the House.

Statement

(a) and (b) The Government has received some reports
regarding Indian firms entering into commercial contracts
through lease of land for commercial agriculture purposes
in some African countries such as Ethiopia and Tanzania
which may, inter alia, "include export to third countries
including India. Details of these deals are not available.

(c) and (d) These acquisitions are mainly driven by
desire for growth and need for market access and are
generally supported by the policy of the Government for
overseas investment according to which Indian companies
are permitted to make overseas investment upto 400 per
cent of the net worth of the company.

SHRI L. RAJAGOPAL : Thank you, Mr. Deputy Speaker,
Sir. It has been widely reported — namely, the Statement
of Mrs. Hillary Clinton — that India holds only three per
cent of the world’s cultivable land, but it has more than
sixteen per cent of the world’s population.

It is said that the Government of India is supporting
the Indian companies to acquire land overseas in order
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to increase the land holdings by indian companies. It is
heartening to note that a lot of Indian companies have

‘acquired land especially in Ethiopia, Tanzania and

Madagascar. | would like to know this from the hon.
Minister, whether the Food and Agriculture QOrganization of
the UN objected to such deals wherein land holdings
cannot be acquired in the under-developed Nations? What
plans is the Government of India taking to tackle such a
situation if it is the case?

SHRI SHARAD PAWAR : We have not heard about
any opposition from any organization. In fact, the
Government of India itself is not taking any initiative in this
regard because we feel that the land is an inherently
political issue across the globe. Hence, it is a very sensitive
issue.

There are two things. Suppose, we encourage to buy
land outside India, then there is a possibility within the

'country that certain sections of the farming community '

might take a stand and ask us that: “why we are
unnecessarily investing outside India unless and until we
have successfully converted waste-land into proper land or
proper position?” This might be the objection from within.

Secondly, if any country is buying substantial land in
any other country either today or tomorrow or day-after
tomorrow, then there might be some objection from that
country. Hence, the Government of India — as a whole
— is not taking any initiative, but definitely we have heard
that some of the Indian companies have taken initiative and
they have 'bought certain land outside India.

SHRI L. RAJAGOPAL : | want to know this from the
hon. Minister. Has any credit been extended to Ethiopia?
| was told that more than Rs. 3,000 crore has been given
to Ethiopia to boost the production of sugar, so that it could
be exported back to India. How much sugar has been
exported by Ethiopia to India because of our credit
extension to Ethiopia? Hais any such credit been extended
to any other country? If so, | would like to know the details
of the same from the hon. Minister.

SHRI SHARAD PAWAR : In fact, we are not supporting
any export of sugar as on today. About two years back,
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when there was a surplus production, the Government of
India was giving . incentive for export. But that is not the
case today. Today, the overall production has dropped, and
our stock position is not very comfortable. Hence, we are
not encouraging it.

Secondly, we are not importing directly from Govern-
ment-to-Government basis. We have definitely allowed the
domestic sugar industry to import raw sugar; process it
here; and make it available for the public just to improve
our stock position. There are certain countries that are
taking initiative, particularly, countries like Brazil, which is
a main player. | have not got any report that Ethiopia is
exporting any sugar to. India.

[Translation]

SHRI HUKMADEO NARAYAN YADAV : Mr. Deputy
Speaker, Sir, the hon'ble Minister said that some companies
aée allowed to import raw products, process them in the
country and sell the finished products in the market here.
| would like to know from the hon. Minister that instead
of allowing them to sell the finished products after importing
and processing the raw material, why should not the
processed sugar be imported directly? it hardly makes any
difference if you do it this way or that way. It is better to
import the finished products rather than sell it after
importing, processing the raw materials in India. But, what
about the sugar industries and sugarcane growers of India?
Many sugar mills in the States like Bihar and Uttar Pradesh
are lying closed. So, there should be efforts to revive the
sugar mills lying closed in Bihar and Uttar Pradesh so that
the farmers could be benefited and the production of sugar
increased in the country, and at the same time, dependence
on import of sugar will also decrease. Why is the
Government not paying any heed to it?

SHRI SHARAD PAWAR : As | have.already said it in

the beginning that this year there was less production of .

sugar in the country as there was less production of
sugarcane. That is why the people are making complaints
that the priée of sugar is going upto Rs. 25,26,27 per
-kilogram and perhaps more than that. After two months,
festivals like Dushehra and Diwali are approaching in the
country; and the situation may be more serious then. So,

ASADHA 30, 1931 (Saka)

to Questions 34

there is need to devise some way out in this regard. But,
what way out can be devised? The only way out can be
to augment the stock position of sugar. Given this situation,
there are two options before the Government. One is to
import the finished sugar and make that available to the
people. Another option is that the raw sugar be imported,
process here and then made available to the people. The
Government opted for the second way out because
importing raw sugar and processing it here will increase
the capacity utilization of indigenous industries as well as
generate some employment for the labourers here. So,
working together will improve the situation. That is why we
have chosen this way. As far as the closure of the milis
is concerned, it may be due to problems in the
ma.n'agement. The State Governme‘nts needs to pay
attention to it. The Government of india does not take any .
responsibility to revive the closed sugar mills, because it
is the responsibility of the State Government. However, one
thing is there that a fund in the name of sugar development
fund is there through which the Government of India
provides loans at four per cent interest rate to modernize
the sugar mills. If any sugar mill is in a position to crush
surplus sugarcane, we provide loans to it also at four
per cent interest rate. Many proposals have been received
from Uttar Pradesh and the Government of India has
approved them, but not a single proposal has been
received from Bihar....(Interruptions) '

SHRI UDAY SINGH : Proposals have come from Bihar
also. ...(Interruptions)

SHRI SHARAD PAWAR : No proposal has come. | am
saying this with full responsibility. If there be one you can
show me, | will apologize to the House for having taken
no action on that, but if none has come, what will you do?
You tell in the House. | only want to say that no such

‘proposal has been received from Bihar. There are

proposals from Uttar Pradesh, Maharashtra, Guijarat,
Karnataka and Tamil Nadu, but none from Bihar. if it comes,
| am ready to help.

[English]

DR. K.S. RAO : Sir, there is shortage of oilseeds and
pulses in the country and we are importing thousands of
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crores of rupees worth edible oilseeds and pulses every
year. We are good at poultry, fisheries, dairy and agriculture
in several respects. Our country is advanced in manufac-
turing farm impleménts also. The hon. Prime Minister, and
Sonia Gandhiji, have introduced NREGS to provide work
to the farm labour in the villages. When the countries in
Africa are providing Iakhs of acres of land at very
reasonable terms, should the hon. Minister not take
advantage of that and then encourage the corporate sector
by providing, if necessary, money from the foreign
exchange reserves? In this way, the corporate sector can
send thousands of our farmers to these countries, provide
market to 'our manufacturers énd get pulses and oilseeds,
etc., into our country at a very cheap rate.

} wish to know from the hon. Miﬁister whether he will

take the initiatives to providé investment from the foreign
exchange reserves to the corporate sector in order to come
forward and take this up in a big way....(Interruptions)

12.00 hrs.
[Translation]

MR. DEPUTY SPEAKER : Take your seat. Let him reply
first. ‘
...(Interruptions)

SHRI UDAY SINGH : | have a question to ask to thé
hon'ble Minister of Agriculture....(Interruptions)

MR. DEPUTY SPEAKER : Take your seat, let him reply
first. Reply to two questions cannot be given at one time.

SHRI UDAY SINGH : That is right but he said that
no proposal had been received from the Government of
Bihar....(lnterruptions)_ | want to say that Bihar has sent the
prdposal. ...(Interruptions)

MR. DEPUTY SPEAKER : Take you seat. Nothing will
‘go on record.
(Interruptions)...” ..

SHRI SHARAD PAWAR : It is my responsibility to
answer the .question asked first....(Interruptions)

*Not recorded.
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MR. DEPUTY SPEAKEH : Let him reply first, after that
you will be allowed. -

[English]

SHRI SHARAD PAWAR : At a time, | cannot answer
two questions. There is some discipline; there is some
system. ...(Interruptions) The total import of pulses in the
last two years is somewhat Rs. 10,000 to Rs. 11,000 crore.
The total agricultural imports last year from other countries

- is somewhat near to Rs. 33,700 crore. When we discussed

about allowing the land, there was one suggestion that was
made by certain industries’ association. They said that the
Government of India should en‘covurage some of the Indians
to take land or purchase the land or lease the land outside
India and at least they should try to produce pulses, which
is a basic demand of the country. But we have not yet
taken any final view on that.

WRITTEN ANSWERS TO QUESTIONS
[Translation]
Co-ordination amongst Security Agencies

*245. DR. KIRODI LAL MEENA : Will the Minister of
HOME AFFAIRS be pleased to state :

(@) the details of the number of cases of infiltration,’
smuggling and other related cases registered in the border
areas during the last three years and the current year;

(b) the _action taken by the authorities concerned in

such cases;

(c) whether there is a proper co-ordination amongst
the various paramilitary forces and security agencies in
dealing with such cases; and

(d) if sd, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN):
(a) Detailsﬂrelating to persons"apprehended during illegél
cross border movement and cases of smuggling and
related offences, as maintained by the border guarding
forces concerned are given in the Statement.
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(b) Following apprehension of persons during illegal
cross border movement and/or interception of illegal cross
border activities (smuggling and related offences), the
border guarding force hands over these cases to
the Central Government/State Government agencies

concerned for appropriaté legal action. Details relating to .

case-specific action taken are not centrally maintained.
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{c) and (d) Yes, Madam. There is proper institutional
arrangement for coordinated action amongst paramilitary
forces and various other security agencies. There is one
dedicated border guarding force for each border and it also
functions as the Lead Intelligence Agency for such co-
ordination. Periodic monitoring and multi/operational level
meetings are held to stop iliegal trans-border activities.

Statement

Border-wise details

Indo-Bangladesh Border

Border Guarding Force . Year

Persons apprehended ~ Cases registeted
(Smuggling and other

related offences)

Border Security Force (BSF) 2006 5130 960
' 2007 4206 1114
12008 2559 1015
2009 (Till June) 991 546
Totai 12886 3635
Indo-Pakistan Border
Border Security Force (BSF) 2006 128 45»
2007 128 49
2008 131 61
2009 (Till June) 29 38
Total 416 193
Indo-China border
Border Guarding Force - Yéar Persons apprehended Cases registered
Border Security Force (BSF) 2006 16 No smuggling -and . other
“ ' 2007 26 related case has come to the
. - ~ notice of the ITBP (border
2008 01 guarding force) during the
- 2009 (Till June) 01 period of reporting.
Total 44
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indo-Nepal and Indo-Bhutan borders
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Cases registered -

Border Guarding Force Year. . Persons apprehended -
{Mainly smuggling cases)

Border Security Force (BSF) 2006 . ' 1327
2007 - 2111
2008 - 3023
2009 (Till June) 01 o .- .. 1740
Total 01 ' , 8201

lndo-Myanﬁ;; b\;:r.der

Border Security Force (BSF) 2006 C 1 _ ' o 26v
2007 07 22
2008 47 20
2009 (Till June) 30 18
,'i'otal' 95 96

Seeds of Medium and Short Duration Crops

*246. SHRI JAGDISH SHARMA :
SHRI RAJIV RANJAN SINGH ALIAS LALAN
SINGH :

Will the Minister of AGRICULTURE be pleased to
state :

(&) whether in view of the delayed monsoon in the
country, seeds of medium and short duration brop varieties
have been mad,e' available to the. farme_fs;

(b) if so, the details thereof;

(c) the percentage of the total kharif crops likely to
be met from such seeds; and

(d) the measures being taken to enhance the
availability of such seeds in the country?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC

DISTRIBUTION (SHRI SHARAD PAWAR) : (a) to (c) Seed
of short and medium duration (excepting. some  local
varieties in Uttarakhand and Bihar) is available to meet
specific regional requirements indicated by States to the
Government of India. The arrangement of seed is made

. by each State. Government based on an assessment of

its requirement for each agricultural season. The total
national requirement as indicated by the States for Kharif
2009 is 110.97 lakh quintals against which availability is
126.51 lakh quintals. Thus a surplus of more than 15.54
lakh quintals including short, med.ium and long duration is

available.
(d) The Government of India is assisting State
Governments in seed related activities for improving

availability of quality seeds including short and medium
duration varieties mainly under the following Schemes:—

i Macro Management of Agriculture (MMA),

ii. National Food Security Mission (NFSM).
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jii. Integrated Scheme for Oilseeds, Pulses, Oil Palm
and Maize (ISOPOM). '

iv.  Technology Mission on Cotton.
V. Technology Mission on Jute and Mesta.

vi. Development and Strengthening of Infrastructure
Facilities for Production and Distribution of
Quality Seeds,

vii. Rashtriya Krishi Vikas Yojana (RKVY).
[English]
. Inclusion of Languages in Eighth, Schedule

*247. SHRI D.V. SADANANDA GOWDA : Will the
Minister of HOME AFFAIRS be pleased to state :

(a) -whether the Sitakant Mohapatra Committee had
recommended inclusion of more languages in the Eighth
Schedule to the Constitution; '

(b)' if so, the details thereaf; and

(c) the status of implementation of the recommen-
dations of the Committee?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) and (b) A
Committee was set up in ‘September, 2003 under the
Chairmanship of Shri Sitakant Mohapatra to evolve a set

of objective criteria for inclusion of more languages in the

Eighth Schedule to the Constitution of India. The Committee
submitted its report in 2004.

(c) The report of the Committee is under consider-
ation in consultation with the departments concerned of the
Central Government. No time frame can be fixed for
consideration of the demands for inclusion of more
Iénguages in the Eighth Schedule.

Effect of Climate Change on Agriculture
' Production

*248. SHRI VARUN GANDHI :
SHRI B. MAHTAB :

Will the Minister of AGRICULTURE be pleased to state:
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(a) whether the climate change is likely 1o affect
foodgrains production and .fo'od' security in the
country; _

- et

(b) if so, the details thereof and tl'”ie‘ reaction of the

Government thereto; b

(¢) whether the Government has urged the agricul-
tural scientists to conduct a study on the effect of climate
change on the country’s agriculture; and

(d) if so, the details thereof and the steps taken to
safeguard Indian agriculture from the vagaries of climate

change?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRI‘BUTION (SHRI SHARAD PAWAR) : (a) to (d) The
4th. assessment report (2007) of Inter-Governmental
panel on Climate Change (IPCC) projected that the
global food production potential could increase with
increase in global average temperature upto three
degrees, but above this could decrease the production
of foodgrains. The modeling studies of Indian Council of

. Agriculture Research (ICAR) aiso predicted the likelihood

of adverse affect of increase in temperature on production
and prddhctivity of . foodgrains especially rice and
wheat.

The Indian Council of Agricultural Research (ICAR)
initiated a Network Project on 'Impact, Adaption and
Vulnerability of Indian Agriculture to Climate Change' at
different ICAR Institutes/State Agricultural Universities
during X Plan period. The Project aimed to study the impact
of climate change on land and water resources, Crops -

livestock and fisheries etc. Central Rice Research Institute

‘ (CRRI), Cuttack and Directorate of Rice Research (DRR),

Hyderabad have been conducting Intensive studies on
affects of Climate Change including increase in tempera-
ture, carbon dioxide and other gases on production of rice
and other crops. National Wheat Programme of Directorate
of Wheat Research, Karnal has been conducting research
on developme'ﬁt' Vof high' temperature tolerant wheat
genotypes particularly for late sown conditions. Superior
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genotybes possessing high temperature tolerance have
been identified and are being used in breeding programme
for high temperature environments. Wheat varieties such
as WH-730, HD-2808, RAJ-3765, NW-2036, NW-1014, HW-

2045, HD-2643, K-8962 that are heat tolerant and
DBW-14, a thermo ‘tolerant genotype are developed by °

ICAR.

Ministry of Earth Sciences also faunched a project
“Integrated - Agro met Advisory Services. in the Country"
from April 2007 for issuing district level weather forecast
and agromet advisories to the farmers.

Fur{hermore, the National Action Plan on Climate
Change (NAPCC) was released by the Prime Minister on
30th June, 2008 outlining a strategy to meet the challenges
of Climate Chénge.

Under National Food Security Mission farmers are
trained through Farmers Field Schools for adoption of

improved séed and better cultural practices for increasing -

the production of foodgrains.
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[Translation]
Land Acquisition by NHAI

*249. . SHRI PRALHAD JOSHI : Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to state :

(@) whether the National Highways Authority of India
(NHAI) has acquired land in various parts of the country
for the construction of National Highways; and '

(b) if so, the details of the land acquired by the NHAI
and compensation paid to the people/farmers, State-wise
during each of the last three years and the curtent year?

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (SHRI KAMAL NATH) : (a) and (b) Yes, Madam.
Details ‘r_egarding State-wise land acquired as also the .
expenditure on land acquisition including compensation
paid to land owners for National Highways Development
Project (NHDP) during each of the last three years and
in the current year are given in the enclosed Statement-
| and 1l respectively. )

Statement-1

State-wise details regarding Land Acquired for National Highways Development Project (NHDP)

s, State Area of Land Acquired (Hectare)
No. ' -
2006-2007 2007-2008 2008-2009 -~ 2009-2010 (upto
' ’ ' June, 2009)
1 2 3 4 5 6
1. Andhra Pradesh 196.193 361 :500 372.907 0.000
2. Assvam 763.670 422.360 292.480 39.320
3. Bihar 131.584 135.452 72.360 0.000
4.  Chhattisgarh 0.000 0.000 36.540 0.265
5. Delhi 0.270 0.000 0.180 0.000
6. Gujarat 161.090 41.066 164.088 0.000
7. Haryana 1.910 58.328 80.073 0.000
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1 2 3 4 5 6
8. Jammu and Kashmir 42.500 40.520 ' 1.300 0.000
Karnataka . 318.304 563.364 148.226 2.350
10. Kerala 355.292 60.784 88.127 50.480
11. Madhya Pradesh 1444.360 916.966 537.326 236.250
12. Maharashtra 8.710 v 255.050 180.050 9.390
13. Orissa 6.115 1.813 0.193 3.231
14. Punjab 28.593 30.000 131.445 5.122
15. Rajasthan 1128.076 95.820 29.375 0.000
16. Tamil Nadu 96.504 184.327 418.079 83771
17. Uttar Pradesh 707.293 473.911 345.401 15.828
18. West Bengal 111.230 0.000 2.960 0.000 |
Total 5501 .695 3641.260 2901.100 446.007
Statement-ll
Expenditure on Land Acquisition fnqluding compensation
(Rs. in crores)
Sl. State 2006-2067 2007-2008 2008-2009 2009-2010 (upto
No. ' June, 2009)
1 2 3 4 5 . 6
1. Andhra Pradesh 161.26 101.43 37.44 0
2. Assam 151.57 135.97 83.18 37.12
3. Bihar 26.93 81.61 21.65 0.01
4.  Chhattisgarh 0.1 Y 1.89 15.24 0
5.  Delhi 0] _ 6.00 3.56 0
Gujarat 31.76 | 5.3 8.06 0
7. Haryana 0 0 58.3 0
8. Jammu and Kashmir 19.86 | 232.69 14.97 0
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1 2 3 4 5 6
9. Karnataka 25.26 28.70 142.93 30.27
10. Kerala 7.08 121.89 67.66 0.15
11. Madhya Pradesh 34.78 52.96 67.87 25.13
12. Maharashtra 3.72 0.85 46.63 5.88
13. Orissa 2.06 6.52 0.17 0.03
14. Punjab 62.20 61.31 147.78 25.58
15. Rajasthan 62.29 10.49 88.51 24.79
16. Tamil Nadu 437.70 254.02 199.17 85.43
17. Uttar Pradesh 84.56 140.33 146.93 87.36
18. West Bengal 26.21 8.14 18.12 0
Total . ‘ 1137.35 1250.10 1168.17 321.75 -

NOTE: The expenditure in a given financial year may not necessarily match with the land acquired in the same

year as the payment of compensation depends on declaration of award, settlement of disputes, etc. and the

compensation is released subsequent to finalization of these activities.

[English]

Quality of Polymer Modified Bitumen
used in Roads

*250. SHRI GANESHRAO NAGORAO DUDHGAONKAR :
Will the Minister of ROAD TRANSPORT AND HIGHWAYS
be pleased to state :

(a) whether Polymer Modified Bitumen (PMB) is
permitted to be used in the construction of National

Highways;

(b} if so, whether the PMB used in road projects of
NHA! neither meets international standards nor conforms to
the standards of Bureau of Indian Standards specifications;

(c) if so, the details thereof, and

(d) whether steps have been taken to ensure that
the quality of National Highways is not compromised in the

process?

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (SHRI KAMAL NATH) : (a) to (d) The Polymer
Modified Bitumen (PMB) is permitted to be used in the
construction of National Highways (NHs). PMB to be used
in road projects are required to conform to Indian Roads
Congress (IRC) Standards viz. IRC Special Publication: 53-
2002 "Guidelines on use of Polymer and Rubber Modified
Bitumen in Road Construction”. The projects of National
Highways Authority of India (NHAI) using PMB, are also
conforming to the IRC SP: 53. IRC SP: 53 has taken into
account Indian and overseas experiences, and it is a
published document. Polymer Modified Bitumen is used to
improve the durability of the roads constructed.

Production of Milk

*251. SHRI ADHALRAO PATIL SHIVAJI : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether rearing of livestock for milk production,
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is not a profitable venture, specially for small and marginal
farmers;

(b) if so, whether the Union Government has
prepared any action plan so as to make milk production
profitable;

(c) if so, the details thereof;

(d) whether the State Governments have been
requested to implement the action plan and involve all milk

producers’ associations; and
(e) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) No, Madam.
Rearing of livestock for milk production plays a significant
role in supplementing family incomes in the rural sector,
particularly among small and marginal farmers and
landless labourers, besides generating gainful employment
and providing low cost nutritional food.

(b) to (e) Question does not arise in view of (a).
However, although animal husbandry and dairying is a
State subject, Government of India is supplementing the
efforts of the State Government in development of this

sector. The Central Government has been providing

assistance to the State Government for the control of
animal diseases, scientific management and upgradation
of genetic resources, increasing availability of nutritious
feed and fodder, sustainable development of processing
and marketing facilities and enhancement of production and
profitability of livestock. Dairy farmer's Cooperatives are
normally associated in the implementation of various
Centrally Sponsored dairy development scheme.

Foreign Funds to Organisations

*252 SHRI NISHIKANT DUBEY : Will the Minister of
HOME AFFAIRS be pleased to state :

(@) the total amount of foreign contributions received
by various organisations including Non-Governmental
Organisations (NGOs) during each of the last three years;
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(b) whether any mechanism exists to monitor and
review the activities and working of such organisations;

(c) if so, the details thereof;

(d) whether any review has been conducted recently
in this regard;

(e) if so, the details and findings of such review; and
(fy the foliow-up action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN) :
(a) As per the information available, the amount of foreign
contribution received by Associations registered “and
Associations granted prior permission under the Foreign
Contribution (Regulation) Act, 1976 over 3 years is as

under:—
Year Amount of foreig>n contribution
(Rs. in crore)
2005-06 7877.57
2006-07 12289.63
2007-08 9663.46"
*ﬁrovisional

(b} to (f) Monitoring of receipt and utilisation of foreign
contribution by Associations is done through scrutiny of
audited annual returns filed by Associations. in case of any
complaint agaihst an Association indicating violations of the
provisions of the Act or any other adverse inputs, an
inspection of the books of accounts and records of such
Association is carried out and appropriate action is taken
under the Act. In cases of violations of a minor nature and
where it is found that there is no misutilisation/diversion
of foreign contribution for undesirable purposes, action to
condone is considered based on a case to case evaluation.

However, if any association is found involved in serious
violations, viz. misutilisation/diversion of foreign contribu-
tion, action is initiated against'the association. Such actions
include (i) placing the Association in Prior Permission
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. category, (ii) prohibiting it from receiving foreign contribu-
tion, (iii) prosecuting it in a court of law and (iv) freezing
its bank accounts. Furthermore, in those cases, where it
is found that the contribution is being diverted for purposes

"other than the stated objectives of the éssociation, the
matter is referred to Central Bureau of Investigation (CBI)
for a detailed investigation and prosecutibn, if necessary.

On the basis of the complaints received and inquiries
"made, 41 associations are prohibited from receiving foreign
contribution, 34 Associations are placed in Prior Permission
category, and accounts of 11 Associations are frozen at
present. A list of the associations against which action has
been taken for violation of various provisions of the Act,
is available on MHA's website: (http://mha.nic.inifcra.htm).
_Further, at present 13 cases have been referred to CBI
for detailed investigations for FCRA violations.

Commodity Derivative Markets

» *253. SHRI ANANDRAO ADSUL : Wili the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) whether the Government has amended or
proposes to amend the Forward Contracts (Regulation) Act,
1952 to strengthen the legal and regulatory framework for
the commodity derivative markets;

~ (b) if so, the details thereof alongwith the current
status of the proposal;

(c):' the othér steps taken by the- Government to
strengthen the legal and regulatory framework for the
commodity derivativé -markets; . ‘

(d) whether the Government proposes to grant
autonomy to the Forward Markets Commission (FMC);

(e) if so, the details thereof; and

()  the time by which a final decision is likely to be
taken by the Government in this regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, . FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR,) : (a) to (f) The
" Forward Contracts (Regulation) Amendment Ordinance,
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2008 was promulgated on 31.1.2008 with' the following
salient feature:—

. Strengthening and restructuring of the FMC
including grant of autonomy the FMC.

t

. Creation of FMC General Fund and Conferring

power upon FMC to levy fees.
. Registration of intermediaries.
. Removal of ban on options.
. Enhancement of penal powers of FMC
. Adjudication and-investigation by FMC; and

. Designating Securities Appeliate Tribunal as the
Appellate Tribunal for the purpose of Forward
Contract (Regulation) Act.

in order to replace the said Ordinance, a Bill, the
Forward Contracts (Regulation) Amendment Bill 2008 was
introduced in Lok Sabha on 13.03.2008. Since, the Bill
could not be discussed in Lok Sabha the Ordinance lapsed
on 6th April, 2008. Therefore, the Forward Contracts
(Regulation) Amendment .Bill 2008 already introduced in
Lok Sabha to replace the Ordinance, 2008 was required
to be amended before it is considered for passing in Lok
Sabha. Before the consequential amendments could be
moved the fourteenth Lok Sabha was dissolved. Conse-
quently the Forward Contracts (Regulation) Bill also lapsed
in terms of the provisions of article 107(5) of the
Constitution. Now the Governmént needs to introduce fresh
Forward Contracts (Regulation) Bill having provisions to
strengthen legal and regulatory framework including
providing autonomy to the forward Markets Commission in
the Parliament. Heneé, it is not possible to indicate time
frame for this purpose.

[Translation]
Wheat for PDS

*254. SHRI MAHESH JOSHI : Wibll the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state : '

(a) the annual requirement of wheat for the Public
Distribution System and other welfare schemes being
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implemented by the Government during each of the last
three years and the current year, State-wise;

(b) the stock of wheat in the Central Pool during
each of the last three years; and '

(c) the quantum and variety of wheat imported by
the Government for the schemes during the said period,
country-wise?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) Allocations
of foodgrains to States/UTs under Targeted Public
Distribution System are made @ 35 kg. per family per
- month for BPL and AAY families based on 1993-94 poverty
estimates of Planning Commission and March, 2000
population estimates of Registrar General of India or
number of such ration cards actually issued, whichever is
less. For APL category, allocations are made depending
upon availability of foodgrains in the Central Pool and
offtake levels in the past. Allocations of foodgrains under
Mid Day Meal scheme (MDM) of Ministry of Human
"Resource Development and Integrated Child Development
Services scheme (ICDS) and Nutritional Programme for
* Adolescent Girls (NPAG) of Ministry of Women and Child
Development are issued as per requirement received from
them. Requirement of wheat also depends upon the ratio
of rice and wheat in the allocations. Details of allocations
of wheat under TPDS and other welfare schemes during
last three years and estimated requirement for the current
year, State-wise, are given in the enclosed Statement.

(b) The stock position of wheat in the Central Pool
since. 1.1.2006 has been as under.—

As on Wheat (lakh tons)
1 , 2
1.1.2006 61.88
1.4.2006 20.09
1.7.2006 - 82.07

1.10.2006 - 64.12
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1 2
1.1.2007 54.28
1.4.2007 47.03
1.7.2007 129.26
1.10.2007 101.21°
1.1.2008 77.12
1.4.2008 58.03
©1.7.2008 249.12
1.10.2008 220.25
1.1.2009 182.12
1.4.2009 134.29
1.7.2009 329.22

(c) Details of wheat imported during 2006-07 and
2007-08 are given below. No wheat has been imported
during 2008-09.

(lakhs tons)

Sh. Countries of 2006-07 2007-08
No. origin
1. Australia 14.28 0.05
2.  Argentina 1.62 414
3. Brazil - 0.95
4.  Bulgaria 0.37 -
5. Canada 11.86 3.156
6. Czech Republié of 071 -
Slovakia
7. France 2.60 . -
8.  Hungry 4.10 -
9. Romania 0.67 ‘ -
10. Russia | 16.71 9.40.
11, Ukraine 1.72 -
Total 54.54 . 17.69
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Statement

Allocation of Wheat under TPDS and other Welfare Schemes
(In '000 Tons)

Sl. States/UTs ' 2006-07 2007-08 2008-09 2009-10
No. *)
TPDS Welfare TPDS Welfare TPDS Welfare TPDS
Schemes Schemes Schemes
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 81.15 16.00 65.38 20.00 35.30 80.37 39.80
2. ~Arunachal Pradesh 11.69 0.08 11.43 0.08 9.43 7.35 9.4;3
3. Assam ‘ 254.23 0.02 264.41 0.02 224.36 0.02 224.36
4. Bihar 1132.10 12.55 881.70 13.79 1073.60 16.97 1497.58
5. Chhattisgarh’ 120.65 41.93 51.50 1.20 169.50 120 238.20
6. Delhi 486.30 10.29 509.81 10.37 440.14 19.25 | 445.34
7. Goa 11.53 0.12 9.61 0.14 6.71 0.14 5.98
8. Gujarat 824.37 120.36 533.23 124.07 738.37 ©129.29 1357.44
9. Haryana ' 463.72 55.00 382.20 53.84 §91.75 19.30 705.97
10. Himachal Pradesh 172.68 4.28 226.34 6.28 273.79 6.19 297.24
11. Jammu and Kashmir 243.26 0.00 272.42 3.54 241.63 0.00 235.63
12.- Jharkhand - 348.39 0.69 343.36 0.65 371.11 3.59 544.69
13. Karnataka 367.87 36.05 311.60 46.29 285.54 63.50 303.93
14. Kerala 330.18 0.73 308.55 14.38 244.88 0.76 224.88
15. Madhya Pradesh 1614.27 276.06 1363.26 296.39 1822.47 257.83 2304.92
16. Maharashtra 2071.72 26.64 1511.63 92.39 1780.24 26.62 2532.05
17. Manipur 11.59 0.12 11.02 0.14 11.77 0.14 -, 13.27
18. Meghalaya 7.70 1.44 10.31 ©0.00 1416 . 0.0 17.16

19. Mizoram 10.36 0.00 9.62 0.00 7.49 0.00 7.49

20. Nagaland 34.71 | 449 36.60 6.61 32.59 13.44 32.59
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1 2 3 4 5 6 7 8 9
21. Orissa 155.73 21.26 137.21 19.00 158.46 21.88 392.82
22. Punjab v 353.03 53.36 240.65 48.12 662.14 37.79 862.02
23. Rajasthan 1335.72 348.86 1059.69 209.07 - 1328.25 108.67 -1793.34
24, Sikkim . 5.35 0.00 4.51 0.00 2.94 0.00 294
25. Tamil Nadu 95.58 10.37 - 94.07 3.48 125.40 15.84 210.40
26. Tripura 26.96 0.00 25.25 0.00 25.04 | 1.43 28.04
27. Uttar Pradesh 2080.88 492.83 1529.81 487.89 2.131.78 334.30 3699.58
28. Uttarakhand 143.30 26.49 121.64 18.00 190.29 14.31 244.69
29. West Bengal 1603.71 0.96 1625.23 0.97 1634.37 0.97 1907.27
30. Andaman and Nicobar 5.95 0.02 6.12 0.02 6.22 0.02 8.15M
Islands
31. Chandigérh 9.39 0.78 0.71 0.77 | 2.é2 1.32 22.04
32. Dadra and Nagar 1.60 0.15 1.14 0.01 ‘ 6.54 0.09 0.64
_Haveli
33. Daman and Diu 0.73 0.00 ‘ 0.44 0.00 055 0.00 2.03
34. Lakshadweep 0.43 0.00 10.30 0.00 0.00 0.00 0.00
35. Puducherry 2.05 0.12 2.25 012 2.89 : | 0.12 15.48
Total 14418.79 1562.05 11962.99 1477.63 14645.9"5 1182.71 20227.39

@)

Details of final State-wise allocations of wheat under other welfare schemes for current year are yet to be received/

issued.

Assistance for Cold Storage (b) if so, the details thereof,

*055. SHRI BHAUSAHEB RAJARAM WAKCHAURE : (c). the details of the Central assistance granted

Will the Minister of AGRICULTURE be pleased to for settingbup cold storage . facilities in the country and

state :

other schemes during each of the last two years and

the current year, particularly in backward and rural .

(@) whether the Government has made any assess- regions;

ment of the cold storage facilities in the country and the

losses caused to farm pioduce in the absence of such (d)

whether some States have not been given

facilities- including in backward and rural areas; Central assistance for this purpose;
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(e} if so, the reasons therefor alongwith the names
of such States; and

() the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) to (f) Yes,
Madam. An Expert Committee was constituted by the
Department of Agriculture and Cooperation during 1998 to
review the cold storages facilities in the country and assess
the requirement of additional capacity, modernization and
rehapilitation_ of sick and closed units with a view to
minimize the post harvest losses. The estimated loss of
~ foodgrains ranges from 8% to 10% and for fruits and
vegetables the loss is estimated between 25% to 30% due
to the lack of adequate infrastructure including cold storage.
The Government, therefore, launched a scheme on "Capital
Investment Subsidy for Construction/Modernization/Expan-
sion of Cold Storage and Storage for Horticulture Produce"”
in 1999 for implementation through National Horticulture
Board (NHB). Under this scheme, credit-linked back-ended
subsidy is provided @ 33.33% of the project cost with a
maximum ceiling of Rs 60.00 lakh for North Eastern and
Himalayan States and @ 25% with maximum limit of Rs
50.00 lakh to other States including rural and backward
" regions. The Government also launched two Centrally
Sponsored Schemes for the developmeht of horticulture viz.
" "Technology Mission for Integrated Development of
Horticulture in North Eastern States, Sikkim, Jammu and
Kashmir, Himachal Pradesh and Uttarakhand" (TMNE) and
(NHM} under which

assistance is also provided for construction of cold storages

"National Horticulture Mission"

adopting the same norms as above. The assistance under
TMNE is routed through NHB.

The details of Central assistance granted fo.r setting
up of cold storage facilities in the country during the last
two years and the current year are given in the enclosed
Statement. The States of Arunachal Pradesh, Manipﬁf,
Mizoram, Meghaléya, Nagaland, Sikkim, Tripura and Goa
have not availed the benefit of the scheme during the last
two years for want of proposals from State Government.
Some of the reasons for non-submission of proposais under
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this scheme are lack of entrepreneurship in the region,
inadequate volume of horticulture produce, poor road
connectivity and lack of easy -availability of credit. The
Government have advised the States to avail the benefit
of the scheme.

Statement

Details of Financial Assistance provided for
construction of cold storage during the last
two years and current year

(Rs. in lakh)

Sl State 2007-08 2008-09 2009-10

No. '

1 2 3. 4 5

1. Assam 0 0 60.00-
~ 2. Punjab 597.76 161.42

3. Haryana 0.85 0 '5.00

4. Tamil Nadu 0 - 5312

5. Jammu and Kashmir 0 0 45.58

6. Himachal Pradesh 159900 0

7. Uttar Pradesh 7010.27 2247{13 38.67

8. . Uttarakhand 2.67 0]

9. Méharashtra 131.69 97.30

10. Rajasthan 217.46 151.30

11. Karnataka 642.63 150.86

12. Gujarat 566.70 161

13. Orissa 141.31 0

14. Madhyé Pradesh 0 4291

15. Chhattisgarh 25.13 26.01

16. West Bengal 142.00  155.61
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1 2 3 4 5
17. Andhra Pradesh 906.54 520.97
18. Bihar . 463.88 75.25
19. Jharkhand 407.28 0
20. Delhi 0 6.41
21. Kerala * (0] 23.59
Total 12855.17 3873.18. 149.25

Work on Road Projects

*256. SHRI RAVINDRA KUMAR PANDEY : Will the
Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state :

(a) whether a meeting was recently convened to
review the progress of the on-going and proposed road
projects under the National Highways Development

Programme (NHDP) in the country;

(b) if so, the details thereof alongwith the names of

the road projects proposed to be undertaken and the funds
required therefor, State-wise; '
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(c)
is likely to start; and

the time by which the work on the said projects

(d) the further steps being proposed to speed up
execution of projects under NHDP?

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (SHRI KAMAL NATH) : (a) and (b) Yes, Sir.
The review of the on-going and proposed road projects
under the National "Highways Development Project (NHDP)
is held at various levels of NHA! and Government on
regular basis. Last such review was conducted by the
Secretary (Road Transport and Highways) on 15th July,
2009. State-wise details of projects proposed to be
undertaken during 2009-2010 are given in the enclosed
Statement.

(c) The construction work on these projects is
likely to commence within 8 months from the date of

award.

(d)

of projects is closely monitored at various levels and steps

In order to expedite the implementation, progress

have been taken to expedite land acquisition, shifting of
utilities, obtaining clearances from Railways for Road Over
Bridges (ROBs) and taking action against non-performing
contractors.

Statement

List of NHDP projects proposed to be undertaken during 2009-10

Sl Name of the project State NH No Length TPC " NHDP Status

No. (Km.) (Rs. crore) Phase

1 | 2 3 4 5 6 i 7 8

1.  Armur-Adioor Yellareddy " Andhra Pradesh 7 60.00 490.50 | Work Awarded.

Section

2. Vijayawada-Machlipatnam Andhra Pradesh 9 65.00 538.00 ] Bid cancelled.
To be re-invited.

3. Hyderabad-Vijayawada Andhra Pradesh -9 181.00 1740.00 L] Work Awarded.

4. Cuddapah-Mydukur-Kurnool Andhra Pradesh 18 188.00 1585.00 - 1]} Work Awarded.
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1 2 3 4 5 6 7 8
5. Hyderabad-Yadgiri Andhra Pradesh 202 35.65 514.91 Il RFP invited. Bid Due
Date is 17.08.20089.
6. Vijaywada to Badrachalam Andhra Pradesh 221 170 v Feasibility Study in
(km 0/0-169/6) progress. .
7. Digmarru to Ongole Andhra Pradesh 214A 255 v Feasibility Study in
progress.
8. Nellore Chilkaluripet Andhra Pradesh 5 184.00 1465.00 \ RFQ re-invited. Due
Date is 28.07.2009.
9. Vijayadawa-Elluru-Rajamundry ~ Andhra Pradesh 5 198.00 1653.00 \) RFQ to be re-invited.
10. Vishakapatnam Rajahmundri ~ Andhra Pradesh 5 201 \) DPR/Feasibility Study
in progress.
11. Balachera-Harangajo Assam 54 31.00 350.00 i RFQ to be invited.
12. Patné-Bakhtiarp’ur Bihar 30 53 ] DPR/Feasibility Study
: in progress.
13. Khagaria-Bakhtiarpur Bihar - .31 120.00 1501.00 ] RFQ to be re-invited.
14. Khagaria-Purnea Bihar 31 140.47 1270.00 L RFQ & be ro-invited.
15. Sonbarsa-Muzaffarpur Bihar 77 89.00 Being i RFQ to be re-invited.
restructured
16. Mokhama-Munger Bihar 80 70.00 Being i RFQ to be re-invited.
restructured
17. Patna-Gaya-Dobhi Bihar 83 125 ] DPR/Feasibility Study
in progress.
18. Patna-Hazipur-Muzaffarpur Bihar 19 & 77 63.37 671.00 i Bids re-invited. ‘ Bid
' ' ' Due Date is 03.08.09.
19. Gopalganaj -Chapra-Hazipur Bihar 19 & 85 71.70 Being ] RFQ to be re-invited.
(Pkg.Ih) restructured
20.. Gopalganaj-Chabra-Hazipur Bihar 19 & 85 83.50 Being i RFQ to be re-invited.
(Pkg.l) restructured
21. Motihari-Raxaul Bihar 28A 67 i DPR{FeasibiIity Study

in progress.
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1 2 3 4 5 6 7 8
22. Patna-Buxar Bihar 30 & 84 125.00 1615.00 m RFQ to be re-invited.
23. Forbesganj-Jogwani Bihar 57A 13 1] DPR/Feasibility Study
in progress.
24. Maharashtra/Goa Border- Goa 17 122.87 2078.00 ] RFQ completed. RFP
Panaji Goa/KNT Border to be invited.
25. Goa/KNT Border-Paniji Goa 4A 65.00 471.00 i Bids received under
process.
26. Gujarat/MH Border-Surat- Gujarat 6 133.00 1609.10 i Work Awarded
Hazira
27. Godhra-Gujarat/Madhya Gujarat 59 83.85 747.00 i RFQ completed. RFP
Pradesh Border to be invited.
28. Ahmedabad-Godhra Gujarat 59 117.60 1025.00 11] RFQ completed. RFP
to be -invited.
29. Kandla-Mundra Port Gujarat 8A Ext. 71.40 1031.14 [} RFQ completed. RFP
to be invited.
30. Jetpur-Somnath Gujarat 8D 127 i DPR/Feasibility Study
in progress.
31. Ahmedabad-Vaduodara Gujarat 8 95 v DPR/Feasibility Study
in progress.
32. Samakhiyali-Gandhidham Gujarat 8A 56.00 805.39 A RFQ completed. RFP
to be invited.
33. Rohtak-Hissar Haryana io 97.00 Being I RFQ to be re-invited.
restructured - '
S
34. Ambala-Kaithal Haryana 65 78 ] DPR/Feasibility Study
in progress.
35. Rohtak-Jind Haryana 71 45 i DPR/Feasibility Study
in progress.
36. Rohtak-Bawal - Haryana 71 82.55 650.00 i RFQ completed. RFP
to be invited.
37. Panchkula-Barwala-Saha- Haryana 73 105.00 in RFQ invited. Due

Yamuna Nagar-Haryana/
Uttar Pradesh border

667.00

Date is 30.07.2008. - -
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1 2 3 4 5 6 7 8
38. Rohtak-Panipat Haryana . 71A - 80.58 -795.00 i RFP issued. ..on .
05.06.09 with Bid Due
Date as 04.08.09.
39. Delhi-Agré ' Haryana/Uttar 2 180.00 1433.00 A RFQ to be re-invited.
“Pradesh o
40 Eastern Peripheral Haryana/Delhi/ 13500 2676.00 Other Bid cancelled. To be
.Expressway Uttar Pradesh Wt PPP .. “re-invited. -
Project
41. Parwanoo-Solan - Himachal Pradesh . 22 40.70 ....535.70 lir. . RFP issued on
05.06.09 with-Bid Due
Date as 04.08.09.
42. Solan-Shimia Himachal Pradesh 22 60 ] DPR/Feasibility.Study
in progress.
43. Kiratpur=Bilaspur - Himachal Pradesh 21 63 v Feasibility Study in
progress.
44. Chenani-Nashri Section Jammu and 1A 12.00 2580.00 I RFQ under evaluation.
Kashmir
45. Quazigund-Banihal Section Jammu and 1A 15.00 1987.00 1l RFQ under evaluation.
Kashmir
46. Ramban-Banihal Section Jammu and 1A 36.00 986.00 Il RFQ under evaluation.
Kashmir
47. Udhampur-Ramban Section Jammu and 1A 43.00 971.00 It RFQ under evaluation.
Kashmir
e e I : AR . 2 - )
48. Jammu-Udhampur Section . . Jammu.and 1A 65.00 1939.00 I RFQ under evaluation.
Washmir '
49. Srinagar-Banihal Section Jammu and 1A 68.00 1166.00 I RFQ under evaluation.
Kashmir
50. Barhi-quafibagh . Jharkhand ‘ 33 40 I 1] DPR/Feasibility"Study
in progress.
51. Hazaribagh- Ranchi ' Jharkhand 33 71.00  625.07 Il Bids received under
process.
52. Ranchi-Jamshedpur Jharkhand 33 16350  1436.49 Il RFP issued with Bid

" Date as 10.08.09.




69 Written Answers ASADHA 30, 1931 (Saka) to Questions 70
1 2 3 4 5 6 7 8
53. Barwa Adda-Panagarh Jharkhand/West 2 120 \Y RFQ to be invited.
Bengal
54. Karnataka/Andhra Pradesh Karnataka 4 22.00 Being Il RFQ to be re-invited.
Border-Muigabal restructured
55. Bijapur-Hungud Karnataka 13 97.22 906.80 n RFP invited. Bid Due
Date is 18.08.2009.
56. Hungud-Hospet Karnataka 13 97.89 1226.37 It RFP invited. Bid Due
’ Date is 18.08.2009.
57. Kundapur-Surthkal and . Karnataka 17 90.00 671.00 i Bids. received under
Mangalore-KNT/Kerala process.
Border o
58. Devihalli-Hassan section Karnataka 48 78.00 453.00 Hi 'RFQ invited.” Due
Date is 28.07.2009.
59. Balgaum-Goa/KNT Border Karnataka 4A 81.90 655.00 ] RFQ under evaluation.
60. Chitradurga-Shimoga Karnataka 13 111 v Feasibility Study in
' " progress. .
61. Shimoga-Mangalore Karnataka 13 188 v Feasibility Stuc_iy in
' progress. '
62. Gundlupet-Kollegal Karnataka 212 114 v Feasibility Study in
progress. .
63. Belgaum-Dharwad Karnataka 4 80.00 480.00 \ RFQ (e-invited. Due
Date is 03.08.2009.
64. Tumkur-Chitradurga Karnataka 4 114.00 839.00 \ BFQ»compl_eterd. BFP, .
to be invited. .
65. Km. 534.720 to.Km. 556.840 Karnataka 7 22.12 680.00 Vil-  RFQ under evaluation.l__
of Hyderabad Bangalore
Section
66. Vadakkancherry-Thrissur Kerala 47 28.36 617.00 ! Work Awarded.
Section
67 Kerala 47 53.42 665.00 I RFQ to be re-invited.

Walayar-Vadakkanecherry
Section ’
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68. Kannur Kuttipuram Kerala 17 81.50 1312.00 1 Work Awarded.
(Package-1l)
69. Kannur Kuttipuram Kerala 17 83.20 1366.00 | Work Awarded.
(Package-I)
70. Kuttipuram-Edapally Keréla 17 112.00 910.00 n RFQ re-invited. Due
Date is 20.07.2009.
71. KNT/Kerala Border-Kannur Kerala 17 130 ] RFQ to be invited.
72. Trivendrum-Kerala/Tamil Kerala 47 43.00 519.00 lil RFQ re-invited. Un-
Nadu Border der evaiuation.
73. Charthalai-Ochira Kerala 47 83.60 1540.00 Hi RFQ to be re-invited.
74. Qchira-Thiruvananthapuram Kerala 47 85.57 1488.00 n RFQ to be re-invited.
75. Bodimettu-Kundénnur Jn. ‘Kerala 49 168 v Feasibility Study in
on Cochin Bypass progress.
76. Kollam-Kazhuthurty Kerala 208 82 . v Feasibility Study in
progress.
77. Kozhikode-Muthanga Kerala 212 118 v Feasibility Study in
progress.
78. Kozikhode-Palakkad Kerala 213 126 v Feasibility Study in
progress.
79.‘ Koliam-Kumily Kerala 220 191 v Feasibility Study in
progress.
80. Bhopal-Rajmarg crossing- Madhya Pradesh 12 297 ] RFQ to be invited.
Jabalpur '
81. Indore-GujaraUMadhya Madhya Pradesh 59 155.15 1297.00 ] RFQ completed. RFP
Pradesh Border to be invited.
82. Jhénéi-Khajuraho Madhya Pradesh’ 75 163 " DPR/Feasibility Study
in progress.
83. Bhopal-Sanchi Madhya Pradesh 86 (Ext) 57 1] DPR/Feasibility Study
’ o in progress.
84. Jabalpur-Lakhnadon 7 74 v Feasibility Study in

(km. 471 to km. 544)

Madhya Pradesh

‘progress.
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85. Rewa bypass end to Katni Madhya Pradesh 7 103 v Feasibility Study in
bypass end (km. 243/6 to progress.
km. 299) and Maihar bypass
end to Katni bypass end
(km. 304 to km. 361/2)
86. Betul-Maharashtra/Madhya Madhya Pradesh 69 115 v Feasibility Study in
Pradesh Border (km. 143 progress.
to km. 257, NH-69)
87. Bamitha-Bela (km. 58/4 to Madhya Pradesh 75 141 v Feasibility Study in
km. 199/6) progress.
88. Gwalior-Madhya Pradesh/ Madhya Pradesh 92 108 v Feasibility Study in
Uttar Pradesh Border progress.
(km. 0 to km. 108),
89. Sidhi-Sigrauli (km. 81 to Madhya Pradesh 75ext 115 v Feasibility Study in
km. 195/8) progress.
90. Indore-Dewas Madhya Pradesh 3 45.00 325.00 Vl RFO to be re-invited.
91. Madhya Pradesh/ Maharashtra 7 95.00 1170.52 ] Bids received under
Maharashtra Border-Nagpur process.
Section
92. Pimpalgaon-Nasik-Gonde Maharashtra 3 60.00 940.00 il Work Awarded.
93. Madhya Pradesh/Maharashtra Maharashtra 3 97.00 835.00 Il Work Awarded.
Border-Dhule
94. Kalamboli-Mumbra (6 laning) Maharashtra 4 20 i DPR/Feasibility Study
‘ in progress.
95. Nagpur-Wainganga Bridge Maharashtra 6 60 i DPR/Feasibility Study
in progress.
96. Talegaon-Amravati Maharashtra 6 66.73 567.00 i Bids received under
process.
97. Pune-Sholapur (pkg.-I) Maharashtra 9 110.00 1110.00 i Work Awarded.
98. Pune-Sholapur (pkg.-tl) Maharashtra 9 110.00 835.00 ]| Bids received under
process.
99. Solapur-Maharashtra/ Maharashtra 13 30 1] DPR/Feasibility Study

Karnataka Border

in progress.
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100. Panvel-Indapur Maharashtra 17 84 ] RFQ to be invited.

101. Ahmednagar-Pathardi Maharashtra 222 51 v Feasibility Study in

(km. 232 to km. 284) progress.
102. Pathri-Nanded Maharashtra 222 149 v Feasibility Study in
(km. 442 to km. 591) pfogress. ‘
103. Satara-Kagal Maharashtra 4 133.00 1103.00 Y RFQ to be invited.
104. Pune-Satara Maharashtra 4 140.35 1724 55 \Y RFQ completed. RFP
' to be invited.
105. Sambalpur-Biaragarh- Orissa 6 88 —~ 1] RFQ to be invited.
Chattisgarh/Orissa Border

106. Chandikhole-Dubari-Talchar Orissa- . 200 133.00 561.00 it~ RFQ to be re-invited.

107. Bhubaneswar-Puri Orissa 203 59 i RFQ to be invited.

108. Rimuli-Roxy Rajamunda Orissa 215 96.00 449.00 L] RFQ to be re-invited.

Section '
109. Panikoli-Keonjhar-Rimuli Orissa 215 166.00 923.00 I RFQ to be re-invited.
Section

110. Kamakfora-Jharsuguda Jn. Orissa 200 68 \" Feasibility Study in
progress.

111. Chandikhole-Jagatpur- Orissa 5 70.00 1047.00 \) Bids received under

Bhubaneshwar process.

112. Amvritsar-Jalandhar Punjab 1 20.00 $291.77 H Being considered to
be taken wup as
change of scope in
adjoining package.

113. Amritsar-Pathankot Punjab 15 102.00 705.00 mn Bids received under

~ process.

114. Ludhiana Talwandi Punjab 95 84 - DPR/Feasibility Study
in progress.

115. Kishangarh-Beawar Rajasthan 8 94.00 795.00 i Work Awarded.

116. Reéngus-Sika'r Rajasthan 11 42 Il DPR/Feasibility Study
in progress.

117. Jaipur-Reengus Rajasthan 11 54.00 268.00 i Bids received under

process.
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118.  Deoli-Kota-Jhalawar Rajasthian:” 12 55 Il DPR/Feasibility Study
(Pakage-Il) in progress.

119. Deoli-Kota-Jhalawar Rajasthan 12 124 Il RFQ to be irvited.
(Pakage-l) ) ’

120. Jaipur-Tonk- Deoli Rajasthan 12 149.00 792.00 i Bids received under

¢ S : "~ process.

121. Beawar-Pali-Pindwara Rajasthan 14 246 n RFQ to be invited.

122. Karauli-_Dholéqr Rajasthan 11B 72 Y Feasibility Study in

progress.

123. Udaipur-Ahmedabad Rajasthan 8 24250  1750.00 V  RFQ re-invited.

=124. Kishangarh-Udaipur Rajasthan. '761 79 & 315.00 2534.00 \) RFP issued with Bid

79A Due Date  as
20.08.09. .

125. Chengapalli-Walayar Tamil Nadu 47 55.00 852.00 gl A RFQ‘éom[l)Ieted. RFP
section (excluding ~ to be invited.
Coimbatore bypass) SO o

126. Madurai-Ramnathpuram- Tamil Nadu 49 186 i RFQ to be invited.
Rameshwararh-Dhanuskodi o ' ' )

127. Tindivanam-Krishnagiri Tamil Nadu 66 199.94 787.00 in No bid received. To

' ' B ‘ ' ' be re-invited.

128. Coimbatore;MettupaIayam Tamil Nadu 67 50.00 Being i RFQ to be re-invited.
' " - " restructured E

129. Nagapatnam-Thanjavur Tamil Nadu 67 76.70 392.00 in RFP to be re-invited.

130. Karaikudi;Ramanathapuram Tamil Nadu 210 80.00 490.00 1 RFP to be re-invited.

131. Trichy-Karaikudi Tamil Nadu, 210 120.00  407.00 m RFP to be re-invited.

132. Dindigul-Perigulam-Theni Tamil Nadu 45 & 220 130.00 475.00 n RFP to be re-invited.
NH 45 Ext and Theni: '

Kumili NH 220

133. Kerala/Tamil Nadu Border- Tamil Nadu . 47& 47B 70:0Q - 621.00 1 RFP to be rg-invited.
Kanayakumari

134. Walajpet-Poonamalee Tamil Nadu 4 92 \) RFQ to be inviteq.'

135. Hosur-Krishanagiri ~ Tamil Nadu 7 65 v RFQ to be invited.
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136. Krishnagiri-Walajahpet Tamil Nadu 46 148.00 1250.00 \ RFP issued with Bid

’ Due Date as 17.08.09.

137. Elevated Road from Tamil Nadu 4 19.00 1345.00 Vil Work Awarded.
Chennai Port to
Maduravoyal

138. Tirupati-Tiruthani-Chennai Tamil Nadu/ 205 125.00 570.71 n RFQ re-invited. Due

Andhra Pradesh Date is 24.08.2009.

139. Dindigul-Karnataka Border Tamil Nadu 209 266 v Feasibility Study in

! progress.

140. Thanjavur-Pudukkotai- Tamil Nadu 226 122 v Feasibility Study in
Sivaganga-Manamadurai progress.

141. Tiruchirapalli-Lalgudi- ' Tamil Nadu 227 & 135 v Feasibility Study in

Chidambaram and 45C progress.
Meenusuriti-Jayamkondam-
Kootu Road [km. 90.20 to
km. 93.00 (common stretch
with km. 96.80 to km. 99.60
of NH 227)]

142. Viluppuram-Puducherry- Tamil Nadu 45A 194 v Feasibility Study in
Nagapattinam progress.

143. Coimbatore-Karnataka Tamil Nadu 67 Ext. 103 v Feasibility Study in
Border progress.

144, Varanési-Gorakhpur Uttar Pradesh 29 209 v Feasibility Study in

progress.

145. Kanpur-Kabrai section Uttar Pradesh 86 123 v Feasibility Study in

’ progress.

146. Aligarh-Kanpur Uttar Pradesh 91 268 v Feasibility Study in

progress.

147. Agra-Aligarh Uttar Pradesh 93 79 v Feasibility Study in

progress.

148. Raibareilly-Allahabad Uttar Pradesh 24B 119 v Feasibility Study in

progress.

149. Sitarganj-Bareilly Uttar Pradesh/ 74 87 v Feasibility Study in

Uttarakhand

progress.
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150. Muradabad-Bareilly Uttar Pradesh 24 121.00 1485.00 ] RFP issued on
18.06.09 with Bid Due
Date as 17.08.09.
151. Bareilly-Sitapur Uttar Pradesh 24 152.40 1046.00 mn RFP issued on
18.06.09 with Bid Due
Date as 17.08.09.
. 152. Ghaziabad-Aligarh Uttar Pradesh 91 126.00 1141.00 ] Bids received under
process.
153. Muzaffarnagar-Haridwar Uttar Pradesh/ 58 80.00 804.00 in RFQ completed. RFP
Uttarakhand to be invited.
154. Varanasi-Aurangabad Uttar Pradesh/ 2 190.00 2848.00 \ Bids received under
Jharkhand process.
155. Haridwar-Dehradun Uttarakhand 58/72 37.40 490.00 i RFQ completed. RFP
to be invited.
156. Rampur Kathgodam Uttarakhand 87 88 i DPR/Feasibility Study
in progress.
157. Kashipur-Sitarganj Uttarakhand 74 97 v Feasibility Study in
progress.
158. Siliguri-Falkata-Salsalabari West Bengal 31, 31D  164.00 2492.00 i RFQ to be invited.
& 31C
159. Raiganj-Dalkhoia West Bengal 34 49.53 560.16 " RFQ completed. RFP
to be invited.
160. Krishnagar-Bahrampore West Bengal 34 78.00 685.00 i RFQ under evaluation.
161. Barasat-Krishnagar West Bengal 34 84.00 890.00 It RFQ to be re-invited.
162. Bahrampore Farakka West Bengal 34 100.85 999.69 I RFQ under evaluation.
163. Farakka-Raiganj West Bengal 34 103.00 1144.00 i RFQ under evaluation.
164. Barasat-Bangaon West Bengal 35 60 i DPR/Feasibility Study
in progress.
165. Dhankuni -Baleshwar West Bengal/Orissa 6& 60 240 Vv RFQ to be invited.

DPR -~ Detailed Project Report
RFQ - Request for Qualification

RFP - Request for Proposal
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Subsidy to Farmers

*257. SHRI ASHOK KUMAR RAWAT : Will the Minister
of AGRICULTURE be pleased to state :

(a) the financial assistance/subsidy provided to the
farmers of the country during each of the last three years
and.the current year,

(by whether the amount of subsidy/financial assis-
tance provided to Indian farmers is propoitionately low as
compared to the farmers of developed countries like the
United States of America;

(c) if so, the reaction of the Government thereto;

(d) whether the amount of financial assistance/
subsidy given to the farmers in the country is on the decline
over the years;

(e) if so, the reasons therefor; and

(fy the steps taken/proposed to be taken in this
regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) The Central
Government provides subsidies on Seeds, Micro irrigation
systems, Machinery, Premium on crop insurance etc. The
Government also provides financial incentive/grants/con-
cessions to resource poor farmers under the newly
introduced Central Sector/Centrally Sponsored Schemes
such as National Food Security Mission (NFSM), 2007-08,
Rashtriya Krishi Vikas Yojana (RKVY), 2007-08, Macro
Management, National Horticulture Mission (2005-06) and
Technology Mission for Horticulture for the North Eastern
States to 2001-02. Ferilizer subsidy is also provided to the
Manufacturers/Importers, the benefit of which goes to the
farmers through the notified selling prices fixed by the
Government. The year wise amount of fertilizer subsidy
disbursed/due is given below:—
(Rs. in crore)

Years Total fertilizer subsidy
disbursed/due
1 2
2006-07 26222

JULY 21, 2008
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1 2
2007-08 32490
75849

2008-09*

*Estimated (Source: Expenditure Budget Vol. 2009-10)

(b) and (c) Yes, Madam. The comparative amount
of total domestic support (subsidy) pfovided by the
United States, European Communities, Japan and India
for the latest available years 1999 to 2001 are given

below:—
Details of Comparative Domestic Support
(US $ Million)
Country 1999 2000 : 2001
United States 74,054.4 74,200.3 72,1291
European 88,340.3 87,8176 75,083.75
Communities (Marketing  (Marketing
year year
2000/01) 2001/02)
Japan 31,908.6 30,551.97 NA
India (Year)' 8,221,98 8,288.28 9,048.13
(1995-96) (1996-97) (1997-98)

(Source: WTO Notifications)
NA = Not Available

Subsidy provided by the Government to farmers depends
on it's ability to provide that Subsidy and also on
commitments made under WTO.

(d) No, Madam.
(e) and (f} Does not arise.
Availability of Seeds to Farmers

*258. SHRI KAMAL KISHOR ‘COMMANDO’ :
SHR! HANSRAJ G. AHIR :

Will the Minister of AGRICULTURE be pleased to
state :
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(a) whether adequate quantity of seeds are made ' Statement

available to the farmers before sowing seasons;
All India position of requirement and availability

(b} if not, the reasons therefor; of CertifiedQuality seed

(c) the requirement and availability of seeds of Quantity in quintal
various crops. and

Crop ' Kharif-2009

(d) the measures being taken by the Union Requirement Availability
Government to ensute adequate and timely availability of
seeds to the farmers? ! 2 3

THE MINISTER OF AGRICULTURE AND MINISTER Paddy 4892892 5273268
OF CONSUMER AFFAIRS, FOOD AND PUBLIC Maize 661072 666463

DISTRIBUTION (SHRI SHARAD PAWAR) : (a) to (c)
The availability of certified/quality seed is 126.51 lakh Jowar 183636 206096
quintals for Kharif 2009 against the requirement of 110.97 Bajra 255910 280149
lakh quintals as indicated by the State Governments to
the Government of India. The arrangement of seed is Ragi 33665 33952
made by each State Government based on an assess-
Others 200 512
ment of its requirement for each agricultural season.
For Kharif 2009, a surplus of more than 15.54 lakh Cereals total 6027375 6460440

quintal of seed is available. Requirement and availability

. . ) . Peas 350 350
of seeds of various crops is given in the enclosed
Statement. Urd 113301 151911
(d) The Government of India is providing assistance Moong 137467 166337
mainly under the following schemes to the State Govern-
. X o . Arhar 139757 162593
ments for increasing production and availability of quality
seeds:— ' : Cowpea 16570 16687
i. Macro Management of Agriculture (MMA). Moth 16300 15828
ii. National Food Security Mission (NFSM). Rajmash 2140 . 850
. 8
ii. Integrated Scheme for Oiiseeds, Pulses, Oil Palm Others 10618 1061
and Maize (ISOPOM). Pulses total 436503 525174
iv.  Technology Mission on Cotton. Groundnut 1879010 1954445
V. Technology Mission on Jute and Mesta. ‘ Til 22968 19873
vi.  Development and Strengthening of Infrastructure Sunflower , 38627 - 55890
Facilities for Production and Distribution o Soyabean 2289715 3179144
Quality Seeds. . .
Castor 48500 55379

vii. Rashtriya Krishi Vikas Yojana (RKVY).
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Niger 2465 2552
Others 13 13
Oilseeds total 4281298 5267296
Cotton 187732 235246
Jute 34270 34780
Mesta/Others 27030 22849
Fibre total 249032 292875
Others 102521 105093
Grand Total 11096728 12650976

[English]

Shortage of Storage Space

*259. SHR! UDAY SINGH:
SHRI ASADUDDIN OWAISI :

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state :

{a) whether the shortage of storage space coupled
with mounting carry over stock of foodgrains is causing
problems for storage of foodgrains procured during the

recent rabi season;

(b) if so, the details of the requirement and
availabitity of godowns during each of the last three years
and the current year, agency-wise and State-wise;

(c) whether the existing godowns are being reno-
vated and new storage capacity created in various States
including Bihar,;

(d) if so, the details thereof during the above period;

(e) the details of the storage capacity proposed to
be created, funds allocated and land acquired for the

purpose, State-wise;

(i  whether financial and technical assistance is
provided to the State Warehousing Corporations and other

JULY 21, 2009
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State agencies for renovation and creating of new storage

space; and

(g) if so, the details thereof indicating the additional
storage space likely to be created?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION {SHRI SHARAD PAWAR) : (a) Yes, Madam.
FCl and State Agencies have faced the problem of
shortage of storage capacity due to record procurement
of wheat in RMS 2008-08 ( 226.89 lakh tonnes) and RMS
2009-10 (251.35 lakh tonnes as on 16.07.2009), and of
rice in KMS 2007-08 (284.93 lakh tonnes) and in KMS
2008-09 (316.55 lakh tonnes as on 16.7.2009).

(b) As on 30.6.2009 FCI is maintaining a total
storage capacity of 275.59 LMT (Owned/Hired/Covered and
CAP) with a stock level of 242.66 LMT. The details of
available storage capacity with FCI during the last 3 years
and current year are given in the enclosed Statement-l.

{(c) and (d) Periodical maintenance of godowns is
carried out by FCI. New storage capacity created in various
States by FC!, during 2006-07 to 2008-09 is given in the
enclosed Statement-il.

(e) FCI has prepared a shelf of projects to establish
new godowns during the 11th Five Year Plan 2007-12. The
estimated cost of construction of these godowns is Rs. 164
crore. Planning Commission has, however, allocated
Rs. 125 crore for FC! and Rs. 24 crore for State
Governments of North Eastern region, Sikkim and Jammu
and Kashmir. Details of amounts released to FCI and
capacity likely to be created in Xlth Five Year Plan out of
funds to be released in 2009-10 are given in the enclosed

Statement-lll.

(f) and (g) Financial assistance to State Governments
is provided by the Government in the form of Grants-in-
Aid. Technical assistance is given by FCI in the form of
scrutiny of engineering estimates submitted by State
Governments. Additional storage capacity likely to be
created by State Governments in Xlth Plan out of funds
sanctioned in 2007-08 and 2008-09 is given in the enclosed
Statement-IV.



Statement-|

The State-wise storage capacity with F.C.l. as on 31.03.2007
(Fig. in lac tonnes)

Zone Sl Region/U.T. Covered Cap (Open) Grand Stocks Utiliza-
No. Hired From Total ' Total Held tion
FC.I. State CW.C. SW.C. Private Total covered Owned Hired Total (%age)
Owned Gowvt. Parties  Hired
1 2 3 4 5 6 7 8 9 10 11 12 13 13 14 15
East 1 .- Bihar 3.66 0.03 0.50 0.53 0.48 1.54 5.20 0 0 0 5.20 2.64 51
2. Jharkhand 0.66 0 0.14 0.18 0.25 0.57 1.23 0 0 0 1.23 1.16 94
3. Orissa 2.93 0 0.78 2.90 0.15 3.83 6.76 0 0 0 6.76 5.14 76
4. West Bengal 8.64 0.23 0.58 0 0.56 1.37  10.01 o] 0 0 10.01 3.97 40
5.  Sikkim 0.10 0.01 0 o 0 0.01 0.1 0 0 0 0.11 0.06 ‘55
Total 15.99 0.27 2.00 3.61 1.44 732  23.3t 23.31 12.97 56
N.E. 6. Assam 1.99 0.02 0.10 0.07 0.37 0.56 2,55 0 0 0 2.55 1.06 42
7. Arunachal Pradesh 0.18 0 0 0 0 0] 0.18 0] 0 0 0.18 0.05 28
8. Meghalaya 0.14 0 0.10 0.05 0 0.15 0.29 0 0 0 0.29 0.16 55
9. Mizoram 0.17 0.01 0 0 0 0.0t 0.18 0 0 0 0.18 0.05 29
' 10. Tripura ' 0.22 0.05 0.10 0 0 0.15 0.37 0 0 0 0.37 0.24 65
11. Manipur 0.20 0.02 0 0 0 002 022 0 0 -0 0.22 0.04 18
12. Nagaland 0.20 0 0.10 0 0 0.10 0.30 0 0 0 0.30 0.11 37
Total 3.10 0.10 0.40 0.12 0.37 0.99 4.09 0 -0 0 4.09 1.71. 42
North  13. Delhi 3.36 0 0 0 o 0 3.36 0.34 0 0.34 3.70 0.88 24
.14. Haryana 7.70 3.69 1.88 3.96 0.90 1043 18.13 3.17 0 317 21.30 - 6.12 29

SIBMSUY UBJILIM

(exes) 1e61 '0£ VYHAYSY

suonsany o)

06



2 3 4 5 6 7 8 9 10 11 12 13 13 14 15
15. Himachal Pradesh 0.14 0.06 0.07 0 0 0.13 0.27 0 0 0 0.27 0.21 78
16. Jammu and Kashmir  0.96 0.15 0 0 0.11 026 . 122 0 0 0 1.22 0.74 61
17. Punjab 21.84 0.07 157 33.69 2.63 37.96;; 59.8 6.33 0.04 6.37 66.17  44.97 68
18. Chandigarh $0.40 0 0.46 0.22 0 0.68 1.08 0.08 0 0.08 1.16 0.93 80
19. Rajasthan 7.06 0 0.13 0 0.16 0.29 7.35 | 1.58 0.10 1.68 9.03 3.37 37
20. Uttar Pradesh 14.96 0.06 1.77 4.03 0.20 6.06 21.02 4.19 0 4.19 25.21 6.18 25
21. Uttarakhand 0.66 0.1 0.23 0.44 0.05 0.83 1.49 0.09 0.02 0.11 1.60 1.21 76
Total 57.08 4.14 6.11 42.34 4.05 5664 113.72 1578 0.16 1594 12966 64.61 50
South  22. Andhra Pradesh 12.73 0 2.01 18.08 0.00 20.09 32.82 1.97 0 1.97 34.79 17.72 51
23. Kerala 5.12 0 0 0 0 0 5.12 0.21 0 0.21 5.33 2.53 47
24. Karnataka 3.73 0 0.38 0.42 0 0.80 4.53 1.37 0 1.37 5.90 3.54 60
25. Tamil Nadu 5.83 0 0.75 0.31 0 1.06 6.69 0.60 0 0.60 7.49 4.63 62
26. Puducherry 0.42 0 0 0.02 0 0.02 0.44 0.08 0 0.08 0.52 0.18 35
Totai 27.83 o 3.14 18.83 0 21.97 49.80 423 0 4.23 54.03 28.60 53
West 27. Gujarat 5.00 0.14 0.22 0 0 0.36 5.36 0.55 0 055 591 4.11 70
28. Maharashtra 11.77 0.24 1.09 1.19 0.49 3.01 14.78. 1.42 0 1.42 16.20 7.19 45
29. Goa 0.15 0 0 0 0 0 0.15 0 0 0 0.15 0.14 93
30. Madhya Pradesh 3.37 0 0.60 0.88 0.37 1.85 5.22 0.35 0 0.35 5.57 5.78 104
31. Chhattisgarh 5.12 0.03 0.21 0.99 0.05 1.28 6.40 0.59 6.16 6.75 13.15 10.86 83
Total 25.41 0.41 212 3.06 0.91 6.50 31.91 2.91 6.16 9.07 40.98 28.08 69
Grand Total 129.41 492 13.77 67.96 6.77 93.42 22283 2292 6.32 29.24 252.07 135.97 54
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The State-wise storage capacity with F.C.l. as on 31.03.2008

(Fig. in lac tonnes)

Zone_ Sl ' Régio‘n/U‘.T. Covered Cap (Open) Grand Stocks Utiliza-
No. , Hired From Total Total Held tion
F.CIl  State CW.C. SW.C. Private Total covered Owned Hired Total (Y%age)
Owned Gowt. Parties  Hired
12 3 4 5 6 7 8 9 10 11 12 13 13 14 15
East 1. Bihar 3.66 0.03 0.46 0.68 0.48 1.65 5.31 0 0 0 5.31 3.05 57 |
2. Jharkhand 0.66 0 0.14 0.18 0.22 0.54 1.20 0 0 0 1.20 0.79 66
3. Orissa 293 o 0.64 2.65 0.15 3.44 6.37 0 0 0 6.37 3.85 60
4. West Bengal 8.64 0.19 0.62 0 0.56 1.37 10.01 0 0 0 10.01 5.36 54
5.  Sikkim c.10 0.01 0 0 0 0.01 0.11 0 0 0 0.1 0.06 55
Total (E.Z.) 1599 0.23 1.86 3.51 1.41 7.01 23.00 0 0 0 23.00 1311 57
N.E. 6. Assam 1.99 0 0.16 0.07 0.39 0.62 2.61 o 0 0 2.61 1.74 67
7. Arunachal Pradesh 0.18 0.02 0 0 0 0.02 0.20 0 0 0 0.20 0.09 61
8. Meghalaya 0.14 0 0.1 0.05 0 0.16 0.30 0 0 0 0.30 0.09 30
9. Mizoram 0.17 0.0t 0 0 0 0.01 0.18 0 0 0 0.18 0.03 17
10. Tripura 0.22 0.05 0.13 0 0 0.18 0.40 0 0 0 0.40 0.18 45
11.  Manipur 0.20 0 0 0 0 0 0.20 0 0 0 0.20 0.05 25
12. Nagaland 0.20 0 0.03 0 o 0.03 0.23 0 0 0 0.23 0.18 78
Total (N.E.Z.) 3.10 0.08 0.43 0.12 0.39 1.02 4.12 0 0 0 412 2.36 57
North  13. Delhi 3.36 0 0 0 0 0 3.36 0.34 0 0.34 3.70 1.86 50
14. Haryana 7.70 3.89 1.88 3.96 1.05 10.78 18.48 3.17 0 3.17 21.65 9.84 45
15. Himachal Pradesh 0.14 0.06 0.05 0 0 0.11 0.25 0 0 0 0.25 0.16 64
16. J;mmu and Kashmir 0.98 0.15 0 0 0.12 0.27 1.25 0 0 0 1.25 1.04 83
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1 2 3 4 5 6 7 8 9 10 11 12 13 - 13 14 15
17. Punjab 21.84 0.02 1.80 29.84 249 34.25 56.09 6.33 0 6.33 62.42 38.00 61
18. Chandigarh 0.40 0 0.44 0.22 0 0.66 1.06. 0.08 0 0.09 1.14 0.89 78
19. Rajasthan 7.06 0 0 0 0.11 0.11 717 158 0.02 1.60 8.77 2.76 31
20. Uttar Pradesh 14.96 0.07 1.70 3.99 0.18 5.94 20.9 4.15 0 4.15 25.05 6.81 27
21. Uttarakhand 0.66 0.09 0.13 0.26 0.05 0.53 1.19 0.09 0 0.09 1.28 0.54 42
Total (N.Z.) 57.10 4.28 6.00 38.37 4.00 52.65 109.75 1574  0.02 1576 125.51 61.9 49
South  22. Andhra Pradesh 12.66 0 1.37 17.60 '0.00 18.97 31.63 1.97 0 1.97 33.60 19.91 59
23. Andaman and 0.07 0 0.00 0.00 0.00 0 0.07 0 0 0 0.07 0.03 43
Nicobar Islands
24. Kerala 5.12 0 0 0 0 0 5.12 0.21 0 0.21 5.33 1.59 30
25, Karnataka 3.78 0 0.38 0.21 0 0.56 4.34 1.37 0 1.37 5711.88 33.00 3.83
26. Tamil Nadu 5.83 0 0.53 0.24 0 0.77 6.60 0.60 0 0.60 7.20 1.77 25
27. Puducherry 0.42 0 0 0.04 0 0.04 0.46 0.08 0 0.08 0.54 0.21 39
Total (S.Z.) 27.88 0 225 18.09 0 20.34 48.22 4.23 0 4.23 52.45 25.39 34
West 28. Gujarat 5.00 0.15 0.18 0 0 0.33 5.33 0.30 0 0.30 5.63 3.70 66
29. Dadra and Nagar 0 0 o] 0 0 0 0 0 0 0 0 0 0
Haveli
30. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0
31. Maharashtra 11.77 0.13 0.69 1.14 0.57 2.53 14.30 1.42 0 1.42 156.72 4.66 30
32. Goa 0.15 0 0 ‘0 0 0 0.15 0 0 0 0.15 0.12 80
33. Madhya Pradesh 3.37 0.02 0.87 0.92 0.00 1.81 5.18 0.35 0 0.35 5.53 3.1 56
34. Chhattisgarh 5.12 0.2 0.08 1.11 0.05 1.44 6.56 - 0.02 0.25 0.27 6.83 3.14 46
Total (W.Z.) 25.41 0.50 1.82 3.17 0.62 6.11 31.52 2.09 0.25 2.34 33.86 14.73 44
Grand total 129.48 5.09 12.36 63.26 6.42 87.13 216.61 2206 0.27 22.33 49
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The State-wise storage capacity with F.C.l. as on 31.03.2009
(Fig. in lac tonnes)

Zone Sl Region/U.T. Covered . Cap (Open) Grand Stocks Utiliza-
No. . Hired From Total Total Held tion

FCJl  State CWC. SWC. Private Total covered Owned Hired Total (Yoage)

Owned  Govt. Parties  Hired

1 2 3 4 5 6 7 8 9 10 11 12 13 13 14 15
East 1. Bihar 3.66 0.03 0.66 0.79 0.48 1.96 5.62 0 0 0 5.62 4.20 75
2. Jharkhand 0.66 0.02 0.13 0.17 0.20 0.52 1.18 0 0 0 1.18 0.93 79
3. Orissa 2.93 0 0.90 2.94 0.15 3.99 6.92 0 0 0 6.92 4.87 70
4. West Bengal 8.59 0.20 0.88 0 0.61 1.69 10.28 0 0 0 10.28 9.12 89
5.  Sikkim 0.10 0.01 0 0 0 0.01 0.1 0 0 0] 0.1 0.08 73
Total (E.Z.) 1594 026 257 3.90 1.44 817  24.11 0 . 0 0 24.11 19.20 80
N.E. 6. Assam 2.07 0 0.17 0.10 0.39 0.66 2.73 0 0 0 2.73 1.48 54
7. Arunachal Pradesh 0.18 0.02 0 0 0 0.02 0.20 0 0 0 0.20 0.09 45
8. Meghalaya 0.14 0 0.07 0.05 0 0.12 0.26 0 0 0 0.26 0.11 42
.9. Mizoram 0.22 0.01 0 0 0 0.01 0.23 0 0 0 - 0.23 0.12 52
10. Tripura - 0.27 0.05 0.17 0 0 0.22 0.49 0 0 0 0.49 0.26 53
11. Manipur ' 0.20 0 (VA 0 0 0 0.20 0 0 0 0.20 0.06 30
12. Nagaland 0.20 0 0.12 0 0 0.12 0.32 0 0 0 . 032 0.21 66
Total (N.E.Z)) 3.28 0.08 053 0.15 0.39 1.15 443 0 0 0 443 2.33 53
North  13. Delhi 3.36 0 0 0 0 0 3.36 0.34 0 0.34 3.70 3.35 91
14. Haryana - 7.68 3.84 1.92 399 255 12.30 19.98 3.18 0 3.18 23.16  14.24 61
15. Himachal Pradesh 0.14 0.06 0.05 0 0 0.1 0.25 0 0 0 0.25 0.20 '. 80
16. Jammu and Kashmir 1.03 0.16 0 0 0.10 0.26 1.29 o . 0 -~ © 1.29 1.03 80
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1 2 3 4 5 6 7 8 9 10 11 12 13 13 14 15

17. Punjab 2184 004 300 2727 367 3398 558  6.31 0 6.31 6213 4919 79

18. Chandigarh 0.40 0 0.37 020 0 057 097 0.08 0 008 105  1.06 101

19. Rajasthan 7.06 0 036 017 079 132 .838 158 007 165 1003 598 60 |

20. Uttar Pradesh 1495 007 222 451 023 703 2198 415 000 415 2613 1453 56

21. Uttarakhand 066 027 039 056 005 127 193° 009 008 017 210 195 93

Total (N.Z) 57.12 444 831 3670 739 5684 11396 1573 015 1588 12984 9153 70

South  22. Andhra Pradesh 1266 0 310 1500 045 1864 3130 285 000 28 3415 3014 88

23. Andaman .and 0.07 0 000 0.00 0.0 0 0.07 0 0 0 007 003 43
Nicobar Islands )

24. Kerala 5.17 0 0 0 0 0 5.17 000 000 000 517 434 84

25. Karnataka 3.78 0 113 1.24 0 237 615 092 000 092 707 585 83

26. Tamil Nadu 5.80 0 204 053 0 257 837 058 000 058 895 832 93

27. Puducherry 0.44 0 0 0.02 0 002 046 008 000 008 054 039 72

Total (S.Z.) 27.92 0 627 .1688 045 2360 5152 443 000 443 5595 4907 88

West  28. Guijarat 500 049 079 000 002 100 6.00 030 000 030 630 537 85

29. Dadra and Nagar 0 0 0 0 0 0 0 0 0 0 0 0 0

Haveli

30. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0

31. Maharashtra 1177 013 196 203 08 500 1677 092 000 092 17.69 1241 70

32. Goa 0.15 0 0 0 0 0 0.15 0 0.00 0 015 017 113

33. Madhya Pradesh 337 023 149 156 089 417 754 035 000 035 789 623 79

34. Chhattisgarh 512 013 012 099 007 131 643 0 0.00 0 643 627 98

Total (W.Z) 2541 068 436 458 18 1148 3689 157 000 157 3846 3045 79

12967 546 2204 6221 1153 101.24 23091 2173 015 21.88 25279 19258 76

Grand Total
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The State-wisé storage capacity with F.C.I. as on 30.06.2009

(Fig. in lac tonnes)

S1omMsuy  UaNLM

Zone Sl Region/U.T. Covered Cap (Open) Grand Stocks Utiliza-
No. Hired From Total Total Held tion

FCi. State CW.C. SW.C. Private Total covered Owned Hired Total (%age)

Owned Gowt. Parties  Hired

1 2 3 4 5 6 7 8 9 10 11 12 13 13 14 15
East 1. Bihar 3.66 0.03 0.66 0.82 0.48 1.99 5.65 0.43 0 0.43 6.08 4.34 71
2.+ Jharkhand 0.66 0.02 0.13 0.15 0.20 0.50 1.16 0 0 0 1.16 1.05 91
3. Orissa 2.93 0 0.74 2.76 0.15 3.65 6.58 0 0 0 6.58 6.51 99
4. West Bengal 8.59 0.19 0.92 0 0.87 1.98 10.57 0 0 0 10.57 9.00 85
5.  Sikkim 0.10 0.01 0 0 0 0.01 0.1 0 0 0 0.11 0.07 64
Total (E.Z.) 1594 0.25 245 3.73 1.70 8.13 24.07 043 0 0.43 2450 2097 87
N.E. 6. Assam 207 Q 0.18 G.10 0.39 0.67 274 0 0 0 274 142 52
7. Arunachal Pradesh 0.18 0.03 0 0 o 0.03 0.21 0 0 0 0.21 0.08 38
8. Meghalaya C.14 0 0.(;7 0.05 0 0.12 0.26 0 0 0 0.26 0.11 42
9. Mizoram 0.22 0.01 0 OA 0 0.01 0.23 0 0 0 0.23 0.03 13
10. Tripura 0.27 0.05 0.17 0 0 0.22 0.49 0 0 0 0.49 0.21 42
11. Manipur | 0.20 0 0 c Y (4] 0.20 0 0 0 0.20 0.07 35
12. Nagaland 0.20 0 0.12 0 o 0.12 0.32 0 0 0 0.32 0.23 72
Total (N.E.Z) 3.28 0.09 0.54 0.15 0.39 1.17 4.45 0 0 0 4.45 2.15 48
North  13. Delhi 3.36 0 0 0 0 0 3.36 0.34 0 0.34 3.70 3.40 92
14. Haryana 7.68 3.84 2.16 4.05 2.18 1223 19.91 3.21 0.07 . 3.28 2319 2249 97
15. Himacﬁal Pradesh 0.14 0.06 0.05 0 0 0.1 0.25 0 0 0 0.25 0.14 58
16. Jammu and Kashmir 1 .03 0.15 0 0 0.11 0.26 1.29 0 0 0 1.29 0.89 69
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2 3 4 5 6 7 8 9 10 11 12 13 13 14 15
17. Punjab 2184 048 353 3056 415 3872 6056 635 354  9.89 7045 68.45 97
18. Chandigarh 0.40 0 046  0.20 0 066  1.06 008 014 022 128 125 98
19. Rajasthan 7.06 013 163 299 154 629 1335 158 164 322 1657 14.29 86
20. Uttar Pradesh 1495 006 225 450 023 704 2199 469 010 479 2678 1828 68
21. Uttarakhand 066 030 050 056 005 141 207- 009 0.21 030 237 243 103
Total (N.Z)) 5712 502 1058 4286 826 6672 12384 1634 570 2204 14588 13163 90
South  22. Andhra Pradesh 12.66 0 432 1698 052 2182 3448 262 000 262 3710 3737 10t
23. Andaman and 0.07 0 000 000  0.00 0 0.07 0 0 0 007 0.2 29
Nicobar Islands .
24. Kerala 5.17 0 0 0 0 0 5.17 020 .000 020 537 457 85
25. Karnataka 3.78 0 115 123 0 238  6.16 136 000 136 752 614 92
26. Tamil Nadu 5.80 0 224 050 050 324 904 053 000 053 957 968 101
27. Puducherry 044 0O 0.05  0.02 0 007  0.51 005 000 005 056 047 82
Total (S.2.) 27.92 0 7.76 1873 1.02 2751 5543 476 000 476 60.19 5825 94
West  28. Guijarat 500 014 070 0.2 0 086 586 027 000 027 613 452 74
29. Dadra aﬁd Nagar 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli
30. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0
31. Maharashtra 1177 013 209 203 117 542 1719 092 - 000 092 1811 1153 64
32. Goa 015 000 000 000 000 000 015 015  0.14 93
33. Madhya Pradesh 337 029 152 160  1.61 5.02  8.39 035 000 035 874 620 71
34. Chhattisgarh 512 013 029 180 010 232 744 0 000 000 7.44 727 98
Total (W.Z.) 2541 069 460 545 288 1362 39.03 154 000 154 4057 29.66 73
Grand Total 129.67 6.05 2593 7092 1425 117.45 246.82 2307 570 2877 27559 24266 88
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105 Written Answers

The capacity created during the last three years ie. 2006-07 to 2008-09

ASADHA 30, 1931 (Saka)

Statement-ll

to Questions 106

Capacity in MTs

Sl Name of Zone/Centre 2006-07 2007-08 2008-09

No.

South Zone

1. Tumkur/Karnataka 5,000

North Zone

1. Badgaon/Jammu and Kashmir 1,250

2. Kupwara/Jammu and Kashmir 5.000

3. Keylong/Himachal Pradesh 2,500

North East including Sikkim

1. Lawngtale/Mizoram 3,340

2. Chandrapur/Tripura 5,000

3.  Senchowa/Assam 1,670

4. Bualpui/Mizoram 4,590

5.  Badarpurghat/Assam 5,000

6.  Chaulkhowa/Assam 1,670 2,500

7. Nandannagar/Tripura 2,500
Grand Total 20,430 17,090 2,500

Statement-il

Details of equity released to Food Corporation of India during the Xith Five Year Plan for

Construction of Storage Godowns

Year Amount released
(in Rs. crores)
2007-08 4.00
16.45

2008-09




107 Written Answers to Questions 108

JULY 21, 2009

Capacity likely to be created by the FCI in the Xith Five Year out of funds to be released in 2009-10

Sl Name of the Centre/ Total Total Estimated Cost Requirement of Schedule given by FCI

No. State proposed of the project funds year-wise
capacity (in Rs. crores) (in Rs. crores)#
(in MTs)

North East Region including Sikkim

1. Changsari/Assam 50,000 64.00 (land cost + " 4.00 (2009-10) The godown likely to be
boundary wall + Rly. completed by 31st March,
Siding+ development/ 2013
construction cost)
2. Jiribam/Manipur 2,500 2.00 - Work yet to be awarded
3. Kohima/Nagaland 5,000 4.00 1.50 (2009?10) The godown likely to be
0.90 (2010-11) completed by 31st March,
2011
4. Hailakandi/Assam 5,000 3.25 2.00 (2009-10) The godown likely to be
(Near Siichar) 1.25 (2010-11) completed by 31st March,
’ - 2011
5. Jorthang/Sikkim 5,000 - - Estimates being prepared
Date of -likely completion
is 31st March, 2011
Total ' 67,500 73.25 9.65"

*Out of this Rs. 7.50 crore is likely to be spent during the current financial year (i.e. 2009-10)

#As given by FCI

Si. Name of the Centre/ Total Total Estimated Cost Requirement of Remarks
No. State proposed of the project funds year-wise
capacity (in Rs. crores) (in Rs. crores)
(in MTs)
1 2 3 4 5 6
Other than North East Region
1. Dungarapally/Orissa 9,170 2.35 2.03 (2009-10) The godown likely to
’ be completed by 3i1st
March, 2010
2. Lakshadweep/UT 2,500 3.79 2.00 (2009-10) - The godown likely to be

0.79 (2010-11)

completed by 30th June,
2010




109  Written Answers ASADHA 30, 1931 (Saka) to Questions 110
1 2 3 4 5 6
3. Jalpaiguri/West 10,000 10.00 (5.00 land cost + 5.00 (2009-10) Land yet to be taken over
Bengal 5.00 cost of godowns 3.00 (2010-11) ' '
construction _2.00 (2011-12)
Total 21,670 16.14 14.82**

**Qut of this Rs. 9.03 crore is likely to be spent during the current financial year (i.e. 2009-10)

Statement-1V 1

2 3 4
Details of grants in aid released to the State
) MEGHALAYA
Government of North East region and
Jammu and Kashmir Nongstoin 2500 200.72 2008-09
State/Centre Proposed Funds Year of Khannpara 2000
Physical released Release
Capacity to the Grand Total 20660 698.72
(in MTs) State Say
Governments Rs. 6.98 crores
during
11th Five Central Road Fund
Year Plan
] *260. SHRI DUSHYANT SINGH :
- (Rs. in lakhs)
SHRI JAGDAMBIKA PAL :
1 2 3 4
Will the Minister of ROAD TRANSPORT AND
MIZORAM HIGHWAYS be pleased to state :
~ Champhai 3000 200.00 2007-08 (a) the details of the proposals received by the
. Union Government from the States for release of funds
Serchib 3000 under the Central Road Fund during each of the last three
JAMMU AND KASHMIR years and the current year, State-wise and year-wise;
Lethpora 6160 100.00  2008-09 (b) the action taken by the Union Government
on these proposals alongwith the details of pending
TRIPURA proposals during the above period, State-wise and year-
o : ise; and
Kanchanpur 1000 19800 200809 oo
. C, . |
Gandacharra 1000 (c) the time by which the pending proposals are
. likely to be'cleared?
Silachari 500
THE MINISTER OF ROAD TRANSPORT AND
Ganganagar 500 HIGHWAYS (SHRI KAMAL NATH) : (a) to (c) The propo'salsv
received from State Government under Central Road Fund
Chamanu 1000

(CRF) are approved keeping in view the _prescribed
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guidelines, utilization of fund, submission of the utilization
certificates and progress of the work within the overall
allocation of the State. Fresh proposals are invited from
States every year. As such there are no pending proposals
under CRF in respect of last three years 2006-07,
2007-08 and 2008-09. Approval to the proposals received
during the current year will depend on the available

JULY 21, 2009

to Questions 112

Bank of Sanction (BOS) and utilization of fund by the
States.

State-wise and year-wise details of proposals received
and approved ur.der CRF for the years 2006-07, 2007-08,
2008-09 and 2009-10 (upto 30-06-2009) are given in the
enclosed Statement.

Statement-I

The State-wise details of proposals received and approved under Central Road Fund for the
years 2006-07, 2007-08, 2008-09 and 2009-10 (upto June, 2009)

(Amount Rs. in crore)

Sl.  Name of the 2006-07 2007-08 2008-09 2009-10 (upto June,

No. State/UT 2009)
Proposals Proposals Proposals Proposals Proposals Proposals Proposals Proposals
received  approved received approved received approved received approved

1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 55.17 55.17 246.77 246.77 1086.05 1086.05 - -

2. Arunachal Pradesh  42.30 42.30 24.92 24.92 1.77 1.77 20.62 20.62

3. Assam 18.42 18.42 86.65 86.65 90.45 90.45 - -

4. Bihar 18.46 18.46 85.10 85.40 23.87 23.87 - -

5. Chhattisgarh 51.14 24.54 65.45 10.02 138.96 102.95 - -

6. Goa 10.59 10.59 - - 66.04 14.12 - -

7. Gujarat 54.77 55.69 102.28 116.08 348.25 389.29 - -

8. Haryéna 29.74 29.74 108.27 108.27 169.90 169.90 154.95 -

9. vAHimachaI Pradesh 9.83 4.25 12.80 12.80 102.82 52.00 - -

10. Jahmu and Kashmir ~ 131.43 52.35 297;52 156.00 297.52 198.84 - -

11. Jharkhand 88.97 88.97 - - 82.99 82.57 - -

12. Karnataka 228.60 228.60 7.51 7.51 553.50 553.50 - -

13. Kerala 28.51 28.51 67.38 67.38 110.02 "110.02 13.16 13.16

14. Mddhya Pradesh 401.02 103.02 182.93 107.99 393.41 134.65 525.32 -
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1 2 3 4 5 6 7 8 9 10
15. Maharashtra 843.82 195.47 874.24 171.37 660.52 640.98 727.82 10.30
16. Manipur 7.01 7.01 3.98 3.98 29.39 - 203.20 -
17. Meghalaya - - 14.39 14.39 12.58 - - £11.58
18. Mizoram . 11.46 11.46 16.25 16.33 - - - -
19. Nagaland - - 9.81 9.81 6.53 6.53 - -
~-720. Orissa 70.82 70.82 84.45 84.45 207.29 181.53 - -
21. Punjab 51.88 46.89 131.18 57.68 67.30 65.20 - -
22. Rajasthan 159.48 159.48 163.92 163.92 214.08 214.08 356.86 -
23. Sikkim T 270 2.70 4.81 4.81 23.82 2.10 - -
24. Tami Nadu 143.80 143.80 38.35 39.35 379.08 379:08 - -
25. Tripura - - 20.30 20.30 - - - -
26. Uttarakhand - ~ 111.59 - 301.30 76.03 - -~
27. Uttar Pradesh 23.83 183.83 299.93 232.60 1033.07 336.40 109.27 -
28. West Bengal 47.16 47.16 86.05 - 357.32 163.33 101.24 -
29. Andaman and - - - - - - 13.99 13.99
Nicobar Island
30. Chandigarh 375.50 - - - 29.76 3.76 - -
31. Delhi 43.67 43.67 54.00 - 106.51 68.98 68.50 45.74
32. Puducherry - - 3.59 3.59 - - - —

£Proposal approved in February, 2009 but sanction could not be issued due to enforcement of Model Code of Conduct.

[Translation]
Construction of New National Highways

2195. SHRI RAMSINH RATHWA : Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pieased to

state

(@) whether the Government proposes to construct

new National Highways;

(b) if so, the targets fixed for construction of new

National Highways in the country, State-wise; and

() the funds allocated to various States for

implementing the projects including Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH) : (a) Presumably the Hon'ble member is referring
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to declaration of new National Highways. Upgrading State
Highways as National Highways is currently not a priority
for the Government since the emphasis is on development
of existing National Highways which suffer from many

deficiencies.

(b) In view of the above, no such targets have been
fixed.

(c) The details of funds allocated to various States
for implementing the projects during the current year
2009-10 including Gujarat are given in the enclosed

Statement.
Statement

State-wise allocation of funds for development of
National Highways

Sl Name of State Allocation 2009-2010*
No. ' (Rs. in crore)
1 2 i 3

1. Andhra Pradesh 78.00

2. Arunachal Pradesh 330

3. Assam 40.00

4. Bihar 50.00

5. Chandigarh 1.30

6.  Chhattisgarh 31.50

7. Delhi 5.00

8. Goa 11.00

9. Guijarat | 41.70

10. Haryana 35.00

11. Himachal Pradesh 26.00
12. Jharkhand 40.00
13. Karnataka : 65.30
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1 2 3
14. Kerala 43.70
15. Madhya Pradesh 36.70
16. Maharashtra 89.30 |
17.  Manipur ' 13.30
18. Meghalaya . 20.00
19. M.izoram 9.30
20. Nagaland 13.30
21 . Orissa 66.70
22. Puducherry 2.30
23. Punjab | 51.30
24. Rajasthan 61.30
25. Tamil Nadu 61.50
26. Uttar Pradesh 83.30
27. Uttarakhand 30.00
28. West Bengal 59.30
29. Andaman and Nicobar iIstand 3.30
Total 1072.70

*As per Vote on Account (1/3rd)
[English]
Advance Passenger Information System

2196. SHRI E.G. SUGAVANAM : Wiil the Minister of
HOME AFFAIRS be pleased to state :

(@) whether an Advance Passeénger Information
System (APIS) has become operational at the various

airports in the country;

(b) if so, the details thereof;
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(c) whether it is proposed to extend the scheme to of the living conditions of the workers engaged in the

all international airports in the country; and traditional industry in the country including Kerala as per

details given below:—

(d) if so, the time by which the above scheme is
likely to become operational all over the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN) :
(a) and (b) Yes, Madam. Advance Passenger Ihformation
System (APIS) in its first phase, has become operational
at six designated international airports in the country, viz.
Delhi, Mumbai, Chennai, Hyderabad, Bangalore and
Cochin.-

(c) Yes, Madam.

(d) To facilitate the operationalization of APIS at all
the international airports in the country, NIC has
undertaken the requisite action to put in place the network
infrastructure.

Schemes for Coir Workers

2197. SHRI' K.C. VENUGOPAL : Will the Minister of

MICRO, SMALL AND MEDIUM ENTERPRISES be pleased.

to state :

(a) whether the Union Government has launched
any schemes for the workers in Coir Industries in the

country including Kerala;
(b) if so, the details thereof;

(c) the extent of benefits accrued as a result of such

schemes;

(d) whether any new Centrally Sponsored Scheme
is also proposed to be initiated for coir industry/workers;

and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES
(SHR! DINSHA PATEL) : (a) to (c) Coir Board, a statutory
body under the Ministry of Micro, Small and Medium
Enterprises (MSME), is implementing a number of schemes
for the over all development of coir industry and up-liftment

Rejuvenation, Modernization and Technology
Upgradation of the Coir Industry (REMOT)

A new Central Sector scheme on "Rejuvenation,
Modernization and Technology Upgradation of
the Coir Industry" (REMOT) has been launched
in March, 2008 to assist spinners and tiny
household sector. Under this scheme, assistance
is provided to groups of spinners and tiny sector
workers for replacement of outdated ratts/looms
and for constructing worksheds so as to increase
production and earnings of such workers. The
scheme envisages to cover 4000 spinning units
and 3200 tiny/house hold units during the XI plan
period, in country including Kerala.

Scheme of Fund for Regeneration of Tradi-
tional Industries (SFURTI).

The scheme titled "Scheme of Fund for
Regeneration of Traditional Industries (SFURTI)"
has been launched in October 2005 with a view
to developing around 100 clusters in khadi,
village and coir industry sectors over a period
of five years to make these industries more
productive and competitive to increase the
employment opportunities in rural areas of the
country. The scheme envisages need-based
assistance for replacement of production equip-
ment, setting up of common facility centres
(CFC), product development, quality improve-
ment, improved marketing, training and capacity
building, etc. 26 coir clusters have been
approved from the coir producing States for their
development under SFURTI.

Skill Upgradation and Quality Improvement
Programme including Mahila Coir Yojana

(MCY)

The Coir Board imparts training in processing of
coir to artisans and workers engaged in the coir
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industry through its training centres. The Board
is also undertaking field training activities for the
benefit of coir workers who cannot reach the
training centres of the Board for attending the
regular training programmes. Further, the Board
has been organizing Quality mprovement
Programmes on fibre extraction, spinning, dyeing
etc. at production centres.

Mahila Coir Yojana is a women oriented self
employment scheme being implemented by the
Coir Board. The scheme envisages distribution of
motorized ratts/motorized traditional ratts to trained
women artisan. Subsidy is provided @ 75% of the
cost of motorized ratts and motorized traditional
ratts subject to maximum ceiling of Rs. 2,965/
and Rs. 7,500/- respectively. Under the scheme
5367 coir workers were trained and 3009 ratts
were distributed during 2008-2009.

V. Coir Board Group Personal Accident Insur-
ance scheme for Coir Workers

The Coir Board has been implementing the Coir
Board Coir Workers' Group Personal Accident
Insurance Scheme for the benefit of coir workers
in the country. During X Plan 103 insurance
claims were settled and a compensation of
Rs. 28.79 lakh was paid to the beneficiaries
under the scheme.

V. Science and Technology

Through research and development efforts, a
metallic handloom ‘'Anugraha’ and pneumatic
power loom 'Anupam’ have been developed to
help in reducing the drudgery of coir workers.

(d) No, Madam.
(e) Does not arise.
[Translation]
Functioning of Prasar Bharati

2198. SHRI ANURAG SINGH THAKUR : Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state :

JULY 21, 2009

to Questions 120

(a) whether the pace of the installation of High
Power Transmitters/Low Power Transmitters/Very Low
Power Transmitters has slowed down since the establish-
ment of Prasar Bharati;

(b) if so, the reaction of the Government thereto; and

{c) the steps taken/proposed to be taken by the
Government to transmit/telecast Doordarshan and All India
Radio programmes all over the country?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (DR. S.
JAGATHRAKSHAKAN): (a) and (b) No, Madam. The
number of transmitters in Doordarshan network has
increased from 924 at the time of formation of Prasar
Bharati to 1416 at present. Similarly number of All India
Radio (AIR) transmitters has grown from 299 at the time
of formation of Prasar Bharati to 374 as on date.

(c) The areas uncovered by terrestrial transmission
alongwith rest of the country have been provided with multi-
channel TV coverage through Doordarshan's free to air
DTH service "DD Direct Plus". DTH signals can be received
in the entire country {(except Andaman and Nicobar Islands)
with help of a small sized dish receive units. To further
increase the AIR coverage all over the country, 200 new
tranémitters have been approved in spillover scheme under
11th Plan.

[English]

Demand and Production of Pulses and
Qilseeds

2199. SHRI G.M. SIDDESHWARA : Will the Minister
of AGRICULTURE be pleased to state :

(a) the estimated demand, actual production and
availability of pulses and oilseeds during each of the last
three years, alongwith the quantum of imports thereof,

(b) the estimated production and demand projec-
tions of pulses and oilseeds in the next three years in the
country;

(c) whether the Government has undertaken any
review of the schemes being implemented for increasing

the production of pulses and oilseeds;
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(d) if so, the details thereof: and

(e) the new schemes/incentives proposed to be
introduced to increase the production of oilseeds and
pulses?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) (a) The
estimated demand, estimated production (as per 3rd
Advance Estimates) and quantity of pulses and oilseeds
imported during the last three years are given in the table

below:—

(Million tonnes)
Crop 2005-06 2006-07 2007-08
Pulses  Estimated production 13.39 1420 14.76

Estimated Demand 17.38 17.71  16.77
Quantity imported 1.65 2.21 2.79
Oilseeds Estimated production 27.98 2429 29.76
Estimated Demand 4141 43.89 v45.46

Quantity imported 0.03 0.06 0.06

Note: Estimated demands of pulses and oilseeds during
2005-06 and 2006-07 are based on the normative
approach

(b) The projected demand and projected production
of pulses and oilseeds during the next three years, i.e.,
2009-10 to 2011-12 are given in the table below:—

(Million tonnes)

Crop 2009-10 2010-11 2011-12

Pulses  Projected Production 14.86 1529 15.73
Projected Demand 18.29 19.08 19.91
Oilseeds Projected Production 26.71 27.12 27.53

Projected Demand 49.35 51.34 53.39
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(c) to (e) Considering the importance of oilseeds and
pulses, the erstwhile schemes of Oilseeds Development
Programme and Nationa! Pulses Development Programme
‘have been reviewed and merged into one Centrally
Sponsored “ Integrated Scheme of Oilseeds, Pulses, Oil
Palm and Maize (ISOPOM)' which is being implemented
in 14 oilseeds and pulses growing States in the country
w.e.f. 01.04.2004. Based on the experience in the
implementation of ISOPOM during 10th Plan Period,
necessary modifications in respect of norms and pattern
of assistance, inclusion of new components etc. have
already been made for implementation of the above
scheme during the 11th Plan Period.

Further, for increasing the production and productivity
of pulses, the Nationa!l Food Security Mission-Pulses is also
under implementation in 171 identified districts of 14 States
since 2007-08.

Growth Rate in Agriculture Sector

2200. SHRI KODIKKUNNIL SURESH :
SHRI SARVEY SATYANARAYANA :

Will the Minister of AGRICULTURE be pleased to
state :

(a) the target set for agriculture growth rate for each
State including Kerala during each of the last three years
and the achievements made thereon State-wise;

(b) whether the agriculture growth has slowed

down;
(c) if so, the reasons therefor;

(d) the growth target of agriculture set for the year
2009-10; and

(e) the steps being taken by the Government to

improve the growth rate?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) to (d) A
Statement on State-wise Growth Target for Tenth Plan
(2002-07) and Eleventh Plan (2007-12) and Growth Rates
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for the years 2005-06 to 2007-08 for Agriculture Sector
is enclosed. Growth rate in Agriculture sector has
increased from 4% in 2006-07 to 4.9% in 2007-08. The
growth target of agriculture is set at 4% for Eleventh
Plan (2007-12).

(e) A State Plan scheme of Additional Central
Assistance for Agriculture Sector namely Rashtriya Krishi
Vikas Yojana (RKVY) has been launched during 2007-08
to achieve 4% agricultural growth during 11th Five Year
Plan. The strategy to achieve 4% agricultural growth would
lay emphasis on the following:—

. Accelerating the production and productivity of
major food crops on regionally differentiated
basis with thrust on puises and oilseed sector.

. Development of rainfed and dry land areas
through farming, livelihood systems and better
watershed management.
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. Revamp of extension system to improve delivery
mechanism at the grass root level.

o Focus on farmers' welfare through risk mitigation,
reduction of rural distress and better social
security system.

. Greater role for the Panchayat Raj Institutions.
° Modernise markets.

] Improve efficiency of investment and rationalise
subsidy.

Further, A Centrally Sponsored Scheme "National
Food Security Mission (NFSM)" has been launched in 312
identified districts of 17 States from Rabi season of
2007-08 with an aim to increase the additional producti?)n
of 20 mitlion tonnes of foodgrains, comprising of 10 million
tonnes of rice, 8 million tonnes of wheat and 2 million
tonnes of pulses by the end of Eleventh Plan (2011-12).

Statement

State-wise Growth Target and Growth Rate for Agriculture Sector

(Annual Average in %)

State/Union Territory Growth Target Growth rate
Tenth Plan Eleventh Plan 2005-06 2006-07 2007-08
(2002-07) (2007-12)
1 2 » 3 4 5 6
Andhra Pradesh 3.05 4.00 8.65 3.82 13.03
Arunachal Pradesh 4.00 ‘2.80 215 10.75 3.88
Assam 3.82 2.00 2.81 2.75 0.45
Bihar 3.75 7.00 -12.56 34.23 -10.17
Chandigarh 2,00 -4.37 -1.30 -2.24
Chhattisgarh 3.00 1.70 35.62 5.67 3.02
Delhi. -12.21 -2.33 0.01 -3.78
Goa -0.90 7.70 16.19 ’ -16.24 -15.52
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1 2 3 4 5 6

Gujarat 4.03 5.50 22.89 -0.43

Haryana 4.07 5.30 -1.87 14.48 0.92
Himachal Pradesh 4.55 3.00 1.28 -5.61 9.32
Jammu and Kashmir 4.20 4.30 0.53 2.99 1.61
Jharkhand 3.00 6.30 -19.31 7.42 0.72
Karnataka 4.99 5.40 3.93 -2.12 1719
Kerala 3.05 0.30 3.48 2.70 1.37
Madhya Pradesh 4.00 4.40 8.02 242 -2.14
Maharashtra 3.56 4.40 9.04 10.82 10.78
Manipur 3.59 1.20 -9.01 9.26 3.75
Meghalaya 4.00 4.70 5.70 4.86 4.86
Mizoram 2.00 1.60 2.44 1.62 2.74
Nagaland 4.00 8.40 4.14

Orissa 4.07 3.00 3.12 3.08 4.48
Pudﬁcherry 1.10 -0.09 -0.06 0.81
Punjab - 4.07 2.40 1.90 2.82 4.89
Rajasthan 4.50 3.50 -1.28 6.27 6.75
Sikkim 5.00 3.30 4.07 4.70 4.l93
Tamil Nadu 3.54 4.70 9.59 14.65 -7.22
Tripura 3.90 1.40 7.32 3.20

Uttar Pradesh 4.67 3.00 1.12 4.72 3.84
Uttarakhand 3.50 3.00 -1.75 ' 4.80

West Bengal 5.09 4.00 1.49 1.98 5.14
All-India 4.00 4.00 5.80 4.00 4.90

Source: Planning Commission for Growth target and Central Statistical Organisation for Growth rate.
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Missing Children

2201. SHRIMATI SUSMITA BAURI : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) whether the cases of missing children are on the
rise in the country including NCT of Delhi;

(b) if so, the number of such cases registered and
the number of children rescued during each of the last three
years, State-wise including NCT of Delhi; and

(c) the steps taken by the Government to rescue all
the missing children? )

THE MINISTER OF STATE [N THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) As per the data
provided by National Crime Records Bureau (NCRB), the
number of children reported as 'missing' for each of the
years 2006, 2007 and 2008, State/UT wise are as per
enclosed Statement.
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(b) As per NCRB data, the State/UT wise details of
children traced for each of the years 2006, 2007 and 2008

are given in the enclosed Staterent.

(c) As per the Seventh Schedule to the Constitution
of India "Police" and "Public Order" are State subjects and,
as such the primary responsibility of prevention, detection,
registration, investigation and prosecution of crime, lies
with the State Governments/Union Territory Administra-
tions. However, the Central Government has issued
separate advisories to the State Governments and UT
Administrations from time to time, to give more focused
attention to the prevention and control of missing children
within their jurisdiction. Steps taken by Delhi Police include
a 24x7 helpline number for reporting missing person in
the NCT region, advertisement in leading newspapers,
registration of FIRs, development of a web-based computer
application ZIPNET which contain information on missing

children.

Statement

Number of children missing and traced during 2006-2008

Sl State/UT 2006 2007 2008
No.
Missing Traced Missing Traced Missing Traced
1 2 3 4 5 6 7 8
1.  Andaman and Nicobar 22 22 35 35 56 53
Islands

2. Andhra Pradesh 2312 876 774 535 NR- NR
3. Arupachal Pradesh 2 2 7 7 12 10
4.  Assam 889 311 NR - NR NR NR
5. Bihar 524 360 476 346 NR NR
6. Chandigarh 104 95 172 139 118 110
7. Chhattisgarh 2613 2165 2140 1687 NR NR
8. Dadra and Nagar Haveli 17 16 NR NR NR NR
9. Daman and Diu 15 15 11 . .8 NR NR

10. Delhi* 7025 5780

231 128 NR NR
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1 2 3 4 5 6 7 8
11. Goa 225 181 272 219 257 271
12. Gujarat 1996 1904 2382 1990 2644 2662
13. Haryana 461 294 754 400 845 388
14. Himachal Pradesh 197 144 279 162 362 265
156. Jammu and Kashmir 456 321 445 319 NR NR
16. Jharkhand 328 138 NR NR NR NR
17. Karnataka 3495 2912 3630 3022 2955 3006
18. Kerala 1047 925 968 | 829 1206 1312
19. Lakshadweep 0 0 0] 0 NR NR
20. Madhya Pradesh 8079 7416 8852 7825 NR NR
21. Maharashtr:a 13403 10834 NR NR NR NR
22. Manipur 7 2 39 25 45 24
23. Meghalaya 17 1 36 12 NR NR
24. Mizoram 0 0 0] 0 NR NR
25. Nagaland 1 1 0 0 NR NR
26. Orissa 1398 685 NR NB NR NR
27. Puducherry 44 44 68 68 NR NR
28. Punjab 404 244 564 792 NR NR
29. Rajasthan 2155 2073 2425 2157 2477 1975
30. Sikkim 193 124 NR NR NR NR
31. Tamil Nadu 1394 1310 NR NR N‘R NR
32. Tripura 201 201 193 189 292 427
33. Uttar Pradesh 3974 3401 NR NR NR NR
34. Uttarakhand 458 368 356 252 NR NR
35. West Bengal 3467 NR 11697 5725 11092 9545

Total (States) 56923 44165 36806 26871 22361 20048
Note: 1. NR stands for data not received.

2. *Information for the year 2007 upto March only.
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[Translation]
Old Age Pension to Farmers

2202. SHRI HANSRAJ G. AHIR : Wil the Minister of
AGRICULTURE be pleased to state :

(a) whether the Government proposes to start old
age pension scheme for the farmers in the country;" and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) No, Madam.

(b) In view of (a) above, que_stion does not arilse.
Self Employment in Village Industries

2203. SHRI ARJUN MUNDA : Will the Minister. of
MICRO, SMALL AND MEDIUM ENTERPRISES be pleased
to state :

(a) whether self employment and self reliance
opportunities are available in various States, including
Jharkhand in handicrafts, handiooms, silk, khadi and village

industries and traditional industries sector;
(b) if so, the details thereof;

(c), whether a provision was made for providing
employment opportunities by developihg"\hese areasddring
the Eleventh Five Year Plan;

(d)° if so, the action taken by the.KVIC in this regard;

and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRi DINSHA PATEL) : (a) and (b) Yes, Madam. The
Government in the Ministry of Micro, Small and Mediurﬁ
Enterprises has made available self employment opportu-
nities in different States for unemployed youth and
traditional artisans. Assistance is provided through Khadi
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ahd Village Industries Commission (KVIC) for setting up
village industries units/micro enterprises categorised under
seven -broad groups, namely, (1) Mineral based industry
(2) Forest based industry (3) Agro and food processing
industry (4) Polymer and chemical based in-dustry (5)
Handmade paper and fibre industry (6) Rurai engineering
and bio-technology industry and (7) _Service aqtivities.

The State/Union Territory — wise number of persons,
including those in Jharkhand, estimated to have benefited
from employment, including self employment opportunities,
generated under the. ‘Rural Employment Generation
Programme (REGP)', a Central Sector credit-linked subsidy
scheme, implemented (from 01.04.1995 to 31.03.2008)
through KVIC, in the rural areas and small towns with
population upto 20,000 during 2006-07 and 2007-08, and
the hery launched 'Prime Minister's Employment ‘Genera-
tion Programme (PMEGP)' during 2008-09 are given in
the enclosed Statement-l and overall details of cumulative
employment provided in the khadi and village industries
sectors: during 2006-07,2007-08 and 2008-09, are given in
the enclosed Statement-il. 'These achievements make it
indicate that there are ample seif employment and self
reliance opportunities available in Jharkhand and other
States of the country.

(c) The Government (in the Ministry of Micro, Small
and Medium Enterprises) during 2008-09 has approved the
following three new schemes for development and
promotion of the khadi and village industries sector for

implementation through KVIC:—

(i) A credit linked subsidy scheme called "Prime
Minister's Employment Generation Programme
(PMEGP)" has been approved for creation of
additional employment opportunities * through
establishment of micro enterprises by merging
the then existing REGP with another existing
scheme namely, Pradhan Mahtri Rozgar Yojana
(PMRY) of this Ministry. The Scheme is being
implemented through the KVIC as the single
nodai agéncy at the national level. At the State/
UT level, the .scheme is implemented through

- field offices of KVIC, State/UT Khadi and Village



133 Written Answers

Industries Boards (KVIBs) and District Industries
Centres (DICs) with involvement of Bahks. Under
this Programme, entrepreneurs can establish

village industries, by availing of margin money’

assistance through the KVIC, State/UT KVIBs
and DICs and loans from implementing public

sector scheduled commercial Banks, selected”

regional rural Banks and co-operative Banks,
etc., for projects with a maximum cost of Rs. 10
lakh in the service/business sector and upto
Rs. 25 lakh in the manufacturing sector. ,

(i) Scheme for “Enhancing Productivity and Com-
petitiveness of Khadi Industry and Artisans" with
the objective, inter alia, to make 200 selected
khadi institutions more competitive with more
market-driven, quality production and sustained
employment for khadi artisans and related
service providers by replacement of obsolete and
old machinery and equipment and repairs/
renovation of existing/operational machinery and
equipment, extend an evenly balanced and need-
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;

based support in all areas of Khadi activities viz.
production, distribution, promotion and capacity
‘building. '

(ili) Workshed Scheme for Khadi Artisgns to provide
' financial assistance to khadi spinners and
weavers for construction of around 38000
Worksheds for their better work environment.

In addition, a new scheme, namely, 'Scheme for
Strengthening of Infrastructure of Existing weak Khadi
Institutions and Assistance for Mérketing Infrastructure’ has
been approved in July, 2009 with the objective to assist
around 100 identified weak khadi institutions so as to
enable those institutions regain their status and revive their
potential for employment, and improving marketing of khadi
products through development of marketing infrastructure,
including renovation of selected sales outlets of khadi
institutions. V

The details of targets set by KVIC for these three new
schemes for 2009-10, are given below:— '

Name of the Scheme

Budget Allocation

Target

PMEGP

Rs. 823 crore

Generation of additional employment oppor-
tunities for 6.17 lakh persons

Workshed Scheme for Khadi Artisans Rs. 15 crore 6,000 spinners to be provided worksheds
Scheme for Enhancing Productivity and Rs. 8 crore 23 khadi institutions to be assisted.
Competitiveness of Khadi Industry and

Artisans.
Scheme for Strengthening of Infrastructure Rs. 5 crore Assisting around 30 identified weak khadi

of Existing weak Khadi Institutions and
Assistance for Marketing Infrastructure

institutions in development of marketing
infrastructure, including renovation of 8

selected sales outlets.

(d) To popularize the scheme of PMEGP for creation
of self-employment opportunities through setting up of
micro-enterprises, etc., KVIC has taken several steps which
includes awareness programmes, State/district level work-
shops, bankers review meetings, district; State and nationai
level exhibitions for wide publicity, etc. Also about 300

model projects, under various categories th_at can be
established under PMEGP have been uploaded in the KVIC
website: www.kvic.org which can be downloaded and used
by the beneficiaries. As a result, tremendous response has
been generated in terms of receipt of 217762 applications
und.er PMEGP in a short span of 5-6 months in 2008-09.
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Out of this, 92884 apnlications have been screened by the
District Task Force Committees and forwarded to banks.
Banks have sanctioned loan in 36287 cases involving
margin money subsidy of Rs. 506.03 crore which is
estimated to generate 3.63 Iékh employment opportunities
in the country. Entrepreneurship Development programme
(EDP) training have also been carried out for 20294
candidates from amongst those who have been sanctioned
loans under PMEGP. To keep up with the momentum
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generated, KVIC has already communicated the tentative
target of 6.17 lakh opportunities employment under PMEGP
for 2009-10 which has a target of 1972 projects with the
potential for generating 19716 additional employment
opportunities generated in Jharkhand. The State-wise break
up of the targets for 2009-10 under PMEGP is given in
the enclosed Statement-ill.

(e) Does not arise.

Statement-|

State/UT-wise number of persons estimated to have benefited through employment generated under
REGP during 2006-07 and 2007-08, and PMEGP during 2008-09

(Number of persons)

Si States/Union Territories

Estimated employment generated Estimated employment
No. under REGP generated under PMEGP*
2006-07 2007-08 2008-09
1 2 3 4 -5
1. Chandigarh 50 199 310
2. Delhi ‘ 267 215 50"
3. Haryana 28339 45185 8210
4. Himachal Pradesh 17102 26848 © 3400
5.  Jammu and Kashmir 23274 43865 18210
6. Punjab 35604 37412 : 8870
7.  Rajasthan 44168 94468 7030
8.  Andaman and Nicobar Islands 323 273 80
9. Bihar : 12334 20057 67410
10. Jharkhand 7289 9064 9400
11. Orissa 16311 21857 19760
12.  West Bengal 42834 120126 56670
13. Arunachal Pradesh 2106 1783 1300
14. Assam v 30912 48303 7280
15.  Manipur 1881 1105 30
16. Meghalaya 2174 3509 30
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1 2 3 4 5
17. . Mizoram 16455 17299 230
18. Nagaland 3358 6910 310
19. Tripura 5851 14178 50
20. Sikkim 2208 2260 40
21. Andhra Pradesh 59750 98449 9030
22. Karnataka 42420 58855 24230
23. Kerala 30144 48668 3890
24. Lakshadweep 0 36 40
25. Puducherry 854 2099 420
26. Tamil Nadu 25216 54634 14730
27. Goa 1389 809 70
. 28. Gujarat 13520 19271 3070
29. Daman and Diu - - 60
30. Maharashtra 27182 33266 33680
31. Chhattisgarh 17719 25933 10780
32. Madhya Pradesh 22332 42793 6280
33. Uttarakhand 10962 19270 3780
34. Uttar Pradesh 51123 56652 44140
Total 595451 975651 362870
*Provisional figures.
Statement-ll

State/Union Territory (UT) — wise overall details of estimated employment (cumulative) provided in
Khadi and Village Industries (VI) sectors during 2006-07, 2007-08 and 2008-09

(lakh persons)

Sl. State/U.T. 2006-07 2007-08 2008-09

No. .
Khadi Vi Khadi Vi Khadi vi

1. 2 3 4 5 6 7 8

1 Chandigarh # 0.15 # 0.18 # 0.19
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1 2 3 4 5 6 7 8
2. Delhi 0.04 0.27 0.04 0.27 0.04 0.28
3. Haryana 0.38 2.07 0.39 2.53 0.41 2.63
4. Himachal Pradesh 0.08 1.55 0.08 1.81 0.08 1.88
5. Jammu and Kashmir 0.24 1.65 0.25 2.10 0.26 2.19
6  Punjab 0.41 245 0.42 2.83 0.44 2.95
7. Rajasthan 0.62 6.42 0.65 7.40 0.68 7.70
8. Andaman and Nicobar 0.00 0.20 0.00 0.20 0.00 0.21
Islands

9. Bihar 1.02 1.96 1.02 2.06 1.06 2.14
10. Jharkhand 0.03 0.32 0.03 0.41 0.03 0.43
11. Orissa 0.03 2.58 0.03 2.82 0.03 2.94
12. West Bengal 0.69 5.75 0.72 6.93 0.75 7.21
13. Arunachal Pradesh # 0.07 # 0.09 # 0.09
14. Assam 0.12 2.36 0.14 2.84 0.15 2.96
15. Manipur 0.01 0.65 0.01 0.64 0.01 0.67
16. Meghaléya # 0.35 # . 0.39 # 0.41
17. Mizoram # 0.64 # 0.81 0.00 0.84
18. Nagaland 0.01 0.43 0.01 0.51 0.01 0.53
19. Sikkim # 0.19 # 0.22 # 0.23
20. Tripura # 0.45 # 0.59 # 0.61
21. Andhra Pradesh 0.26 5.92 0.27 6.91 0.28 7.19
22. Karnataka .‘ 0.29 3.33 0.31 3.94 0.32 4.10
23. Kerala 0.12 3.51 0.13 4.00 0.14 4.16
24. Lakshadweep 0.00 0.0t 0.00 # 0.00 0.00
25. Puducherry # 0.08 # 0.09 # 0.09
26. Tamil Nadu 0.40 12.81 0.43 13.42 0.45 13.97
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1 .2 3 . 4 -5 6 7 8

27. Dadra and Nagar Haveli 0.00 - 0.01 0.00 0.01 0.00 | 0.01
28. Goa - 0.00 0.16 0.00 0.16 0.00 - 017
29. Gujarat 0.28 - 1.24 0.29 1.48 0.30 - 1.54
30 Maharashtra 0.02 - . "~ 6.45 0.63 6.92 0.03 . 720
31 Chhattisgarh 0.03 0.80 0.04 1.07 0.04 - 1.11
32 Madhya Pradesh 0.05 3.04 0.05 3.48 0.05 3.62
33 Uttarakhand 0.28 - 0.58 0.30 0.77 0.31 0.80
34 Uttar Pradesh 3.43 11.63 3.52 12.23 3.66 12.73

Total - 8.84 80.08 9.16 90.11 953 93.78

#Less than 500 ) ' -
Statement-ll

State-wise targets allocated under PMEGP for 2009-10

SiH _STATE/UT , No. of Projects Margin Money émpbyment (No. of
No. ) (Rs. lakh) persons)
1 L2 - 3 4 5 .
1. UT Chandigarh ' - 50 59.94 500
2. Delhi ' 750 | 899.10 7497
3. Haryana ' 1193 1431.16 ' 11927
4. Himachal Pradesh ' 377 452.14 3763
5. Jammu and Kashmir ' 623 748.14 6238
6. Punjab 1340 1608.02 13398
7.  Rajasthan 3343 4011.54 | 33428
8. Andaman and Nicobar Islands 17 19.98 167
9.  Bihar ' 5367 6440.22 53665
10. Jharkhand ’ 1972 2366.52 ‘ 19716

11. Orissa ' 2455 2946.68 24554
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1 2 3 4 5
12. West Bengal 4595 5513.74 45947
13. Andhra Pradesh 4433 5319.86 - 44337
14. Karnataka 2976 3571.24 29764
15. Kerala 1770 2123.80 17695
16. Lakshadweep 5 6.66 52
17.  Puducherry 50 59.94 500
18. Tamil Nadu 3517 4220.23 35165
19. Goa 72 86.59 719
20. Guijarat 2885 3460.98 28845
21. Dadra and Nagar Haveli 11 13.32 114
22. Daman and Diu 11 13.32 114
23. Maharashtra 5526 6628.91 55242
24. Chhattisgarh 1447 1736.78 14473
25. Madhya Pradesh 3850 4619.82 38501
26. Uttarakhand 534 641.59 5343
27. Uttar Pradesh 9807 11768.96 98072
28. Arunachal Pradesh 86 102.86 861
29. Assam 1709 2050.54 17083
30. Manipur 195 | 235.32 1958
31. Meghalaya 202 241.98 2021
32. Mizoram 100 119.14 993
33. Nagaland 179 215.34 1792
34. Tripura 197 236.06 1965
35. Sikkim 53 62.90 528
Total 61697 74033.32 616937
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[English]
Speedy Impiementation of Highway Projects

2204. SHRIMATI SUPRIYA SULE : Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state :

(a) whether the National Highways Authority of India
(NHAI) has suggested ways and means for speeding up
the implementation of Highway projects in the country
including cutting red tape, limiting private bids and other
measures to obviate delay in sanctioning of Highway
projects;

(b) if so, the details thereof and the reaction of the
Government thereto; '

(c) whether the Government proposes to consider
the said suggestions; and

(d) if so, the details thereof and the time by which
a final decision in this regard is likely to be taken?

THE MINISTER OF STATE [N THE MINISTRY OF -

ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH) : (a) to (d) Review of progress of implementation
of National Highways Development Project (NHDP) is an
ongoing process. Modes of delivery, process of pre-
qualification, expediting land acquisition and effect of global
slowdown, etc. are some of the issues which have been
identified in this regard on the basis of recent review. It
is the endeavour of the Government to ‘address various
issues after due consultations with all concerned to
expedite the execution of various projects.

Special Package for Development of
North Bengal

2205. SHRI PRASANTA KUMAR MAJUMDAR :
SHRI NRIPENDRA NATH ROY

Will the Minister of HOME AFFAIRS be pleased to

state :

(a) whether the State Government of West Bengal
has urged the Union Government to set up a special

ASADHA 30, 1931 (Saka)
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package for the development of North Bengal; and
(b) if so, the reaction of the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) No, Madam.

(b) Does not arise.
Rural Godowns

2206. SHR! N. CHELUVARAYA SWAMY : Wil the
Minister of AGRICULTURE be pleased to state :

(a) the details of godowns set up under Central
Sector Rural Godown Scheme in various parts of the
country including Karnataka;

(b) the number of such godowns proposed to be set
up in the country including Karnataka during the year 2009-
10; and

(c) the extent to which these godowns have been
heipful to farmers in preventing the post harvest losses of
the crops?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) The Ministry
of Agriculture is implementing a Central Sector Scheme of
"Grameen Bhandaran Yojana — (Construction of Rural
Godown) w.ef. 1st April, 2001 through National Bank
for Agriculture and Rural Development and National
Cooperative Development Corporation. Under this scheme,
20691 rural godowns with a capacity of 240.75 lakh MTs
have been sanctioned all over the country and subsidy of
Rs. 553.75 crore has been released upto 31st May, 2009.
The physical and financial progress of the scheme is given
in the enclosed Statement-l and Il respectively.

in the State of Karnataka, 2051 rural godowns with
a capacity of 15.00 lakh MTs with a subsidy of Rs. 44.24
crore have been sanctioned as on 31st May, 2009.

{b) It is proposed to create 20.00 lakh MTs storage
capacity in the country under the Rural Godown scheme
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during 2009-10. The Central Sector Scheme of "Grameen
Bhandaran Yojana' is a demand driven credit linked
scheme. As per the guidelines of the Scheme, the
entrepreneur is free to set up a project under the scheme
according to his choice anywhere in the country depending
upon the economic viability of the project.

The main objectives of the Rural Godown

()
Scheme include creation of scientific storage capacity with

allied facilities in rural areas to meet out various

JULY 21, 2009
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requirements of farmers for storing farm produce,
processed farm produce, agricultural inputs, etc., and
prevention of distress sale by creating the facility of pledge
loan and marketing credit. As per the evaluation report of
the scheme, the scheme has been generally successful
and has been able to meet many of its objectives. Godown
owners are predominantly farmers and have benefited from
the scheme through reducing post-harvest losses, increas-
ing income through higher price realization and enabiing

both savings and investment capability.

Statement-l

Progress of Rural Godown Scheme (Position as on 31/05/2009) — CUMULATIVE (PHYSICAL)

Sl State Sanctioned by Sanctioned by Sanctioned by Total
No. NABARD NCDC (New) NCDC (Renovation)
1 2 3 4 5 6 (3 to 5)
No. of Capacity No. of Capacity No. of Capacity No. of Capacity
projects  in tonnes projects in tonnes  projects  in tonnes  projects in tonnes
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 781 3081632 16 1600 8 800 ‘805 3084032
2. Arunachal Pradesh 1 945 0 0 0 o 1 945 .
3. Assam 171 282044 1 650 0 0 172 282694
4. Bihar 43 81862 738 74950 120 12100 901 168912
5. Chhattisgarh 231 654531 77 258350 0 0 308 912881
6. Goa 3 290 0 0 0 0 3 290
7. Gujarat 4723 1347993 43 122743 19 19600 4785 1490336
8. Haryana 302 1726883 312 35000 243 244817 857 2006700
9. Himachal Pradesh 5 1772 32 3700 0 0 37 5472
10. Jammu and Kashmir 1 100 0 0 0 0 1 100
11. Jharkhand 4 5848 0 0 0 0 4 5848
12. Karnataka 1942 1416149 107 83665 2 240 2051 1500054
13. Kerala 36 33584 80 21085 21 3730 137 58399
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1 2 3 4 5 6 7 8 9 10
14. Madhya Pradesh 1580 3462906 102 93000 120 72616 1802 3628522
15. Maharashtra 1994 2416063 33 178500 17 61300 2044 2655863
16. Meghalaya 4 8985 34 3450 0 0 38 12435

17 Nagaland 1 250 0 0 0 0 1 250
18. Orissa 259 489993 0 0 4 12000 263 ) 501993
19. Punjab 1216 2718048 0 0 208 385600 1424 3103648
20. Rajasthan 573 452169 156 68150 1 1000 730 521319
21. Tamil Nadu 120 409473 169 43488 278 37285 567 490246
22. Uttar Pradesh 212 1202313 27 126900 693 955468 932 2284681
23. Uttarakhand 88 174125 27 19250 4 18600 119 211975
24. West Bengal -2611 1093614 91 9100 0 0 2702 1102714
25. UTs 0 0 01 4000 0 0 1 4000
26. NAFED 0 0 05 30800 0 0 5 30800
27. NCCF 0 0 01 10000 0 0 1 10000
Total 16901 21061572 2052 1188381 1738 1825156 20691 24075109

Statement-l
Subsidy sanctioned and released by NABARD and NCDC (construction + renovation)
(Position as on 31/05/2009) — CUMULATIVE (FINANCIAL)
(Rupees in lakhs)
State NABARD NCDC (Construction) NCDC (Renovation) Total
Eligible Subsidy Eligible Subsidy Eligible Subsidy Eligible .Subsidy
subsidy released  subsidy released subsidy released subsidy released
1 2 3 4 5 6 7 8 9

Andhra Pradesh 11649.6070 9592.6020  8.00 0 0.87 0 11658.477 9592.602

Arunachal Pradesh 6.3000 6.3000 0 0 0 0 6.3 6.3
Assam 1563.5670 1080.0590  3.33 3.33 0 ‘ 0 1566.897  1083.389
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1 2 3 4 5 6 7 8 9

Bihar 304.8200 268.8000 368.98 250.98 51.49 0.50 725.29 520.28
Chhattisgarh 2123.9600 1925.5170 513.87 509.293 0 0 2637.83 2434.81
Goa 1.8555 0.8970 0 0 0 0 1.8555 0.897

Guijarat 5867 6040 3632.5096 35;1.999 247.877 9.236 9.236 6231.839 3889.6226
Haryana 3652.7780 2875.9303 257.81 127.115 65.06 44.43 3975.648 3047.4753
Himachal Pradesh 8.6573 5.3429 33.326 33.320 0 0 41.9833 38.6629
Jammu and Kashmir 0.5000 0.2500 0 0 0 0] 0.5 0.25

Jharkhand 13.9950 4.2870 0 0 0 0] 13.995 4.287

Karnataka 5517.7440 4346.1768 351.108 77.5633 0.30 0.30 5869.152 4424.0401
Kerala 127.4805 105.7565 137.363 45.705 4.26 0 269.1035 151.4615
Madhya Pradesh 11771.8000 9805.7532 273.74 273.740 41.61 41.6050 12087.15 10121.0982
Maharashtra 8277.0000 6477.1620 295.22 260.220 42.40 34.7985 8614.62 6772.1805
Meghalaya 47.3330 29.3783 6.334 6.3335 0 0 | 53.667 35.7118
Nagaland 5.0000 0.8333 0 0 0 0 5 0.8333
Orissa 1556.9650 1242.3304 0 0 5.0 0 1561.965 1242.3304
Punjab 4009.7080 4256.6835 0 0 66.60 66.5980 4076.308 4323.2815
Rajasthan 1406.5650 939.7440 199.866 194.241 1.50 1.50 1607.931 1135.485
Tamil Nadu 1421.5350 1053.0801 146.61 ’134.8472 45,93 15.3350 1614.075 1203.2623
Uttar Pradesh 2629.8720 2367.3492 330.528 268.00 126.6285 ' 126.6285 3087.0285 2761.9777
Uttarakhand 578.0080 452.3020 66.25 63.750 8.85 8.85 653.108 524.902
West Bengal 4349.4770 1912 6018 29.06 25.560 0 0‘ 4378.537 1938.1618
UTs 0 0 15.00 7.50 0 0 | 15 75

NAFED 0 0 114.375 76.875 0 0 114.375 76.875
NCCF 0 0 37.50 37.50 0 0 37.5 37.5

Total 66892.1313 52381.6459 3543.269  2643.75 469.7345 349.781  70905.135 55375.1769
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New Industrial Units

2207. SHRI VIKRAMBHAI ARJANBHAI MADAM : Will
the Minister of MICRO, SMALL AND MEDIUM ENTER-
PRISES be pleased to state :

(a) whether the Khadi @ and Village Industries .
Commussion promotes new industrial units for generating

employment opportunities;

{b)  if so, the number of new industrial units promoted

during each of the last three years, State-wise;

{(c) the number of persons likely to get empioyment
as a result thereof; and

{d) the target fixed for opening new industrial units
and the incentives given for this purpose during the current

year?

THE MINISTER OF STATE OF THE MINISTRY
OF MICRO, SMALL AND MEDIUM ENTERPRISES

(SHRI DINSHA PATEL) : (a) The Government (in the
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Ministry of Micro, Small and Medium Enterprises), through
Khadi and Village Industries Commission. (KVIC), had been
implementing a Central Sector credit-linked  subsidy
the Rurdl Employment Generation
Programme (REGP) from 01.04.1995 to 31.03.2008, in the
rural areas and small towns with population upto 20,000.

scheme, called

Under this Programme, eligible entrepreneurs were
assisted in establishing new village industry units, by
availing of loans from public sector scheduled commercial
banks, selected Regional Rural Banks, cooperative banks,
etc., and also margin money assistance (subsidy) from the

KVIC, for projects with a maximum cost upto Rs. 25 lakh. -

REGP has been discontinued from 2008-09 and a new
scheme titled Prime Minister's Employment Generation
Programme (PMEGP) was approved in August 2008 by
merging the then existing REGP and Pradhan Mantri
Rozgar Yojana (PMRY) schemes of this Ministry. It is a
significant initiative with a higher level of subsidy than
PMRY and REGP. The permissible margin money
assistance provided under PMEGP is as under—

Categories of beneficiaries under PMEGP

Rate of Subsidy
(of project cost)

Beneficiary's
Contribution
(of project cost)

Area (location of project/unit) Urban Rural
General Category 10% 15% 25%
Special Category (including SC/ST/OBC/Minorities/
Women, Ex-servicemen, Physically handicapped,
NER, Hilt and Border areas etc.) 05% 25% 35%

PMEGP is implemented through KVIC as the singie
nodal agency at the national level. At the State/Union
Territories level, the scheme is being impiemented through
field offices of KVIC, State/Union Territory Khadi and
Village Industries Boards and District Industries Centres
(DICs) with involvement of banks.

(b) The State/UT — wise number of village industry
units/micro enterprises assisted under REGP during 2006-
07 and 2007-08, and PMEGP during 2008-09 (provisional
figures) are given in the enclosed Statement.

(c) Around 5,95,451 persons were estimated to have
benefited from additional employment generated under
REGP during 2006-07; 9,75,651 persons during 2007-08
and estimated 3,62,870 persons under PMEGP during
2008-09 (provisionally).

(d) About 61,697 Micro enterprises are likely to be
assisted with utilization of margin money subsidy of
Rs. 740.33 crore as per the tentative targets set for
2009-10.
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Statement

State/UT-wise number of village industries/micro enter-
prises assisted under REGP during 2006-07 and
2007-08, and PMEGP during 2008-09

Sl States/Union Number of Village Number

JULY 21, 2009

No. Territories Industry units of 'Micro
under REGP Entérprises
under
PMEGP*
2006-07 2007-08 2008-09
1 2 3 4 5
1. Chandigarh 2 9 31
2. Delhi 13 12 5
3. Haryana 869 1346 821v
4. Himachal Pradesh 803 1167 340
5 Jammu and Kashmir 1716 2999 1821
6. Punjab - 1022 1625 887
7. Rajasthan 1340 3157 703
8. Andaman and Nicobar 127 97 8
Islands
9. Bihar 849 927 6741
10. Jharkhand 221 239 940
11. Orissa’ | 857 1105 1976
12. West Bengal 2290 7334 5667
13. Arunachal Pradesh 88 186 130
14. Assam 1599 2560 728
15. Manipur 139 77 3
16. Meghalaya 165 409 3
17. Mizoram 990 1290 23

to Questions 156

1 2 3 4 5
18. Nagaland 156 462 31
19. Tripura 212 608 5
20. Sikkim 89 143 4
21. Andhra Pradesh 2113 3105 903
22. Karnataka 1689 2228 2423
23. Kerala 912 1398 389
24. Lakshadweep 0 6 4
25. Puducherry 164 380 42
26. Tamil Nadu 1075 2110 1473
27. Goa 104 128 7
28. Gujarat 412 536 307
29. Maharashtra 2296 2502 3374
30. Chhattisgarh 691 1282 1078
31. Madhya Pradesh 934 - 1333 628
32. Uttarakhand 641 901 378
33. Uttar Pradesh 1509 2624 4414
Total 26087 44285 36287

*Provisional figures.
Naxal and Terror Outfits

2208. DR. PRASANNA KUMAR PATASANI : Will the
Minister of HOME AFFAIRS be pleased to state :

(a) whether India is home to the largest number of
terror and naxa! outfits in the world;

(b) if so, the details of terrorist and naxal outfits
involved in extremist activities within and from outside the

country; and

(c) the steps taken by the Government to check the
activities of such outfits?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) No, Madam.
There are no inputs to suggest that India is home to
the largest number of terror and naxal outfits in the
world.

(b)  Section 35 of the Unlawful Activities (Prevention)
Act, 1967, inter-alia, provides for adding an organization
in the Schedule to this Act. As per available information,
some of the terrorist organizations involved In terrorist
activities in India are mentioned in Schedule.

(¢} The Government has been, on a continuing
basis, reviewing the security arrangements in the light of
the emerging challenges, including terrorist, and naxalite
activities and a number of important decisions and
measures have been taken. These measures include
augmenting the strength of Central Para-Military Forces;
amendment of the CISF Act to enable deployment of CISF
in Joint venture or private Industrial undertakings;
establishment of NSG hubs at Chennai, Kolkata, Hyderabad
and Mumbai; employment of DG, NSG to requisition aircraft
for movement of NSG personnel in the event of any
emergency; strengthening and re-organising of Multi-
Agency Centre to enable it to function on 24 x 7 basis for
real time collation and sharing of intelligence with other
intelligence and security agencies; and development of
online and secure connectivity between Multi-Agency
Centre, Subsidiary Multi-Agency Centres and State Special
Branches. Further, the Central Government supplements
the efforts of the State Governments by providing
assistance for security and development which, inter-alia,
include deployment of CPMFs, CoBRA Battalions, provision
of funds for modernization of weapons and for other socio-
economic and developmental works. The Unlawful Activities
(Prevention) Act, 1967 has been amended and notified in
2008 to strengthen the punitive measures to combat
terrorism. The National Investigation Agency has been
constituted under the National Investigation Agency Act,
2008 to investigate and prosecute offences under the Acts
in the Schedule. '

~ Schemes for Small Industries

2209. SHRI ANTO ANTONY : Will the Minister of
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MICRO, SMALL AND MEDIUM ENTERPRISES be pleased
to state :

(a) whether the Government has initiated special
schemes for Non-Resident Indians to start Micro, Smalt and
Medium Enterprises (MSMEs) in the country;

(b) if so, the details thereof;

(c) whether the Government proposes to reconsider
the percentage of bank credit being disbursed to MSMEs;

(d) if so, the details thereof; and

(e) the steps taken by the Government to meet the
challenges being faced by the MSMEs due to global
recession?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI DINSHA PATEL) : (a) and'(b) The promotion and
development of micro, small and medium enterprises
(MSMEs) is primarily the function of the respective State
Government/Union Territory (UT) Administrations. The
Central Government supplements the efforts of the States/
UTs by providing supportive measures to boost the
development and promotion of MSEs and enhance their
competitiveness. The Ministry has no specific/special
scheme for NRis to start MSMEs in the country.

(c) and (d) The Government has in 2005 announced
a 'Policy Package for Stepping up Credit to Small and
Medium Enterprises (SMEs)' which, inter alia include: (i)
public sector banks to fix their own targets for funding
SMEs in order to achieve a minimum 20 per cent year-
on-year growth in credit to the SME sector, (i) public sector
banks to follow a transparent rating system with cost of
credit linked to the credit rating of the enterprises, (iii)
commercial banks to make concerted efforts to provide
credit cover on an average to at least 5 new micro, small
and medium enterprises at each of their semi-urban/urban
branches per year and (iv) adoption of cluster-based
approach by banks for SME financing.

(e) The steps taken by the Government, the Reserve
Bank of India (RBI) and the Public Sector Banks to meet
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the challenges being faced by the MSMEs due to global
recession inter alia, include: (i) extending the loan limit
under Credit Guarantee Scheme from Rs. 50 lakh to Rs.
1 crore with a guarantee cover of 50vper cent; (ii) increasing
the guarantee cover under Credit Guarantee Scheme from
80 per cent to 85 per cent for credit facility up to Rs. 5
lakh; (iii) an advisory to Central Public Sector Enterprises
" 1o ensure prompt payment of bills of MSMEs; (iv) interest
subvention of 2 per cent in pre and post-shipment export
credit to small and medium enterprises (SME) sector; (v)
refinance limit of Rs. 7,000 crore to Small Industries
Development Bank of India (S!IDBI) for incremental on-
lending to the micro and small enterprises (MSE) sector,
(vi) Qrant of need-based ad hoc working capital demand
loans upto 20 per cent of the existing fund-based limits;
and (vii) reduction in interest rates for borrowing by
micro enterprises by 1 per cent and in respect of SMEs

by 0.5 per cent.
Funds to North Eastern Council

2210. SHRI SANJOY TAKAM : Wilt the Minister of
DEVELOPMENT OF NORTH EASTERN REGION be

pleased to state :

(a) the funds earmarked for the North Eastern
Council {NEC) during the Eleventh Five Year Plan,

(b) whether NEC considers Inter-State Road Projects

only;
(c) if so, the details thereof;

(d) whether NEC proposes to underiake inter-district
connectivity of roads in Arunachal Pradesh; and

) (e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION
(SHR! B.K. HANDIQUE) : (a) The Planning Commission has
approved an allocation of Rs. 7394 crores for the North
Eastern Council for the Eleventh Five Year Plan.

(b) and (c) The Clause 4 (a) (2) of the North Eastern
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Council Act, as amended in 2002, provides that while
formulating the regional plans for the North Eastern area,
the Council shall give priority to schemes and projects
which will benefit two or more States, except in case of
Sikkim where the Council can formuiate State specific
projects. In a meeting chaired by Hon'ble Prime Minister
in October, 2006 it was decided that the NEC should
concem itself only with the inter-state projects with wide
ranging impact. In view of this, only the projects, including
the road projects, with inter-state implications are
considered by the NEC.

(d) and (e) Based on the proposals received from the
North Eastern States, the North Eastern Council has
identified 56 roads, proposed to be taken up during
Eleventh Five Year Plan which also includes 8 roads in
Arunachal Pradesh having inter-state/inter-district connec-
tivity. The Planning Commission has accorded, in principle,
approval for taking up 16 roads during Eleventh Five Year
Plan which include two inter-state road projects . of
Arunachal Pradesh. The roads of Arunachal Pradesh which
have been approved are Longding-Nokjan road via Chatting
Village and Tamin-Dolungmukh road.

[Translation]
Relief to Grape Producers

2211. SHRI HARISHCHANDRA CHAVAN : Will the
Minister of AGRICULTURE be pleased to state :

(a) ~ whether grape producers had suffered heavily
due to unseasonal rains and hailstorms in the various parts
of the country including Maharashtra;

(b) if so, the details thereof; and

" (c) the steps taken/proposed to be taken by the
Government to provide relief to the grape producers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUT!ON (PROF. K.V. THOMAS) : (a) and (b) The
information is being collected and will be laid on the Table

of the House.
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(c) There are two schemes for proviéion of
assistance in the wake of natural calamities including
hailstorm, namely, - Calamity Relief Fund (CRF) and
National Calamity Contingency Fund (NCCF); Undel;'the
extant norms of expenditure for assistance from CRF/
NCCF, input subsidy is admissible to small and marginal
farmers for crop loss of 50% and above, @ Rs. 2000/
-per hectare in rainfed areas, Rs. 4000/- per hectare for
areas with assured irrigation and Rs. 6000/- per hectare
for all types of perennial crops. Input subsidy is
also admissible to other farmers\ (other than small and
marginal farmers) for crop loss of 80% and above at the

above rates for 1 hectare per farmer for natural calamity

occurring for first time and upto 2 hectares per'farmer
for successive natural calamities, irrespective of the size
of holding.

[English]
Tamil Nadu Agricultural University

2212. SHRI S.S. RAMASUBBU : Will the Minister of
AGRICULTURE be pleased to state : :

-

(a) whether the Union Government propose to
upgrade the Tamil Nadu Agricultural University; '

(b) it so, the details thereof;

(c) whether the Union Government has sanctioned
funds for the purpose; '

(d) if so, the details thereof; and

(e) the allocation made to Tamil Nadu under various
Centrally Sponsored. Schemes for the agriculture sector
during .each of the last three years and the current

year?

THE MINISTER OF STATE IN THE MINISThY OF .

AGRICULTURE AND MINISTER OF STATE' IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) Higher
Agricultural Education is a State subject. Establishment and
upgradation of States Agricultural Universities are in the
purview of the State Government concerned. Accordingly,

ASADHA 30, 1931 (Saka)
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upgradation of Tamil Nadu Agricultufal University pertains
to the State Government of Tamil Nadu. However, the Union
Government had announced a special grant of Rs. 50.00
crores during 2007-08, for development of the Tamil Nadu
Agricultural Universify.

‘ (c) and (d) The special grant df Rs. 49.99 crores has
been relgased to the Tamil Nadu Agricultural . University
during the period (2007-10) as below.— ..

(Rs. in lakhs)
St Head . Sanction 'F{eleased
No. ‘ ’ :
2007-10 2007:08 2008-09 2009-10
1. HRD . 270 13 . 9% . 39 -

2. Contingencies 1459 575 742 142

3. Equipments 2199 1310 669 ° 220
4. Works 680 295 322 63
5. Land 23 0 23 0

6. Fixtures and 368 185 148 35
Furniture ’ '

Total 4999 2500 2000 499

(e)' Under the various Central Schemes, allocations
of Rs. 48.29 crores for 2006-07, Rs. 67.31 crores for
2007-08, Rs. 68.23 crores for 2008-09 and Rs. 48.13 crores
for 2009-10, including the special grant, have been made
by the Indian Council of Agricultural Research and
Government of India for the Tamil Nadu Agricultural

_ University.

Additionally, under the various Centrally Sponsored

‘Schemes, Rs. 182.88 crores for 2006-07,” Rs. 640.66

crores for 2007-08, Rs. 419.75 crores for 2008-09 and
Rs. 177.04 crores for 2009-10 have been allocated by the
Department of Agriculture and Cooperation; - Ministry of -
Agriculiure to the State of Tamil Nadu for the agriculthre

sector.
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[Translation]

Corruption in FCI

2213. SHRI YASHBANT LAGURI :
SHRI GORAKH PRASAD JAISWAL :

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state :

‘(a) whether cases of corruption have been reported
in the FCI;

(b) if so, the details of the number of incidents of
corruption/inefficiency reported in the FCI during each of
the last three years and the current year;

{¢) whether responsibility of erring officials has been -

fixed in this regard;
(d) if so, the details thereof;

(e) whether FCl is discharging its duties and
obligations cast on it, efficiently;'

() whether the Government is satisfied with the
efficiency level of FCI; and

JULY 21, 2009

to Questions 164

(9) if'so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and
{(b) Yes, Madam. The details are given in the enciosed
Statement-1.

(c) and (d) Yes, Madam. The details are given in the

~enclosed Statement-Il.

(e) Yes, Madam. Proper surveillance on officers of
doubtful integrity and officers who are placed on the
agreed list is maintained. In 2009, fifty officials have been
placed under suspensioﬁ. The details of action taken since

2006 are given in the enclosed Statement-lil.

(f) and (g) Yes, Madam. The Food Corporation of India
was established under the Food Corporations Act, 1964
with the objective to undertake the purchase, storage,
movement, transportation, distribution and sale of foodgrains
and other food stuffs to ensure food security of the country.
The FCI is a non-profit making organization and is
discharging its duties efficiently.

Statement-|

Details of the number of incidents of corruption/inefficiency reported in the FCI during each of
the last three years and the current year

Nature of irregularity

2006. 2007 2008 2009
(upto June)

Acceptance of illegal gratification/disproportionate assets 11 10 6 8
Defalcation of accounts/misappropriation 79 70 62 49
Misappropriation of dead stocks/construction of godowns 6 11 20 8
Purchase of sub standard- stocks 569 , 288 121 148
Award of Handling and Transport contracts 3 1 6 8
TTansiUStérage Losses 1V195 850 369 335
' Administrative lapses/miscellaneous 141 142 213 174
Total . 2004 . 1382 ' 797 730
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Statement-ll

Detail of punishment imposed on the delinquents during the last three years and upto June, 2009.

Nature of Penalty imposed 2006 2007 2008 2009
' (upto June)
Dismissal/removal/compulsorily retired 79 ' 50 18 9
Reduction in rank 30 46 14 7
Reduction in time scale of pay 318 274 281 87
Withholding of increment 216 195 ' 107 43
Recovery from pay of the loss céused to FCI 1731 1821 1496 . 463
Withholding of promotion 2 66 7 1
Censure 382 358 a76 159
Warning issued/exoneration/cases closed 323 400 376 | 132
Statement-Il]

List of category-wise officials placed under suspension during the last three years ahd
the current year upto June, 2008. )

\

Year Cat. | Cat. Il - Cat. Il Cat. IV Total

2006 1 31 73 6 111

2007 3 10 35 5 53

2008 2 6 20 5 . 33
2009 (upto June) 3 19 25 3 | 50
[English] State-wise; and

Progress of Khadi and Village Industries

2214, PROF. RANJAN PRASAD YADAV : Will the
Minister of MICRO, SMALL AND MEDIUM ENTERPRISES
be pleased to state :

(a) whether the progress of Khadi and Village
Industries in various States including Bihar far from’
satisfactory; ‘

(b) . if s0, the details thereof and the reasbns therefor,

(c) the remedial measures taken by the Government

~in this regard?

- THE MINISTER OF STATE-OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI DINSHA PATEL) (a) and (b) The  overall
performance of khadi and village industries (KVI) in terms
of production and sales of the KVi sector as well as
employment during each of the last three years in. various
States including Bihar is given below:—
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Year Production (Value Rs. crore) SALES (Value Rs. crore) Estimated Cumulative
employment (lakh persons)

Khadi VL Khadi V. Khadi K

2006-07 491 52 13537.19 663.19 16899.21 8.84 o 80.08
2007-08 - 543.39 16134.32 724.39 20819.09 o 9.16 90.11 _
2008-09* 565.12 16779.69 854.78 21668.48 v9.53 | 93.78 |

*Provisional

It may be seen from the above table that estimated
production " and sales of KVI products as well as
employment generated in the KVI sector are showing
increasing trend. The estimated production in KVI sector
and cumulative employment generated in Bihar are also
showing growth pattern similar to the all India trend during
the last three years. The KVI production has grown in Bihar
at 13% annually higher than the national figure of 11.256%.
State-wise details of production, sales and employment
including Bihar during last three years are given in the
enclosed Statement-l, Il and Uil respectively.

(¢) In order to promote khadi and villége industries,
the Government in the Ministry of Micro, Small and Medium
Enterprises (MSME) is implementing various programmes/
‘schemes through Khadi and Viliage Industries Commission
(KVIC), viz. Interest Subsidy Eligibility Certificate (ISEC)
scheme for providing bank loans to khadi and polyvastra
‘units at subsidized rates of interest, Rural Industries
Service Centres (RISC) for seiting up of common facility
centers (CFCs) to provide infrastructural support and
services to village industries, Scheme of Fund for
Regeneration of Traditional Industries (SFURT!) for
development clusters in khadi, village industries and coir
sectors, Product Development, Design Intervention and

Packaging (PRODIP) for improved design and paCkéging
of khadi garments, Research and Development and other
support services, viz., marketing, export promotion,.
exhibitions at district, State, zonal and national level, design
facility, brand building, etc. '

Besides, 'Prime Minister's Employment .Generation
Programme' (PMEGP) has been introduced during
2008-09 which is a Significant initiative for setting up micro
enterprises in rural and urban areas with a higher level
of subsidy by mérging existing Rural Employment
Generation Programme (REGP) and Pradhan Mantri
Rozgar Yojana (PMRY) of this Ministry to generate
additionai erhployment opportunities (around 38 lakh)
during 2008-09 to 2011-12 with a total plan outlay of Rs.
4735 crore including Rs. 250 crore for backward and
forward linkages. In khadi sector, two new schemes have
been introduced namely, 'Workshed Scheme for Khadi
Artisans' for providing assistance for construction of
worksheds for better work environment and the 'Scheme
for enhancing productivity and competitiveness of Khadi
Industries and Artisans' to assist 200 khadi institutions to
make khadi industry competitive with more market driven
and profitable production by replacement'of obsolete and
old machinery and equipment. )

Statement-l

State-wise details of production, sales and empioyment during 2006-07 5

Sl States/UTs

Production (Value: Rs.. lakh)

" Cumulative Employment'
(lakh Persons)

Sales (Value: Rs. lakh)

No." - J

Khadi vi Khadi V! Khadi - Vi
1 2 3 4 5 6 7 8
1. Chandigarh 0.35 1757.42

61.55 2966.49 # 0.15
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1 2 3 4 5 6 7 "8
2. Delhi 179.54 5588.29 1700.84 5946.26 0.04 0.27
3. Haryana 3687.01 48023.45 3692.56 61760.24 0.38 2.07
4. Himachal Pradesh . 356.50 35648.79 974.43 43816.15 0.08 1:55\ '
5. Jammu and Kashmir . 719:54 30131.99 898.43 _37104.2& . 0.24 1.65
6. Punjab 1009.25 58854.81 1177.06 63204.11 0.41 245
7. Rajasthan 2887.99 123005.95 3727.09 157534.11 0.62 6.42
8. Andaman and- Nicobar 0.00 1676.10 0.00 2321.29 0.00 0.20
Islands

9. Bihar 764.26 26243.42 1244.85 32043.12 1.02 1.96
10. Jharkhand 311.78 6607.97 887.57 91%1.82 0.03 " 0.32
11. Orissa 251.99 28218.43 260.01 32300.52 0.03 2.58
12. West Bengal 4855.40 58551.80 2415.40 76636.51 | 0.69 5.75
13. Arunachal Pradesh 6.76 1918.45 14.05 2900.29 # 0.07.
14. Assam 490,8;5— ~29838.13 424.12 46913.27 \0.12 2.36
15. Manipur 62.50 7273.69 62.03 4 7495.21 0:01 0.65
16. Meghalaya 4.21 6419.31 5.58" 8997.72 # 0.35
17. Mizoram 59.82 . 14179.79 3.35 20216.68 # 0.64
18. Nagaland 74.85 7672.83 74.48 10002.76 0.01 0.43
19. Sikkim 6.28 | 2330.58 8.70 4810.35 # 0.19
20. Tripura . 8.46 5461.55 48.55 6766.64 # 0.{5
21. Andhra Pradesh 1539.84 92568.42 935.73 109815.80 0.26 5.92
22. Karnataka 3445.66 104353.79 3596.62 121738.85 0_.29 3.33
23. Kerala 1512.22 66927.29 3443.35 73756.94 0.12. 3'51,
24. Lakshadweep 0.00 155.13 0.00 169.58 - 0.00 0.01
25. Puducherry 6.56 759.1 6 1141.56 1630.22 # 0.08
26. Tamil Nadu 6245.36 91367.21 7470.80 115309.82 0.40 1281
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1 2 3 4 5 6 7 8
27. Dadra’ and bNagar Haveli 0.00 92.26 0.00 87.61 0.00 0.01
28. Goa 0.00 3850.12 0.00 6111.99 0.00 0.16
29. Guijarat 2908.33 56566.12 4247.01 80201.08 0.28 1.24
30. Maharashtra 292.18 155974.72 1283.74 178597.44 0.02 6.45
31. Chhattisgarh 697.50. 25837.69 678.66 33421.27 0.03 .0.80
32. Madhya Pfadesh 561.37 73968.41 1643.46 100766.50 0.05 3.04
33. Uttarakhand 1051.67 15258.89 1887.83 16465.45 0.28 0.58
34. Uttar Pradesh 15153.60 166607.51 22309.43 218940.32 3.43 11.63

Total 49151.64 1353719.47 66318.84 1689920.69 8.84 80.08
#Less than 500

Statement-ll

State-wise details of production, sales and employment during 2007-08

Sl States/UTs Production (Value: Rs. lakh) Sales (Value: Rs. lakh) Cumulative Employment
No. (lakh Persons)
Khadi Vi Khadi ' Khadi Vi
1 2 3 4 5 6 7 8
1. Chandigarh 0.39 1781.83 58.55 3050.05 * 0.18
2. Delhil '. 218.73 5630.55 2130.27 6118.33 0.04 0.27
3. Haryana 4496.59 61883.86 378v4.67 81683.96 0.39 2.53
4. Himachal Pradesh 392.87 41924.53 755.85 55643.91 0.08 1.81
5. Jammu and Kashmir 1223.26 38913.50 1565.02 48626.29 0.25 2.10
6. Punjab 1128.00 74427.40 1225.64 84702.80 0.42 2.83
7. Rajasthan 3166.94 142388.44 4776.41 183906.72 0.65 7.40
8. Andaman and Nicobar 0.00 1733.89 0.00 2549.92 0.00 0.20
Islands
9. Bihar 856.94 32029.86 1322.66 39782.50 1.02 2.06
10. Jharkhand 334 .51 8883.57 916.04 12203.85 0.03 0.41
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1 2 3 4 5 6
11. Orissa 294.51 34077.35 252.31 41924.80 0,03 2.82
12. West Bengal 5490.35 86028.86 2697.45 118790.73 0.72 '_ 6.93
13. Arunachal Pradesh 9.41 2927,51 14.57 5038.17 # 0.09
14. Assam 618.00 40008.88 455.68 65878.13 0.14 2.84
15. Manipur 67.89 7640.64 65.60 8040.88 0.01 0.64
16. Meghalaya 6.32 9101.85 5.81 12361.95 # 0.39
17. Mizoram 0.34 17390.14 3.52 27605.86 # 0.81
18. Nagaland 55.95 9500.49 78.47 13095.19 0.01 0.51
19. Sikkim 0.00 3130.99 9.02 6605.74 # 0.22
20. Tripura 2,67 7969.81 55.32 11241.16 # 059
21. Andhra Pradesh 2211.83 117646.15  1116.24 145720.08 0.27 6.91
22. Kamataka 3854.84 11934452  3842.60 143874.71 0.31 3.94
23. Kerala 1574.22 77648.66 3866.00 89479.68 0.13 4.00
24. Lakshadweep 0.00 166.69 0.00 220.63 0.00 #
25. Puducherry 6.95 1261.65 83.64 2498.10 # 0.09 -
26. Tamil Nadu 6316.39 107379.90  8349.20 138937.14 0.43 13.42
27. Dadra and Nagar Haveli 0.00 92.26 0.00 87.61 0.00 7 0.01
28. Goa 000 4388.57 49.57 6851.78 0.00 0.16
29. Gujarat 3309.33 62569.32 4431.66 88219.47 0.29 1.48
30. Maharashtra 395.52 16807822  1360.63 197089.84 003 6.92
31. Chhattisgarh 969.62 33232.52 787.45 4530053 0.04 1.07
32. Madhya Pradesh 888.10 84615.47 1778.43 116029.51 0.05 3.48
33. Uttarakhand 1165.89 18810.00 2367.44 . 23609.61 0.30 0.77
34. Uttar Pradesh 1528250 19082448 2423369  255139.33 3.52 12.23
Total 54338.86 161343236  72439.41  2081908.96 9.16 90.11

#lLess than 500
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_Statement-li

State-wise details of production, sales and employment during 2008-09 (Provisional)

Sl. - States/UTs ‘ Production (Value: Rs. lakh) ‘Sales (Value: Rs. lakh) Cumulative Employment
No. (lakh Persons)
| Khadi Vi Khadi | TV Khadi Y
1 2 " 3 4 5 6 7 8
1. Chandigarh 0.41 1853.10 69.09 3172.05 # 0.19
2. Delhi : 227.48 5855.77 2513.72 6367.96 - 0.04 - 0:28
3. Haryana 4676.45 64359.21 446591 85016.67 0.41 2.63
4. Himachal Pradesh | 408.58 ' 43661 .51 \ 891.90 57914.18 | 0.08 1.88
5. © Jammu and Kashmir 1272.19 40470.04 | 1846.72 506i0.24 0.26 2.19
6. Punjati ' 1173.12 77404.50 1446.26 88158.67 0.44 2.95
7. Rajasthan 3293.62 148084.00 5636.16 191410.10 0.68 | 7.70
8. Andaman and Nicobar . 0.00 1803.25 0.00 7 2653.96 '0.00 i 0.21
Islands ’
9. Bihar 891.22 33311.05 1560.74 41405.63 1.06 2.14
10. Jharkhand 347.59 9238.91 1080.93 12701.77 0.03 0.43
11. Orissa 306.29 35440.44 297.73 43635.33 0.03 | 294
12. West Bengal 5709.96 89470.01 3182.99 1 123637.40 0.75 7.21%
13, Aruﬁachal Pradesh 9.79 3044.61 1719 5243.73 # 0.09
14. Assamv : 642.72 41609.24 537.70 68565.96 - 0.15 2.\96
1; Manipur 70.61 7946.27 77.41 8368.95 0.01 - 0.67
16.. Meghalaya 6.57 : | 9465.92 6.86 12866.32/ | # 0.41
17." Mi:z&arh ' ‘ _ 0.35 ' 18085.75 v 4.15 28732.18 0.00 0.84
18. Nagaland ) 58.19 9880.51 | 92.59 13629.47 _ 0.01 0.53 ~v
19. Sikkim _ 0.00 3256.23 10.64 6875.25 # 0.23
20. Tripura | _ V 2.78 | 8288.60 65.28 - 11699.80 # . 061

21. Andhra Pradesh 2300.30 122352.00 1317.16 151665.50 0.28 7.19
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1 2 . 3 4 5 6 g 7 8
22. Karnataka 4009.03 124118.30 4534.27 149744.80 0.32 4.10
23. Kerala 1637.19 80754.61 4561.88 93130.45 0.14 4.16
24. lLakshadweep 0.00 173.36 0.00 229.63 0.00 O.OOV
25. Puducherry 7.23 1312.12 98.70 260002 -~ # 0.09 -
26. Tamil Nadu 6569.05 111675.10 .  9852.06 144605.80 | 0.45 13.97
27. Dadra and Nagar Haveli 0.00 95.95 0.00 91.18 0.00 | 0.01
28. Goa 0.00 4564.11 58.49 7131.33 0.00 0.17
29. Gujarat 3441.70 65072.09 5229.36 91818.82 030 - 1.54
3‘03 Maharashtra 411.34 174801.30 1605.54 205131.10 | 0.03 | 720
31. Chhattisgarh 1008.40 34561.82 929.19 4—714_8.79 0.04 1.11
32. Madhya Pradesh 923.62 ‘88000.09 2098.55 120763.50 0.05 3.62
33. Uttarakhand . 121253 19562.40 2793.58 24572.88 0.31 .0.80
34. Uttar Pradesh 15893.80 19845750  28595.75 265549.00 - 3.66 12.73
Total .5.6512.41 1677969.67  85478.50  2166848.42 9.53 93.78

#less than 500

Cultivation of Pulses

2215. SHRI KALIKESH NARAYAN‘SINGH DEO : Will
the Minister of AGRICULTURE be pleased to state :

(a) whether the Government proposes to increase
the area under cultivation of pulses during the current plan
period;

(b) if so, the details of the Central Scheme

undertaken for the said purpose;
(c) the funds earmarked under the scheme;

(d) whether there is a vast scope to increase the
-areas under pulses cultivation in- Orissa;

(e) if so, the funds sanctioned for the same;

and

() the incentives granted to the farmers growing
pulses particularly in the KBK districts of the State?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) The
Government of India is implementing a Centrally Sponsored
Scheme i.e. Integrated Scheme of Oilseeds, Pulses, Oil
Palm and Maize (ISOPOM) in 14 major pulées growing
States w.e.f. 1.4.2004. Under ISOPOM, flexibility has been
given to the States for implementation of pulses
development programme based on regionally differentiated
approach for enhancing production and productivity of
pulses. :

Government of India has also launched the National
Food Security Mission (NFSM) covering rice, wheat and
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pulses in 2007-08. Under NFSM-Pulses, 171 districts of
14 major pulses growing States have been taken for
bringing 4 million ha additional area under pulses through
promotion of intercropping and by utilization of rice fallows.
Assistance is provided for production of breeder seed,
purchase of breeder seeds, production and distribution of
foundation and certified seeds, integrated nutrient manage-
ment, lime/gypsum, micronutrients, integrated pest man-
agement, distribution of sprinkler sets, zero till seed drills,
multiple crop planter, seed drills, rotavator, diesel pump
sets, knapsack sprayers, extension and mass media
campaign, award etc.

() The allocation under ISOPOM and NFSM-Pulses
during last three years of Xl plan is as under:—

(Rs. in lakh)
Year ISOPOM NFSM-Pulses
2006-07 525.00 —
2007-08 900.00 9691.00
2008-09 575.00 28593.00

(d) to (f) Considering the scope of pulses production
in Orissa, the Government India has approved an
annual action plan of Rs. 180.75 lakh (Central Share)
under ISOPOM and Rs. 2473.88 lakh under NFSM-Puises
for the State during 2009-10. The schemes provide
assistance to the pulses growers on approved components
of the schemes in the State of Orissa including KBK

districts.
Decontrol of Sugar Sector

2216. SHRI M. SREENIVASULU REDDY : Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the subsidy bill on sugar sector has

risen abnormally;

(b) if so, the details thereof and the -reasons

therefor;
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(¢) whether the Government proposes'to take any
measures including the complete decontrol of sugar sector
to rein in the subsidy bill;

(d) if so, the details thereof, and

(e) the extent to which the prices of sugar in
the open market are likely to be affected as a result
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) The
amount of subsidy given to the food Corporation of India
(FCI) to recoup the losses of FCI/States/UT Administrations'
agencies in distribution of levy sugar in the country is as

given below:—
(Rs. in crore)
Sl Year Amount of subsidy
No.
1. 2006-07 182.48
2. 2007-08 ' 67
3. 2008-09 82.13

it may be seen from the above that there is no
abnormal increase in Subsidy bill.

(c) to (e) Do not arise.
[Translation]
Six Laning of National Highways

2217. SHRI DEVJI M. PATEL : Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to

state :

(@) whether six laning of certain NHs is being
undertaken by the National Highways Authority of India;

(b) if so, the length of such National Highways,
State-wise including in Rajasthan;
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(c)% the expenditure incurred on the such road
projects during last three years and the current year
alongwith the length of roads constructed:;

{d) whether six laning of National Highway No. 17
from Abu Road to Jodhpur is also being undertaken;
and

(e) if so, the progress thereon, the expenditure
incurred and the time by which the work is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
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ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH) : (a) and (b) Yes, Madam. State-wise details of
stretches of National Highways, where six-laning is in
progress are given in the enclosed Statement-I.

{c) Details are given in the enclosed Statement-il.

(d) The stretch from Abu Road to Jodhpur is not a
part of NH-17. Six-laning of Abu Road to Jodhpur is not
included under National Highways Development Project
(NHDP).

(e) Does not arise.

Statement-|

State-wise details of stretches of National Highways, where six laning is in progress.

SI. NH No. Station from to Length (km.) State

No.

1 1 Panchi Gujran to Kamaspur (Sonepat) (NS-17/HR) 217 Haryana

2 47 Vadakkancherry-Thrissure Section 30 Kerala

3. 1 Panipat to Panchi Gujran (NS-89/HR) 20 Haryana '

4. 7 Bangalore-Hosur Section of NH-7 14.38 Karnataka

5 8 Vadodara to Bharuch Package BOT-| 83.3 Gujarat

6 8 Bharuch to Surat Package BOT-II 65 Gujarat

7 5 Chennai-Tada 434 Tamil Nadu

8 8 Gurgaon-Kotputli-daipur 64.3 Haryana
161.3 Rajasthan

9 8 Surat-Dahisar 1 16.23 Gujarat
120.77 Maharashtra

10. 5 Chilkaluripet-Vijayawada 82.5 Andhra Pradesh

11. 1 Panipat-Jalandhar 116 Haryana

175 Punjab
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Statement-il

to Questions 184

Project-wise details of expenditure incurred during last three years and upto June, 2009

Sl Name of the Project State Length Length Year-wise Expenditure (Rs. in crore)
No. . : (km) completed
{km}) 2006-07 2007-08 2008-09 2009-10
(upto
June' 09)
1. Panchi Gujran-Kamaspur' Haryana 21.7 21.7 12.41 18.39 20.27 9.61
(Km. 44.300 to 66 of NH-1) NS/17
(HR)
2. Vadakkancherry-Thrissure Section Kerala 30 0 0.00 0.00 0.00 0.00
3. Panipat-Panchi Gujran Haryana 20 20 5.27 24.13 67.34 16.98
(Km. 66.00 to 86.00 on NH-1) ’
NS-89/HR
4. Banglore-Hosur Section of NH-7 Karnataka 14.38 1 0.00 36.20 41.89 14.50
(Km. 18.750 to Km. 33.130)
5. Vadodara-Bharuch Section Guijarat 83.3 83.3 0.00 269.66 468.67 49.89
(Km. 108/700 to 192/000 of NH-8)
Pkg.-1
6. Bharuch-Surat Section Gujarat 65 471 0.00 287.49 259.73 90.55
(Km. 198/000 to 263.400 of NH-8)
Pkg.-ll
7. Chennai Tada Tamil 434 0 0.00 0.00 0.00 0.00
(Km. 11.00 to Km. 54.40) on NH-5 Nadu
8. Gurgaon-Kotputli-Jaipur Haryana/ 225.6 0 0.00 0.00 0.00 1.90
(Km. 42.70 to Km. 273.00) on NH-8  Rajasthan '
9. Surat-Dahisar Gujarat/ 239 0 0.00 0.00 0.00 0.00
(Km. 263.00 to Km. 502.00) on Maharashtra
NH-8
10. Chilkaluripet-Vijayawada Andhra
(Km. 355 to Km. 434.15) on NH-5 Pradesh 82.5 0 0.00 0.00 0.00 0.00
11. Panipat-Jalandhar . Haryana/’ 291 0 0.00 0.00 0.00 112.62

(Km. 96.00 to Km. 387.10) on NH-1 Punjab
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[English]
Children Affected by TV Programme

2218. SHRI PONNAM PRABHAKAR : Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state :

(a) whether the Government are aware of adverse
impact of television programmes on children; and ‘

(b) if so, the details thereof and the steps being
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI CHOUDHURY
MOHAN JATUA) : (a) and (b) With a view to containing
the adverse effect of programmes and advertisements
on viewers, specially the children, the Government had
set up a-Committee to review the existing Programme and
Advertisement Codes prescribed under the Cable
Television Networks (Regulation) Act, 1995 and rules
framed thereunder. The Committee has submitted its
report on 5.3.2008 which is available on the Ministry's
website http/mib.gov.in. Further, consultations with the
_ stakeholders is required before arriving at a broad

consensus.

The Government has also constituted an Inter-
Ministerial Committee (IMC) to look into the violations of
the Programme and Advertising Codes. prescribed under
the Cable Television Networks (Regulation) Act, 1995 and
rules framed thereunder. The IMC either suo-motu or on
receipt of complaints looks into the violation and thereafter
gives its recommendations to the Government, based on

which action is taken as per rules.
Consumer Welfare Fund

2219. SHRI SUSHIL KUMAR SINGH : Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

TION be pleased to state :

(@) the current corpus of the Consumer Welfare
Fund;
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(b) whether the funds provided under the said
scheme were fully utilised by the agencies involved
therein;

(c) if so, the details of allocation and utilisation of
the said fund during each of the last three years and the

current year;
(d) if not, the reasons therefor;

~(e) whether utilisation certificates in respect of
funds released under the said scheme have been

received;
(i if so, the details thereof;
(g) if not, the reasons therefor, and

(n) the remedial steps taken in thié regard?

THE MINISTER OF STATE IN THE MINISTRY OF

" AGRICULTURE AND MINISTER OF STATE IN THE

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) The current
corpus of the Consumer Welfare Fund as on 30.6.2009
is Rs. 117.07 crore. A

(b) and (c) The information is as under:—

"Rs. in crore

Year Amount Allocated Amount Utilised
2006-07 33.00 - 6.72
2007-08 20.60 » 8.75‘
2008-09 16.08 4.91
2009-10 13.90 0.82

(d) The reason for less utilization is due to adequate
number of viable projects‘ not being received.

(e) to’ (h) As on 30.06.2009 there are 36 utilisation
certificates (UC) not received from Voluntary Consumer
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Orginsations (VCOs). The Department has been pursuing
with concerned VCOs to submit UCs. Those who have
not submitted despite this, the concerned State Govern-
ments are requested to recover the amount directly from
VCOs.

[Transiation]
Special Rights to Armed Forces

2220. SHRI ADHIR CHOWDHURY : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) whether the Government proposes to delegate

special rights to the armed forces;
(b) if so, the details thereof; and
(¢) the time by which it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN) :
(a) to (c) No, Madam. Section 4 of the Armed Forces
(Special Powers) Act, 1958 already confers special powers
to the Armed Forces of the Union while conducting
operations in the area declared 'disturbed’ under section
3 of this Act.

Setting up of New Ethanol-based
Mega Projects

2221. SHRI RADHA MOHAN SINGH : Wiil the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the Union Government has received

proposals from States including Bihar for setting up of new

ethanol-based mega project;

(b) if so, the details thereof alongwith the present
status of the said proposals; and

{c) the steps taken by the Government to expedite
the process for setting up of ethanol-based projects in the

States?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) No,
Madam.

(b) and (c) Does not arise.
[English]
Alternative Modes of Delivery of Highways

2222. SHRI SURESH KALMADI :
SHRI MADHU GOUD YASKHI :
-SHRI EKNATH MAHADEO GAIKWAD :
SHRI TATHAGATA SATPATHY :
SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR :

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state :

(a) whether the Government has/proposes to evolve
any new policy/mechanism for the alternative modes of
delivery of highways including change in financing
mechanism in the case of non-viable projects; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR. R.P.N.
SINGH) : (a) and (b) In accordance with the compre-
hensive policy on alternative modes of delivery of national
highways as already approved by the Government,
construction and expansion of projects under NHDP
Phase Il and onwards is undertaken on Public Private
Partnership (PPP) basis in Build, Operate and Transfer
(BOT) Toll mode, failing which on BOT (Annuity) mode;
and failing which on "Engineering, Procurement and
Construction (EPC)" mode.

Blacklisted Production Companies

2223. SHRI M. RAJA MOHAN REDDY:
SHRI L. RAJAGOPAL:
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Will the Minister of INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether some production companies/houses
have been blacklisted under the Short-Term Acquisition
Scheme;

(b) if so, the details of the companies and the
reasons therefor;

(c)  whether the Government proposes to take. action
against such companies/houses; and '

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI CHOUDHURY
MOHAN JATUA) : (a) and (b) Yes, Madam. Details of
the blacklisted Production Companies are given in
the enclosed Statement. These were blacklisted by
Doordarshan for submitting Blank/Repeat Tapes under
Short-Term Acquisition Scheme to meet the deadline for
submission of remaining episodes of the recommended

programmes.

(c) and (d) Prasar Bharati has informed that they have
banned these production companies for a period of 2 years
from any further dealing with Doordarshan, since April,
2009.

. Statement

List of Production Companies Blacklisted

ASADHA 30, 1931 (Saka)

sl. Producer/Banner
No.

1 2

1. Sh. P.K. Srivastava

- M/s Rainbow Films,
B-37, Soami Nagar,
New Delhi-110 017

Ms. Madhu Rane

M/s Matrix Entertainment,
J-48, Pandav Magar,
Opp. Main Moiher Dairy,
Delhi-110 092

S/Sh. Talat Syed and Javed Khan
M/s Magick Works,

Block No. B, Flat No. 6,
Versova Heaven, J.P. Road,
Seven Bungalow, Andheri (W)
Mumbai-400 063

Sh. Deepak Bhardwaj

M/s Vaishnu Films,

D-899, Ground Floorm Type-A, -
Pocket-ilird, E.H.S. Bindapur,
DDA Flats, Dwarka Project,
New Delhi-110059

Ms. Rama Deepak

M/s Tirupati Production,
E-98, Kamla Nagar,
Deihi-110007

Sh. Sandeep Grover

M/s Shrey Media Enterainments,
A-2/49, Aashirwad Apartments,
Paschim Vihar,

New Delhi-63

Ms. Rama Pandey
M/s Montage Films,

- 332, 3rd Floor DLF Gallaria,

DLF City, Phase-IV,
Gurgaon-1 22 002

Sh. Sudhir S. Jamwal

M/s Astra Productions,
151-F Doordarshan Lane,
Old Jainpur, Jammu (J&K)

to Questions
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1 2
9 Sh. Kiraj Kumar

M/s Touchstone Communications,
JE-31, Khirki Extension,

Malviya Nagar,

New Delhi-110 017

10 Sh. Usman Saif
M/s Saif Entertainment,
C-l, 32, Sandoipani Teachers Apt.
Oshiwara, New Link. Road,
Jogeshwari (W),
Mumbai-400102

11 Sh. Nandan Sharma »
M/s Meghna U-Matic Vision,
138, Maitri Apartments, IP Extension,
Patparganj, Delhi-110 092 ’

12. Ms. Anuradha Prasad
M/s BAG Film and Media Limited,
FC-23, Sector-16A, Film City,
Nodia-201 301

13. Sh. Aman Bajaj
M/s Bajaj Animation Kendra,
A-5, Mayapuri, Phase-l,
New Delhi

Assistance to Flood Affected States

2224 SHRI BAIJAYANT PANDA :
DR. RAGHUVANSH PRASAD SINGH :
SHRI TATHAGATA SATPATHY : ~

Will the Minister of HOME AFFAIRS be pleased to

state :

(@) whether the Union Government has received any
request from flood affected State Governments seeking

financial assistance in the matter;

(b) if so, the details thereof,
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(c) whether a Central Team had visited these States
to assess the loss with a view to provide funds for

resettlement and rehabilitation measures;
(d) if so, the details thereof; and

(e) the amount -of funds allocated/ released
during the last three years and. the current year, State-

s

wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN) :
(a) to (e) During the South-West monsoon 2009, the Staté
Government of West Bengal ‘has submitted memorandum
seeking additional central assistance from NCCF due to
damagéd caused by Cyclone “Alia". Upon receipt of a
memorandum from Government of West Bengal, an Inter
Ministerial Central Team visited the affected areaé on
6th - Sth June, 2009 and submitted' a detailed damage
assessment report and recommended assistance from
National Calamity Contingency Fund (NCCF). These
recommendations rélate to quantum of relief in case of
human death, damage to houses, loss of-animals and food
stock as well as damage to agricultural crops and
infrastructure in the State. ‘

The High Level Committee (HLC) 'has considered
the request of the State Government and decided to
defer the decision on items relating to housing and
road sectors, for want of area-wise details from the
Government of West Bengal. In respect of the other
sectors, assistance of' Rs. 478.27 crore from NCCF has
been apprpyed. '

No request for financial assistance has been received
from any other State in the wake of floods during South--
West monsoon 2009.

A Statement showing the allocation and release of
Central Share of Calamity Relief Fund (CRF) and funqs
released from National Calamity Contingency Fuhd (NCCF')
during the last three years and the current year is

enclosed.



Statement

State-wise details of allocation and releases of CRF/NCCF during the years 2006-07 to 2009-10

(Rs. in crore)

Allocation under CRF

‘

Centre's share of CRF released

Released from NCCF

St State 2006-07 2007-08 2008-09 2009-10 2006-07 2007-08 2008-09 2009-10 2006-07 2007-08 2008-09 2009-10
« No. (till date) (till date)

1 2. 3 4 5 6 7 8 9 10 . 1 12 13 14

1. Andhra Prgdesh 361.28 379.35 398.31 / 41822 33548 21999 29873 156.84 203.06 37.51 29.82 0.00

2. Arunachal Pradesh 29.1 2 29.97 30.87 31.81 2i .84 22.48 23.15 0.00* 44.38 0.00 26.40 32.29

3. Assam 198.62 204.48 21063 217.06 221.37# 153.36 15797 0.00* 0.00 0.00 300.00 0.00
4. Bihar 153.23 1567.74 ; 162.48 167.45 55.85% 233.24# 121.86 0.00* 0.00 0.00 “, 1000.00 0.00

5.  Chhattisgarh 11498 11835 121.91 125.62 150.33  65.57 45.72 45.72# O.E)O 0.00 0.00 0.00/
6. Goa 2.21 2.32 2.44 2.56 2.45 1.74 1.83 0.00* 0.00 0.00 0.00 0.00
7.  Guijarat 358.30 27122 28477 299.00 24687 4857 31529%# 11213 54569 0.00 0.00 0.00

8. Haryana 150.60 137.13  143.99 151.18 107.28 10285 54.00 53.994# 0.00 0.00 0.00 0.00
9.  Himachal Pradesh 10360 10665 109.87 11321 77.70 7999 1 03.6:;) 0.00* 25.14 24.59 40.33 0.00
10. Jammu and Kashmir 88.96 91.58 94.33 97.21 66.72 68.68 35.38 35.38# A 0.00 13.51 0.00 0.00
11. Jharkhand 129.71 133.563 137.55 141.75 . 48.64 148.79# 51.58 51.584# 0.00 0.00 © 0.00 0.00
12. . Karnataka 120.39 126.41 132.73 139.36 11398 71.11 L 99.55 52.26  384.97 68.8§ - 189.11 0.00
13. Keréla 89.77 94.26 98.98 103.91 67.33 70.70 74.23 38.96 0.00 50.81 9.48 0.00
14. Madhya '_ Pradesh 261.58  269.29 2’{7;39 246.67 1 51 .48 208.04 107.21 | 30.85 | 0.00 0.00

285.88

0.00

€61
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1 2 3 4 5 6 7 8 10 11 12 13 14
15.  Mabharashtra 23405 24575 25804 27094 22000 4770 000" 000" 589.90  168.92 o.o.o'“ 0.00
16, Manipur . '5.72 5.89 6.05 6.25 0.00*  10.67# ‘4.48_# 0.00* ~ 0.00 0.00 5.45 0.00
17.  Meghalaya 1161 1 .95 12.31 12.68 1295 896 9.23 0.00* 0.00 0.00 0.00 0.00
18. Mizora}ﬁ 6.77 6.97 7.19 7.40 5.01 7774 ' 0.00" 2704 0.00 8.81 49.60 0.00
19. Nagailand 3.94 4.05 4.16 4.30 000" 7.428 3.12 ' 0.00* 0.81 0.00 0.00 0.00
20. Ori;sa 310.24 319.38 32897 339.03 29134 180.87 '324f50@ 4937  25.00 0.00 9887 ' 0.00
21. Punjab 153.33  160.99 169.04 17749 11226 178.24# 12678 66.56 0.00 0.00 0.00 0.00
22. Rajasthan 436.42 45825 48116 50521 413.66 257:.34 360.87 189.45 100.00 0.34 0.00 0.00
23, Sikkim 18.04 1857 1913 19.70 0.00"  27.46# 14.35 0.00* 5.20 0.00 8.36 0.00
24, Tamil Nadu 21953 23051 24203 25413 24306 172.88 22917  0.00° 0.00 000 52251  0.00
25, Tripura 13.22 13.61 14.03 14..44 14604 10.07# 10.37#  0.00* 0.00 0.00 0.00 0.00
26. Uttar Pradesh 30448 31345 32287 33275 22836 23510 24215  0.00° 0.00 0.00 0.00 10.00
27. Uttarakhand 96.59 9858 10067 101.85 3622 73194 11247#  0.00° 7.06 0.00 0.00 0.00
28. West Bengal 24150 24862 256.09 26392 181.12 18647 19207 98.97 0.00 0.00 0.00 0.00
Total - 4097.79 4258.85 4427.99 4604.31 -3521.07 2842.67 3220.48 1661 09 1962.06 373.38 2279.92 3229

*Centre's share of CRF has not been released for want of information relating to crediting of earlier released funds, utilisation certificate and annuai report,

#Including arrears of CRF for the previous year.

suonseny o}
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Mining Licence

2225. SHRIMATI MANEKA GANDHI : Will the Minister
of MINES be pleased to state :

(a) whether any private Group has been granted

licence for mining of bauxite in the Niyamgiri forest of

Orissa;
(b) if so, the details thereof;

(c) the number of people including tribals likely to
be displaced and affected as a result thereof;

(d) ‘whether the Government has sanctioned any
compensation to the affected tribal people; and

(e) if so, the details thereof?

THE MINISTER OF MINES AND MINISTER OF

DEVELOPMENT OF NORTH EASTERN REGION (SHRI
B.K. HANDIQUE) : (a) to (c) Mineral concessions (Mining
Lease, Prospecting Licence and Reconnaissance Permit)
are granted by respective State Governments. Prior
approval of the Central Government is required in respect
of minerals (including bauxite) specified in the First
Schedule of the Mines and Minerals (Development and
Regulation) Act, 1957 before grant of mineral concession
by the State Government. Prior approval of the Central
Government for grant of mining lease to M/s Qriséa Mining
. Corporation Limited for Bauxite in Niyamgiri ang’ar area
of Kalahandi and Rayagéda district over an area of 721.323
hects was accorded on 13.9.2004. As. per the information

furnished by the Government of Orissa, the entire. quantity

of bauxite to be raised from the area shall be exclusively
used in the proposed alumina plant to be set up “at
Lanjigarh by M/s Sterlite Industries (P) Ltd./Vedanta
Alumina Ltd. However, the said mining lease has not been
granted to the company for want of forest clearance. The
State Government has informed the company that the grant
of mining lease is subject to the company obtaining forest
and environment clearances. The State Government has
also stated that there is no human habitation within the
area of the said mining lease. '

(d) and (e) Does not arise.

ASADHA 30, 1931 (Saka)
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Central Assistance for Prevention of Soil
Erosion and Water Logging

2226. DR. RAGHUVANSH PRASAD SINGH : Will the
Minister. of AGRICULTURE be pleased to"state : '

(a) the details of the‘CentraI'assis'tant":e sought by -
different States including Bihar for pre\ientibn of soil ergsion ~
and water logging during each of the last three years%nd
the current year, State-wise; -

(b) the details of funds released by the Union
Government for the purpose during the said period; and

(c) the details of funds utilized thereon during the
said period, State-wise?

‘THE MINISTER -OF STATE IN. THE MINISTRY OF,
AGRICULTURE AND™ MINISTER OF STATE IN THE

_ MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC -
'DISTRIBUTION (PROF. K.V. THOMAS) : (a) to (c) The soil

formation and soil erosion is a natural process, occurring
simdltaneously to maintain the equilibrium in eco-system.
As per the study conducted (2005) byNational Bgreaurof
Soil Survey and Land Use Planning (NBSS&LUP) — Indian
Council of Agricultural ‘Research (ICAR) Regional Center,
Nagpur, out of country's total geographical area of 328.60
million ha. about 146.82 million ha. area (45%) is suffering

from various kinds of land degradation as per break. up

given below:—

Sl. “Type of Land Extent of Area in

No.  Degradation millioni” ha.
Water Erosion A ‘ 93.68

2. Wind Erosion | . 9.48

3. Water Logging 1430

4.  Salinity/Alkalinity | 5.95

5. Soit Acidity’" . 16.03

6. Complex Problem 7.38
Total 146.82
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With a view to prevent .soil erosion and land
degradation,- Government of India, Ministry of Agriculture
is implementing Various Watershéd Development
Programmes, namely (i) National Watershed Development
Project for Rainfed Areas (NWDPRA), (ii) Conservation for
Enhancing the Productivity of Degraded Lands in the
Catchments of River Valley Project and Flood Prone River
(RVP&FPR), (iii) Reclamation and Development of Alkali

and Acid Soils (RADAS), (iv) Watershed Development

JULY 21, 2009
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Projects in Shifting Cultivation Areas (WDPSCA) in the
country including Bihar. Under these programmes, in last
three years (2006-07 to 2008-09) an amount of Rs. 1839.85
crore was allocated, against which Rs. 1737.38 crore has
been utilized by the States and during current year (2009-
10), an amount of Rs. 490.48 crore has been allocated.
The State-wise details of amount allocated in last three
years, amount utilized and fund allocated for 2009-10 are
given in the enclosed Statement.

Statement

State-wise and Year-wise. Funds Allocated and Ulilized under Various Watershed Development Programmes
of Ministry of Agriculture during the last three Years (2006-07 to 2008-09) and
Allocation of Funds for 2009 and 2010

(Rs. in lakh)
Sl . -Name ‘of the States During 2006-07 During 2007-08 During 2008-09 Total for three Allocation
No. years for the
' . ' year
2009-10
Allocation Exp. Allocation Exp. Allocation Exp.  Allocation Exp. Aliocation

1 2 3 4 5 6 7 8 9 10 1
1 Andhra» Pra‘dﬂesh 1831.44 1760.92 940.36 943.89 114347 1116.90 391527 3811.71 1305.29
2 Arunachal Pradesh 1082.57 971.37 778.36 829.04 1020.86 818.31 2881.79 2618.72 595.98
3  Assam 144415 1484.90 684.80 676.95 103105 679,03 3160.00 2840.88 1007.80
4 Bihar 1143.38 1079.95 100.00 98.10 589.88 67.27 1833.26 1245.32 734.09
5  Chhattisgarh 2084.90 1954.57 72419 1151.07 1689.86 1503.70 449895 4609.34 1088.15
6  Gujarat 5085.60 5120.47 5282.68 4516.63 4989.67 4202.62 15357,95 13839.72 2656.86
7  Haryana 990.03 989.16 797.41 792.61 69303 666.91 2480.47 2448.68  300.00
8. Himachal Pradesh 1704.41 1574.79 138325 1234.39 142583 1731.70 4513.49 4540.88. 1238.89
9 Jharkhand® 2003.80 2080.43 574.33 133345 31228 1330.31 2890.41 4’744.1 9 1816.59
10 Jammu and Kashmir* 2353.73 2433.97 292043 2497.53 3618.70 3291.86 8892.86 8223.36 2700.00
11 Karnataka 4032.76 4032.76 3675.70 3577.53 4698.39 4194.34 12406.85 11804.63 1300.00
12 Kerala 1905.34 1475.97 1310.90 1189.98 1410.01 417.46 462625 308341 47422
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1 2 3 4 5 6 7 8 9 10 1
13. Madhya Pradesh 3561.61 3484.26 4512.84 4257.58 5389.67 5380.03 13464.12 13121.87 4750.00 “
14. Maharashtra 6837.36 6165.14 7523.97 6249.52 5331.98 5326.99 19693.31 17741.65 4364.32
15. Manipur 1582.23 1582.22 1888.00 1713.00 1728.50 1723.50 51 98.7(; 5018.72 1612.00
16. Meghalaya 1274.38 102259 1167.00 1374.13 1298.37 1217.00 3739.75 3613.72 650.00
17. Mizoram 1509.00 1346.00 2163.00 1913.00 2337.56 232252 6009.56 5581.52 2249.74
18. Nagaland 2112.50 ,1962.50 2231.70 2232.00 2000.00 2000.00 6344.20 6194.50 1200.00
19. Orissa 3419.92 3389.92 2212.00 1741.73 2751.47 1323.42 8383.39 6455.07 1644.44
20. Punjab 1117.07 1113.07 81184 56562 85763 681.26 2786.54 2359.95 240.00 -
21. Rajasthan 7Q44.98 6847.49 4412.69 4464.21 4253.20 4926.52 | 15710.87 16238.22 4352.00
22. Sikkim 43025 307.52 43820 404.08 64552 64517 1513.97 1356.77 810.00
23. Tamil Nadu 4719.65 4650.17 2575.00 2552.57 2064.12 1615.65 9358.67 8818.39 2487.52 l
24. Tripura 816.02 762.13 86520 623.70 840.87 840.85 2522.09 2226.68 1206.57
25. Uttar Pradesh 2513.09 2552.52 3003.68 2996.28  8039.58 7937.63 13556.35 13486.43 7184.00
26. Uttarakhand 1835.10 1835.10 1931 .54 1931.64 1807.00 1705.07 5573.64 5471 .61 400.00
27. West Bengal 7é8.22 680.06 361.04 21169 604.95 490.77 1694.21 = 1382.52 604.00
28. Goa 400.00 400.00 281.00 290.10 284.20 155,97 965.20 846.07_ ;75.34 7
29. Andaman and Nicobar 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Island
30. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
31. Daman and Diu 13.00 13.00 0.00 0.00  0.00 0.00 13.00 13.00 0.00

Total

85576.39 63062.95 55551.11 52362.02 62857.65 58312.76 183958.15 173737.73 49047.80

*The allocation and expenditure of Jharkhand includes Damodar Valley Corporation also.

“The allocation and expenditure of Jammu and Kashmir includes PM's Package also.
Note: Allocations for 2007-08 and 2008-09 includes previous years spill over amount.

Missing Children from Juvenile Home

2227. SHRI KISHANBHAI V. PATEL :
SHRI PRADEEP MAJHI :

Will the Minister of HOME AFFAIRS be pleased to

state :

(a)

(b)

and

whether & number of children have been
reported to be missing from a juvenile home in Delhi during
May, 2008; )

if so, the details of the investigations made by
the Government in this regard and the outcome thereof;
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{c) . the- corrective measures taken by the Govern-
ment to check such incidents in future?

"THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN):
*‘(‘a) Delhi Police has reported that there was no such case
of missing of children from any Government run jh\\/énile
- home in Delhi during May, 2008. However, during May,
2008, two girls have been r»eported‘missing from 'PRAYAS’
Juv_eriile- home located at Tuglakabad Institutional Area,
New Delhi. ' '

(b)' Delhi Police issued Hue and Cry notice, flashed
the incident on wireless on all india basis, informed the
Missing Person Squad, NCRB, SCRB, ZIP Net, Criminal
Intelligence Cell, CBI, Police Control Room etc. for tracing'
the two missing girls during the investigations. However,
the efforts turned futile.

(c) The authorities of Juvenile Home have been
advised by Delhi Police to maintain proper vigil over the

. _inmates and tighten_the security at the gates.

Measures to Check lilegal Immigration

© 2228. Sk. SAIDUL HAQUE : Will the Minister of HOME -

AFFAIRS be pleased to state :

(@) ‘whether the Government proposes to set "up
district-wise computerized control rooms in the border
States of the country to check illegal immigrants; and

(b) if so, the details thereof and the time by which
the said proposal is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF

" HOME AFFAIRS (SHRI MU_LLAPPALLY RAMACHANDRAN):
(a) 'No, Madam. -

. (b) ‘The question does not arjse in view qf ‘a’ abbve.

. Revamping of National Rainfed Area.Authority

2229. SHRI PRADEEP MAJHI : Will the Minister of
. AGRICULTURE be pleased to ‘state :

(a) whether the Government proposes to revamp the
National Rainfed Area Authority;
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. (b} if-so, the details thereof; .

(c)) ‘whether the Government has finalised ani/
roadmap for the said purpose; and

(d) if so, the details thereof and the time by which
the same is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF

AGRICULTURE AND MINISTER OF STATE IN THE

MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to
(d) The Union Government has set up a National Rainfed
Area Authority (NRAA) as an advisory, policy making and
monitoring body to provide knowledge inputs regarding
s(yétematic upgradation “and management of country's
dryland and rainfed agriculture in November, 2006.
The Authority is already functioning and has .published
the Common Guidelines for Watershed Development
Projects with a fresh framework for the next generation
watershed programmes. The Guidelines coupled with the
flexibilities inherent in them would provide an enabling
framework for the planning, design, management and
implementation of all watershed development projects
in the country. New watershed projects are being
implemented in accordance with these Common
Guidelines with effect from 1st April, 2008. NRAA has
organized orientation workshops for adoption of Common
guidelines. in the States. The Authority has also prepared
a vision document "Harnessing Opportunities in Rainfed
Areas".

Commonwealth Games

2230. SHRI K.C. SINGH '‘BABA’ : Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state :

“(a) the present status of the preparations for the
Commonwealth Games, 2010, project-wise;

(b) the det'ails of the schemes for providing training/
coaching to the players for the Games;

{c) whether some voluntary associations and
organizations working in the field have been engaged in
this regard; and
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(d) if so, the details thereof alongwith the funds
allocated to such associations/organizations?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PRATIK PATIL) : |
(a) The Commonwealth Games, 2010 will be held in the
sports stadia of Sports Authority of India; Dethi Develop-
ment Authority; Government of National Capital Territory of
Delhi; University of Delhi and All India Tennis Association.
The work at all the above competition venues is
progressing at a rapid pace. The cbmpletion schedule of
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(b) Yes, Madam. To improve the performvance of the
Indian contingent in the Commonwealth Games, ,2010, a
Scheme titled 'Preparation of Indian Team for Common- .
wealth Games, 2010', with an allocation of Rs. 678 crore
(for 2008-09 to 2010-11) has been under implementation
since July, 2008, for imparting State of the art training,
foreign exposure, scientific back-up etc., to elite
sportspersons of all the sports disciplihes of the

Commonwealth Games, 2010.

() No, Madam.

various stadia has been indicated in the enclosed
Statement. (d) Does not arise.
Statement
.Completion Schedule of Sports venues for Commonwealth Games, 2b10

St. Discipline Name of Stadia Completion date
No. ) S
1 2 3 4.
1. Athletics JN Stadium : 31.1é.2009
2. Archery | Yamuna Sports Complex v 31.12.2009
3. Aquatics S.P. Mukherjee Swimming Pool 31:12.2009
4. Badminton Siri |‘=ort Sports Complex 31.12.2009
5. Boxing Talkatora Indoor Stadium ! 31.’12.2009
6. Cycliﬁg Velodrome, I.G. Sports Complex 31.03.2010
7. Gymnastics I.G. Indoor Stadium 31.12.2069
8. Hoc'key | Maij. Dh'yan Chand National Stadium 31.12.2009
9. Lawn Bowls J.N. Sports Cqmp;lex 31.12.2009
10.  Netball Thyagaraj Sports Complex 31.12.2009
11. Rugby 7s Delhi vUniversity» 31-.12.2009
12, Shooting . Dr. Kami Singh Shooting Range 31.12.2009

Kaderpur Shooting Range 31.12.2009
13.  Squash  siri Fort Sports Complex 31.12.2009
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1 2 3 4

14. | Tgble Tennis Yamuna Sports Complex 31.12.2009

15. Tennis R.K. Khanna Tennis Complex 31.12.2009

16.  Weightlifting - J.N. Sports Complex 31.12.2009

17. Wrestling 1.G. Sports Complex 31.12.2009
-[Eng/ish] commodities from incurring losses due to distress-séie in

MSP for Plantation Crops

'2231. SHRI B.Y. RAGHAVENDRA : Wil thg Minister
of AGRICULTURE be pleased to state :

(a) whether the Government has declared Minimum
Support Price (MSP) for plantation crops; and

(b) if-so, the details thereof, crop-wise?

. THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, 'FOOD AND PUBLIC

DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b)

Goyernmentof'lndia fixes Minimum Support Prices (MSPs)

for:25 agricultural commodities namely: Paddy, Jowar,
Bajra, Maize, Ra@i. Wheat, Barley, Gram, Arhar (Tur),
Moong, Urad, Masur (Lentil), Cotton, G’roundriu}-in-shell,
Jute, Rapeseed/Mustard, Sunflower Seed, Soyabean,
Safflower, Toria, Tobacco (VFC), Copra, De-husked
Coconut, Sesamum and Nigerseed. Statutory Minimum
Price (SMP) is fixed in respect of sugarcane. For the crop
seasonA 2009, the Government of India has fixed MSP of
Milling Copra at Rs. 4450/- per quintal and for Ball Copra
at Rs. 4700/- per quintal for FAQ variety which is higher
by Rs. 790/- per quintal over the MSP of 2008 crop season.
The MSP for De-husked coconut has been fixed at
Rs. 1200/- per quinfal for 2009 crop season.

For other agricultural commodities including plantation
crops Government of India implements Market Intervention
Scheme (MIS) on the request of State/UT Government for
" procurement of agricultural and horticultural commodities
generally perishable in nature which are not covered under
MSP. The objectiye is to protect the g,rowhers of those

the event of bumper crop. Losses incurred, if any, by the
procuring agencies are shared between Central Govern-
ment'an}J concerned State Government on 50:50 basis
(75:25 in case of North Eastern States). The amount of

" loss to be shared is restricted to 25 per cent of the

procurement cost.

On the request of Government of Karnataka, Market
Intervention Scheme (MIS) has been implemented- and
6000 Mf of white variety of arecanut and 4000 MT of
Regl variety of arecanut, from 01.03.2009 to 30.06.2009,
were procured at ‘Market Intervention Prices (MIP) of

‘Rs. 6900/- and Rs. 8900/- per quintal respectively.

Assistance to Pineapple Growers

2232, SHRI P.T. THOMAS : Will the Minister of
AGRICULTURE be_pleased to state :

(a) whether the Government proposes to helb
pineapple farmers in the country including Kerala;

(b) if so, the details thereof:

{(c) whether the fluctuating prices of pineapple has
affected a large number of farmers who are dependant on
this seasonal crop;

(d) if so, the details thereof and the remedial
measures being taken to help the farmers;

(e) whether there is any proposal to start processing
units for pineapple and give subsidy to such farmers; and

(fy  if so, the details thereof and the funds.allocated
in this regard? '
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) Yes,
Madam. Under the ongoing Centrally Sponsored Scheme
of Technology Mission on Integrated Development of
Horticulture for the North Eastern States including Sikkim,
Uttarakhand, Jammu énd Kashmir, Himachal Pradesh and
National Horticulture Mission (NHM), the Government is
promoting cultivation of Pineapple in the country including
Kerala. Under the Schemes, the farmers are given financial
assistance for cultivation of Pineapple @ Rs. 15000/- per
ha limited to 4 ha. per beneficiary. Besides, assistance is
also provided for establishment of nurseries, Integrated
Nutrient Management/Integrated Pest Management, adop-
tion of organic farming and creation of water resources for
the developme'nt of horticulture including Pineapple.

{c) and (d) Price fluctuation in the market is quite
normal in the case of Pineapple. In Kerala, Pineapple
Growers have experienced some degree of price fluctuation
due to increased production in the districts of Ernakulam,
Kottayam, Iddukki, Pathanamthitta and Thrissur. In order
to stabilize the price of Pineapple, Nadukkara Agro
Processing Company Ltd., a public sector undertaking of
the State Government of Kerala, is procuring Pineapple
from the farmers of the State.

(e) Ministry of Food Processing Industries (MFP!),
under the scheme for Technology Upgradation/Establish-
rhent/Modernization of Food Processing Industries provides
financial assistance in the form of grant-in-aid to all
implementing agency @25% of the cost of Piant and
Machinery and Technical Civil Works subject to a maximum
of Rs. 50.00 lakhs in general areas or 33.33% subject to
a maximum of Rs. 75.00 lakh in difficult areas. In addition,
under the Technology Mission for lntegrated Development
of Horticulture in North Eastern and Himalayan States,

higher levels of assistance is provided @50% upto Rs. 4.00

crore for construction and Rs. 1.00 crore for Upgradation
of fruits and vegetables processing units.

(f/  An amount of Rs. 66.00 crore has been
earmarked for implementation of the scheme during
2009-10.
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[Translation]
Time and Cost Overruns on Highway Projects

2233. SHRI GANESH SINGH :
SHRI BHAKTA CHARAN DAS :

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state :

(a) whether several National Highway projects have
incurred time and cost overruns;

(b) if so, the details thereof during each of the last
three years and the current year, State-wise; and

(c) the corrective measures taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH}) : (a) and (b) Yes, Madam. 231 numbers of National
Highway projects each costing more than Rs. 5.00 crore
and above have incurred time and cost overruns during
each of the last three years and the current year, the
State-wise details are given in the enclosed Statement.

(c) The corrective measures taken for expeditious
implementation of the National Highway projects include
regular monitoring at various level, appointment of nodal

- officer in each State for coordinating land acquisition,

shifting of utilities and obtaining various clearances,
simplification of process of issue of notification for land
acquisition, appointment of an officer of Railways in
National Highway Authority of India to coordinate with

_ Railways, grant of advances to the Contractors and punitive

action against the non-performing Contractors.
Statement

State-wise details of National Highway projects which

~have incurred time and cost overruns during the last

three years i.e. 2006-07, 2007-08 and 2008-09 and
current year 2009-10 (as on 30.06.2009)

SI.No. State/Union Térritory Number
1 2 - 3
1. Andhra Pradesh 6




JULY 21, 2008

21 Written Answers

1 2 3
2. Assam 19
3. Bihar 15
4, Chhattisgarh 28
5. Goa 2
6. Gujarat 17
7. Haryana 3
8. Jammu and Kashmir 7
9.  Jharkhand 1
10. Karnataka 5
11. Kerala 1
12. Madhya Pradesh 12
13. Maharashtra 37
14. Orissa 7
15. Puducherry 1
16. Punjab 5
17. ‘Rajasthan 15
18. 'Tamil Nadu 24
19. Uttar Pradesh 21
20. West Bengal 5
[English]

(a)

National Highway Development Programme

2234. SHRI PRADEEP MAJHI :
SHRI KISHANBHAI V. PATEL :

Will the Minister of
HIGHWAYS be pleased to state :

ROAD TRANSPORT AND

whether the Government proposes to accelerate

to Questions 212

the National Highways Development Programme in the

county;

(b) if so, whether the National Highways Authority
of India (NHAI) has prepared any roadmap for revival of
highway development programme in the country;

(c) if so, the details thereof;

(d) the reasons for non-refund of deposits of various

contractors;

(e) whether the Government has in the recent past
received any complaint from the stake holders of the said
programme;

(f) if so, the details thereof, and

(@) the remedial measures taken by the Government
in this regard?

"THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH) : (a) to (c) Yes, Madam. National Highways
Authority of India (NHAI) has undertaken formulation of
work plan for 132 projects under National Highways
Development Project (NHDP) on Public-Private-Partnership
basis and invitation of bids accordingly.

(d) Bid security deposited by bidders is forfeited on
account of non-compliance with applicable terms and
conditions in bid document.

(e) to (g) No, Madam. However, any suggestions
received from stakeholders from time to time are addressed
after due consultations with all concerned. '

Terrorist Activities in Bodoland
Territorial Council Areas

2235. SHRI SANSUMA KHUNGGUR BWISWMUTHIARY:
Will the Minister of HOME AFFAIRS be pleased to
state :

(a) whether militant outfits have been reported to be
involved in terrorist activities in the Bodoland Territorial
Council Area;
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(b) if so, the details thereof alongwith the security
measures being taken in this regard,

(c) whether. the Union Government proposes to
transfer subjects relating to law and order and police to
the Bodoland Territorial Council Administration;

(d) if so, the details thereof and the time by which
a decision on the matter is likely to be taken; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN) :
(a) and (b) Underground outfits like United Liberation Front
of Asom (ULFA) and National Democratic Front of Bodotand
(NDFB) (anti talks) have been active in the four districts
under the Bodoland Territorial Council (BTC), namely,
Baksa, Chirang, Udalguri and Kokrajhar. During the current
year (upto July 15, 2009) the Underground (UGs) outfits
have been involved in 58 violent incidents in these four
districts of Assam, which resulted in killing of 7 civilians.
In order to check the activities of Underground ouffits,
Counter Insurgency (Cl) operations have been stepped up
in Assam including the four districts under BTC. During Cl
operations in the BTC area, 31 cadres of UGs have been
killed in action in the current year upto 15th July, 2009.

(¢} No, Madam.

(d) and (e) Does not arise, as these subjects are not
required to be transferred in accordance with the relevant
provisions of the constitution.

Guidelines for Print and Electronic Media

2236. SHRI VILAS MUTTEMVAR :
SHRI P.C. GADDIGOUDAR :

Will the Minister of INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether the deernment proposes to formulate
guidelines for banning objectionable matter/scenes appear-
ing in the print and electronic media;

"(b) if so, the details thereof; and.
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(c) the steps being taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI CHOUDHURY
MOHAN JATUA) : (a) to (c) All the private channels are
required to adhere to the Programme and Advertisement
Code prescribed wider the Cable TV Networks (Regulation)
Act, 1995 and Rules framed thereunder. The Ministry has
constituted an Inter Ministerial Committee to look into
specific complaints or to take suo-motu cognizance against
the violation of the Programme and Adverising Code,
Action is taken as per the provisions of the Cable Act
whenever any specific violation is found. The Government
has also constituted a Committee for reviewing the existing
Programme and Advertising Code to provide greater
specificity to it. The Committee's report is available on the
website of this Ministry www.mib.gov.in. The matter is under
consultations with the stakeholders before taking a final
view in the matter.

In so far as the print media is concerned the
Government has set up the Press Council of India (PCI)
which is a statutory autonomous body set up under the
Press Council Act, 1978 with the twin objectives of
preserving the freedom of the press and of maintaining -and
improving the standards of newspapers and news agencies
in India and to inculcate principles of self-regulation among
the press. The Press Council of India have formed Norms
of Journalistic Conduct under Article 13(2)/(b) of the
Press Council Act 1978, The relevant norms are Norm 6
regarding right to privacy of an individual, Norm 17;
obscenity and vulgarity to be eschewed; Norm 19 stating
that violence should not be glorified and Norm 20 relating
to coverage of communal disputes/clashes. The guidelines
are available on the website of Press Council of India at

presscouncil.nic.in.
Genetically Modified Seeds

2237. SHRI PRABODH PANDA : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Government has made any assess- -
ment of the results of perforniéince of genetically modified
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seeds on Indian agricultural, particularly in areas where
farmers committed suicides;

(b) if so, the details thereof;

(¢} whether the Government proposes to issue
advisory to farmers to use ftraditional seeds instead of
genetically modified seeds; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
"AGRICULTURE AND MINISTER OF STATE |IN
THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and
(b) Bt. Cotton is the only genetically modified crop
commercially approved by the Genetic Engineering
Approval Committee (GEAC) of the Ministry of Environment
and Forests under the Environment (Protection) Act, 1986.
The performance of the Bt. Cotton has been spectacular
with almost doubling of the production of cotton in the
country.

(c) and (d) No, Madam. However, genetically modified
seeds as well as traditional seeds are suggested to be
grown as per prevailing environmental conditions and soil
fertility of the particular areas/regions.

Agricutture Product Marketing Committee

2238. SHRI JOSE K. MANI : Will the Minister of .

AGRICULTURE be pleased to state :

(a) whether the Union Government has urged the
State Governments to constitute Agriculture Product
Marketing Committees (APMCs); and

(b) if so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) No,
Madam.

(b) Question does not arise.
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Setting up of Disaster Management

Departments

2239. SHRI NARAHARI MAHATO : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) whether-the Union Government has issued
guidelines to State Governments to create separate
Departments for Disaster Management to tackle natural

calamities in the States; and

(b) if so, the details thereof and the status of
the implementation of the guidelines by the States

thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN) :
(a) The Union Government had recommended to all the
State Governments/Union Territory Administrations to
convert their State Deparntments of Relief and Rehabilitation
into Departments of Disaster Management with the
responsibility of looking at the whole cycle of disaster
management i.e. prevention, mitigation, preparedness,

response, relief and rehabilitation.

(b) As per available information, the States/Union
Territories of Andhra Pradesh, Andaman and Nicobar
Islands, Arunachal Pradesh, Assam, Bihar, Chhattisgarh,

Daman and Diu, Haryana, Himachal Pradesh, Jharkhand,

Kerala, Manipur, Meghalaya, Mizoram, Orissa, Puducherry,
Punjab, Rajasthan, Sikkim, Tamil Nadu, Tripura, Uttarakhand
and West Bengal have converted/redesignated their
concerned Departments so as to include Disaster

Management in their nomenclature.
Loss to Coconut Plantations

2240. SHRI P. KARUNAKARAN : Will the Minister of
AGRICULTURE be pleased to state :

(a) the area affected and the extent of loss to
coconut plantations due to the spread of bud root disease
during each of the last two years and the current year in

various States including Kerala;
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(b} whether the Govermnment proposes to provide
compensation to the. affected farmers in this regard;

and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF

AGRICULTURE AND MINISTER OF STATE IN THE -

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) As per
survey reports severe incidence of Bud rot disease and
loss of coconut plantations has not been reported from
coconut growing States during the year 2007-08 and
current year. Severe infestation has been reported in the
hilly tracts of Kasaragod district of Kerala during the year
2008-09.

(b) and (c) During 2008-09, an amount of Rs. 373.10
lakhs was sanctioned for - prophylactic and curative
measures, integrated nutrient management and compen-
sation for cutting and removal of 67,121 completely
damaged palms.

[Translation]
Criteria for Loan Waiver

2241. SHRI R.K. SINGH PATEL : Will the Minister of
AGRICULTURE be pieased to state :

(a) the criteria fixed by the Government for the

waiving of farmers loans;

(b) whether the Government has received com-
plaints of non-waiving of loans of farmers who had repaid
some instalments of their loan in different parts of the
country including Uttar Pradesh; and

(c) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) to (c) The
information is beihg collected and will be laid on the Table

of the House.
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[English]
Status of Srirampur-Silchar Corridor

2242. SHRI BADRUDDIN AJMAL : Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state :

(@) the status of completion of the Srirampur-SiIchar
stretch of East-West corridor in Assam;

(b) the details of land acquired by the National
Highways Authority of India (NHAI) during the last three
years and the current year; and

(c) the time fixed for the completion of Srirampur-
Silchar corridor?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH) : (a) The entire stretch of East West Corridor
from Srirampur to Silchar in Assam having a length of
678 km. is divided into 28 packages. Out of these, one
package of Guwahati Bypass (18 km.) has been compieted
and one package of 31 km. from Balachera to Harangajo
is yet to be awarded. Status of works on 26 packages
having length of 622 km. is given in the enclosed
Statement.

(b) Encumbrance free land of East West Corridor in
Assam handed over to NHAI during last three and current

year is as under—

Year Assam
2006-07 633.65 ha.
2007-08 329.01 ha.
2008-09 249.23 ha.
2009-10 57.78 ha.
Total 1249.67 ha.

(c) The works of the ongoing 26 packages from
Srirampur to Silchar Corridor are targeted for completion
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Nagaon section

by December, 2010. The completion date of 31 km. from through Borail Wild Life Sanctuary, and therefore, it-is too
Balachera to Harangajo will depend on the timing of the early to indicate the target completion date for this
clearance by National wild life Board, as the stretch passes package.
Statement
Sl Contract Stretch Pkg No. NH No. Length Date of Physical
No. (km.) commencement Progress
(%)
1 2 3 4 5 6 7
1. 4-laning from km. 306.54 to km. 275 of Silchar  (AS-1) 54 25.88 September, 2004 42.6
to Balachera section
2. 4-laning from km. 190.587 to km. 165.4 of (AS-21) 54 25.19 January, 2007 219
Harangajo to Jatinga section ’
3. 4-laning from km. 165.4 to km. 140.7 of Jatinga (AS-22) 54 23.38 January, 2007 0.1
to Narimbanglo section
4. 4-laning from km. 140.70 to km. 127 of (AS-23) 54 16.57 August, 2006 20.22
Narimbanglo tovMaibang section
5. 4-laning from km. 127 to km. 111 of Maibang (AS-24) 54 16 May, 2006 1.28
to Lumding section
6. 4-laning from km. 111 to km. 83.40 of Maibang (AS-25) 54 276 October, 2006 1.79
to Lumding section
7. 4-laning from km. 83.40 to km. 60.50 of Maibang  (AS-26) - 54 22.9 May, 2006 6.56
" to Lumding section
8. 4-laning from km. 60.5 to km. 40 of Maibang to (AS-27) 54 20.5 October, 2006 3.7
‘Lumding section -
9. 4-Ia;}ng from km. 40.0 to km. 22.00 of Lanka (AS-15) 54 18.5 March, 2008 7.48
to Lumding section l/c Lanka Bypass '
10. 4-laning from km. 22.0 to km. 2.40 of Lumding (AS-16) 54 24 December, 2005 62.41
to Daboka section and Daboka Bypass of
4.2 km. length
11. 4-laning from km. 36.0 to km. 5.5 of Daboka to (AS-17) 36 30.5 December, 2005 51.76
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12. Construction of Nagaon Bypass and 4-L from (AS-18) 37 23 December, 2005 75.06
km. 262.725 to km. 255.00 of Nagaon to
Dharamtul section

13. 4-laning from km. 255.05 to km. 230.50 of (AS-02) 37 25 December, 2005 30.01
Nagaon to Dharamtul section '

14 4-laning from km. 230.50 to km. 205.00 of (AS-19) 37 25 December, 2005 31.26
Dharamtut to Sonapur section o

15 4-laning from km. 205.00 to km. 183.00 of (AS-20) 37 22 November, 2005 20.00
Dharamtul to Sonapur section ' '

16 4-laning from km. 183.00 to km. 163.90 of (AS-3) 37 19 September, 2005 16.00
Sonapur to Guwahati section

17 4-laning from km. 1121 to km. 1093 of Guwahati (AS-4) 31 28 December, 2005 20.70
to Nalbari section

18 4-laning from km. 1093 to km. 1065 of Guwahati (AS-5) 31 28 October, 2005 34.26
to Nalbari section '

19 4-laning from km. 1065.00 to km. 1040.30 of (AS-6) 31 25 November, 2005 37
Nalbari to Bijni section

20 4-laning from km. 1040.30 to km. 1013.00 of (AS-7) 31 27.3 October, 2005 21.16
of Nalbari to Bijni section

21 Const of bridge over Brahamputra river from (AS-28) 31 5 October, 2006 18
km. 1121 to km. 1126

22 4-laning from km. 1013.00 to km. 983.00 of (AS-8) 31 30 December, 2005 60.49
Nalbari to Bijni section ' B

23 4-laning from km. 983.00 to km. 961.50 of (AS-9) 31 215 December, 2005 49.74
Nalbari to Bijni section '

24 4-Ianing from km. 93.0 to km. 60.00 of Bijni (AS-10) 31-C ' 33 November, 2005 - 18.37
to West Bengal Border section . " )

25 4-laning from km. 60.0 to km. 30.00 of Bijni (AS-11) 31-C 30 November, 2005 19.55
to West Bengal Border section ' )

26 4-laning from km. 30.0 to km. 0.00 of Bijni (AS-12)  31-C 30 November, 2005 20.85

to Srirampur.
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[Translation]
. By-pass on NH-28

2243. YOGI ADITYA NATH :
SHRI NARENDRA SINGH TOMAR :

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state :

(a) whether the construction works undertaken

on by-passes on a number of highways in various

States including at NH-28 in Uttar Pradesh has been

delayed;

(b) if so, the details thereof and the reasons therefor;

and

(c) the steps taken by the Government for the

speedy completion?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH) : (a) and (b) This Ministry is primarily responsibie
for the development and maintenance of National Highways
and roads other than National Highways are under the
purview of the respective State Governments. 26 numbers
of stand alone by-passes on National Highways in various
States and 3 numbers of by-passes on NH-28 in Uttar
Pradesh forming part of the 4/6 lanning projects are running
behind schedule. The reasons for delay for individual
packages as well as stand alone by-passes include
delay in acquisition of land, removal of encroachment,
slow mobilization by contractor, delay in utility shifting,
termination of certain contracts due to poor performénce

of contractors etc.

(c) Steps taken for expeditious implementation of
the projects include regular monitoring at various levels,
appointment of nodal officer in each State for coordinating
land acquisition, shifting of utilities and obtaining various
clearances, simplification of process of issue of notification
for land acquisition, grant of advances to the Contractors
and punitive action against the non-performing Contrac-
tors.

JULY 21, 2009
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[English]
Provision of Seeds and Fertilizers

2244. SHRI YASHWANT SINHA : Will the Minister of
AGRICULTURE be pleased to state :

(a)" whether under the National Food Security
Mission, farmers are entitled to receive seeds and

fertilisers;

(b) if so, the quantity which has been distributed
to the farmers in the country including Jharkhand;

and

(c) the number of farmers who have benefited under
the mission during each of the last three years and the

current year?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) The
National Food Security Mission (NFSM) is in operation
since October 2007 with three components i.e. NFSM-Rice,
NFSM-Wheat and NFSM-Pulses. Presently, the scheme is
under implementation in 17 States including Jharkhand. In
Jharkhand, only NFSM-Rice is being implemented. Under
the Scheme, farmers are entitled to avail assistance for
purchase of seeds and micro nutrients. The progress
reports received from the implementing States including
Jharkhand indicate that about 42.6 lakh qgtls of seeds of
rice, wheat and pulses have been distributed amongst the
farmers during 2007-08 and 2008-09. Similarly, about 16.9
lakh ha area has been applied with micro nutrients during
the same period.

(c) During the last two years of implementation of
NFSM, as many as nearly 72 lakhs of farmers have been
observed to be benefited through various interventions
including seeds and micronutrients. As regards current year
(2009-10), since the Programme has just commenced, it
could be assessed only after the closure of the year i.e.
after March, 2010. »
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[Translation]
Development of Infrastructure for Sports

2245. SHRI JAGDANAND SINGH :
SHRI P.C. GADDIGOUDAR :

“Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state :

(a) whether the Government is aware that there'is
acute shortage of infrastructure for sports in various States
including Bihar as a resuk of which meritorious sports
persons are not able to show their talent and realise their
full potential;.

(b) if so, the reasons therefor and the reaction of
the Government thereto;

(c) the details of the ongoing projects for the
development of. infrastructure, their present status and
progress, State-wise;

(d) whether the Government/SAl proposes to en-
hance the infrastructural facilities and training to sports
persons in various States including Bihar;

(e) if so, the details thereof;

() the steps taken by the Government/SAl for
development and promotion of sports in the country;

(g) whether several complaints have been received
in regard to the functioning of SAl; and '

(h) if so, the details thereof and the follow-up action

ASADHA 30, 1931 (Saka)
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taken thereon?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(DR. M.S. GILL) : (a) to (f) With a view to addressing the
problem of inadequacy; of sports infrastructure, especially
in the rural areas, the Government, for the first time, has
come up with a nation-wide prograrnrhe entitled *Panchayat
Yuva Krida Aur Khel Abhiyan (PYKKA)'.'-The Planning
Commission has provided an outlay of Rs. 1500 crore for
the implementation of this Scheme during the Eleventh Five
Year Plan period. Under the scheme, around 2.50 lakh
village panchayats and 6400 block panchayats (including
their equivalent units) are proposed to be provided with

_ basic sports facilities in a phased manner. Alongwith

creation of sports facilities, the scheme also provided for
financial assistance to State Governments for organizing
rural sports competitions at Block, District, State and
National level. During 2008-09 around 23,000 village
panchayat centres and 600 block panchayats were
approved involving Rs. 251 crore out of this Rs. 92 crore
has been disbursed during the last financial year. This
Scheme is not only expected to promote mass participation
in sports but would also eventually lead to expansion in
the latent base, which would then lead to better
performance in international competitions.

The details of State-wise sanctions and releases of
funds during 2008-09, including the State of Bihar, are
given in the enclosed Statement.

(g) and"(h) There was a complaint received some time
back regarding malfunctioning of Hazarigabh SAl Centre,
which on inspection, was not found correct.

Statement

Financial assistance sanctioned and funds released to States under PYKKA Scheme during 2008-09

A. Infrastructure Development

(Rupees in crores)

Si. Name of States No. of Village No. of Block Total Amount Funds released
No. Panchayats Panchayats sanctioned during 2008-09
approved approved

1 2 - _ 3 4 5 ‘ 6
1, Andhra Pradesh , 2190 13 25.98 12.99
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1 2 3 4 5 6
‘2. Assam | 333 22 481 *
3. Bihar _ 847 53 10.44 5.22
4. Chhattisgarh 982 14 10.11 .
5. Goa | 19 o 4 0.35 .
6.  Gujarat 139 22 1420 .
7. Haryana 619 ‘ 12 6.51 3.25
8 Himachal Pradesh ' 324 8 4.02 2.01
9. Jammu and Kashmir 413 14 5.32 2,66
f0. Kerala 100 15 1.60 0.80
11.  Madhya Pradesh 2304 3 23.65 11.82
12, Maharashtra ' . 2689 35 27.55 8.91
13.  Manipur 79 a4 1.08 0.87
14.  Mizoram : 82 3 ) 1.07 "0.85
15. Nagaland | 110 5 1.48 1.18
16, Orissa - 623 | 3 7.34 3.67
17.  Punjab | | 1233 | 14 12.56 6.27
18. Rajasthan 869 24 9.43 e
19.  Sikkim | | 16 10 0.67 0.54
20. Tamil Nadu T 1261 38 4382 5.00
21. Tripura 104 -4 : 1.36 1.09
22, Uttar Pradesh . 5203 82 53.91 10.00
3. Uttarakhand 750 0 8.89 3.00
24.  West Bengal S 335 . 33 463 .
Total 22,854 601 250.77 83.85

*State did not fulfill mandatory formalities viz., State share provision in' State Budget, etc.
‘B' -~ Sports’ Competitions

In addition to abeve funds amounting to Rs. 8.15 crore have been released to SAl for holding competitions for conduct
‘of comipetitions during 2008-09

" Total funds Utilization during 2008-09 = Rs. 83.85 crores + Rs. 8.15 crores = Rs. 92 crores
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[English]
Availability of Cultivable Land

2246. SHRI N.S.V. CHITTHAN : Will the Minister of
AGRICULTURE be pleased to state :

(a) the details of the total cultivable land available
in the country at present, State-wise;

(b) whether the Government proposes to allow
change in land use of agricultural land for industry; and

{c) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND.MINISTER' OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) As per available
estimates, the total cultivable land is 182.71 million ha.
(2006-07) in the country. The State-wise details are given
in the enclosed Statement.

(b) and (c) As per the Seventh Schedule of the
Constitution of India, Land falls under the purview of the
State Governments and, therefore, it is for the State
Governments to bring suitable legislation to protect
diversion and change in land uses of agricultural land.

Statement
State-wise area of cultivable land

(Area in thousand hectares)

Sl Name of States Cultivable land

No.

1 2 ' 3

1. Andhra Pradesh 15911.00
2.  Arunachal Pradesh 422.00
3. Assam 3224.00
4. Bihar © 6638.00

5.  Chhattisgarh 5581.00

ASADHA 30, 1931 (Saka)

to Questions ~ 230

i 2 3

6. Goa 197.00
7.  Guijarat 12412.00
8. Haryana 3782.00
9', Himachal Pradesh 813.60
10. Jammu and Kashmir 1048;00
i, ~ Jharkhand 4184.00
12. Karnataka - -12894.00
13. Kerala 2329.00
14. Madhya Pradesh 17312.00
15. Maharashtra 21162.00
16. Manipur 231.00
17.  Mizoram 213.00
18. Meghalaya 1 05%.00
19. Nagaland 657'.00 _
20. Orissa 7473.00
21, Punjab 4270.00
22. Rajasthan 25600.00
23. Sikkim 1 55.06
24. Tamil Nadu 8148.00
' 25, Tripura 310.00
26. Uttar Pradesh 19268.00
27. Uttarakhand 1504.00
28. Waest Bengal -5751.00
29. Delhi.’ 54.00
30. Puducherry 31.00
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31. Andaman and Nicobar 47.00
Islands

32. Chandigarh 2.00

33. Dadra and Nagar Haveli 24.00

34 Daman and Diu ‘3.00

35. Lakshadweep 3.00
Grand Total

182710.00

Source: Agricultural Statistics at a Glance-2008 published
" by Directorate of Economics and Statistics of
Department of Agriculture and Cooperation,

Ministry of Agriculture, New Delhi.

¢

Per-Cabita Consumption of Foodgrains

2247. SHRI B. MAHTAB : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

{a) whether the per-capita consumption of foodgrains
is declining in the country,;

(b) if so, the details thereof and the reasons therefor;

Hhd

(c) the steps taken by the Government to promote
consumption of foodgrains and to ensure adequate
availability of foodgrains in the country? '

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) to (c) As per
the consumer expenditure data relating to household
consumption of various goods contained in the National
Sample Survey Organization (NSSO) Report No. 509, it is

observed that per capita consumption of cereals and pulses

has declined between 1993-94 arfd 2004-05. The quantity
consumed in kg. per capita in 30 days has been as
follows:—

Year Rural Urban
Cereals Pulses Cereals Pulses
1993-94 134 0.76 10.6 0.86
12.12 0.71 9.94 0.82

2004-05

The reasons for change in the pattern of consumption
of foodgrains can be attributed to a number of factors such
as changes in income, tastes and preferences; including
that for processed food products, relative prices of food
items, efc.

in order to make foodgrains available for consumption
to the targeted poor population of the country, Government
allocates foodgrains under Targeted Public Distribution
System (TPDS) for 6.52 crore Below Poverty Line (BPL)
including Antyodaya Anna Yojana (AAY) families @ 35 kg.
-per family per month. Allocation of foodgrains for A<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>